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1877
LOK SABHA

Thursday, August 16, 1962/Sravana 25,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock,

[Mg. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Production of Cotton and Ollseeds

+
( Shri Subodh Hansda:
Shri §, C. Samanta:
Shri B, K. Das:
Shri M. L. Dwivedi:
Shri D. C. Sharma:
Shri Raghunath Singh:
Shri Hem Barua:
'314.{ Shri Tridib Kumar
Chaudhauri:
Dr. L. M. Singhvi:
Shri Yashpal Singh:
| Shri Basumatari:
[_Shri Ram Ratan Gupta:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to boost up the
production of cotton by appointing a
few experts;

(b) if so, whether the plan has
been approved by Government; and

(c) whether experts have been
appointed by Government?

' The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The State Gov-
ernments have been advised to bring
about increases in yield of cotton and
dmprovements in quality by adopting
1477 (Ai) LSD—I1.

1878

a series of measures, such as appoint-
ment of special staff for cotton exten-
sion work, arrangements for distri-
bution of seed of improved varieties,
better plant protection arrangements,
and allotment of special quota of
fertilisers, Two technical officers
will be appointed by the Indian
Central Cotton Committee to advise
and assist States in increasing the
production of cotton.

(b) Yes, ‘

(¢) One of the officers referred to
in (a) has already been appointed
by the Committee and the other one
will join. shortly.

Shri Sobodh Hansda: When there
are officers in the Agricultural Depart-
ment who have got wide experience
and when there are research wings
for the development of cotton produc-
tion in our country, what is the
necessity for employing these ex-
perts?

Dr. Ram Subhag Singh: As I said
in the original reply, this programme
is going to be expanded, and so it is
necessary that we should expand the
number of the staff also,

Shri Subodh Hansda: What is the
Government's estimate in regard to
the boosting of production of cotton in
our country with the help of such
experts, and how long will it take to
reach the estimated target?

Dr. Ram Suobhag Singh: There are
several schemes for increasing the
production of cotton, becausk, as you
know, the target for the Third Plan
iz 70 lakh bales. We are short of
that target so far, and so it has been
proposed to expand the production
programme in various cotton growing
States, and therefore some increase in
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staff is inevitable, and therefore that
has been done.

Shri S. C. Samanta: Is it not a fact
that the Indian Central Cotton Com-
mittee and the Indian Central Oil-
seeds Committee have so many
experts for research schemes taken
up by them; if so, why are the new
experts being appointed?

Dr. Ram Subhag Singh: So far, the
main work that was done jn regard
to cotton production was to provide
improved seeds etc. but now we want
to concentrate on the supply of fer-
tilser, as also improved seeds, pesti-
cides, plant protection etc., and there-
fore, in these fields it is necessary te
strengthen the staff.

st 5o ®Wro fyadY : F 3w M
R g fF 7 fw waew 3 fawe
WX FYTH *F IWTEA *7 q@T * fob
Tl JaEwa ofey wulg A
srefeefady #ifedr & qowd faar &
W vFeqEd & At ¥ gw ¥ qur 2
gfe g, @ T T A & 7

o W gun Ay | o s@r-
TFar 9feg ® W aTEl #1 SrAwrd
grfr, 3fFa sft A Tl A aEro
TR WATHT ¥ FTHY g WYX 99 &1 gw
& w9 &7 § qgET | wfed 39 d
g a1 § wrE qowet Ag fawm @
1 0, 79 Y do% oF v gt & W
I ¥ g & wEwed Wi § few
@ T ¥ g w1 gfe & gra w9
AT IR |

Wy g & gg o
angan g & IoT w'w, fagre e sdmn
#, gt & T ITEA qGA FW v R,
INET age & fod O owEwed ®
O wi=-ggare gRfY |

Iro oM TR 0 wE AT R
—EEeT I W & faa—fE
zargras # om dFw fefgw

AUGUST 16, 1962

Oral Answers 1880

AT F IORA ¥ fF 1 T oA
¥ oI oft el #1 weyna fear oo
w

Shri Basumatari: May 1 know whe-
ther Government have taken any
measure which would induce or
encourage the cultivators to grow
cotton in non-cotton growing areas?

o W guw fag : wrw # @
#1§ &g Gl Ao A €, SfeT ww
% foq eqdl & 9 & g Y, 7@
& fd Qa9 g T § | I W
Fax A F 7 miy aOEr & 1 W AT
AT ¥ OF geR) 7, oyl faarg #7
sraear T 6 WY w7 g w8 %
FAET G & foaF uw ggg @
grfy 1 wramm ¥ ol @ R )

=t aware faog : F= A a= awN
g fs @ whe & fa Kearew feamn
sy oere fFar AT @ 7

o T gam fag - m & fA3
HEAI-ST TFY & | FEATEaT {3,040
ZH ¥aw % ¥ fad ngrasg A, s,3Y%e
T HETH %1 WY Loo TA Wi &Y . .

weam wglad © 4g €T a9 T
& famr omd

Shri D. C. Sharma: What has been
the value of the import of cotton in-
to this country during 1961-62 and
what phased programme Government
l.ave adopted to diminish progres-
sively this import?

Dr. Ram Suobhag Singh: I am hav-
ing the exact figures of imports and
exports of 1958, In 1958, we import-
ed raw cotton and textile yarn
thread to the tune of Rs. 44.57 crores
and cxported raw cotton and waste
plus cotton fabrics to the tune of
Rs. 66.66 crores,

Dr, L. M, Singhvi: May I know
what steps are being taken to improve
the quality and bring down the cost
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in the process of boosting up the
production of cotton?

Dr. Ram Subhag Singh: Govern-
ment is going to concentrate on
improving the quality and quantity,
both. But, these intensive distriet
programmes are intended to improve
quality particularly.

Shri Hem Barua: May I know if it
is a fact that Government propose to
start a mechanised farm in the irri-
gated areas of Rajasthan? If so, may
I have an idea of that plan? May 1
know also if Government propose to
introduce package programmes there
also?

Dr. Ram Subhag Singh: The mecha-
nised farm is going to be opened just
near the Suratgarh farm, Jetsar is
the name of the place. But, in the
entire Bikaner division, where water
facilities are going to be provided by
the Rajasthan canal, these intensive
production programmes will be
encouraged.

Transfer of D.V.C. Headquarters

[ Shri Su_tollh Hansda:

| Shri P. R, Chakraverti:
*315 { Shri Indrajit Gupta:

j Shri S. C. Samanta:

[ Shri M. K. Kumaran:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any final decision has
been reached with regard to the pro-
posed transfer of D.V.C. Headquarters
from Calcutta to Maithon;

(b) whether it is a fact that the
Chief Engineer and the operational
spaff are stationed at Maithon;

(c) whether Government have made
any estimate of the economy and effi-
ciency that are expected to be
effected from the proposeq transfer;
and

(d) what arrangements have been
made for accommodating the emp-
loyees who will be transferred to
Maithon?

SRAVANA 25, 1884 (SAKA)
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The Minister of State in the Minfs-
try of Irrigation and Power (Shri
Alagesan): (a) The matter is still
under consideration.

(b) The Chief Engineer (Civil)
and his staff are already stationed at
Maithon. The Corporation propose
to move the operation and Mainten-
ance Wing of their Electricity
Department also to Maithon shortly.

(c) Yes, Sir, An estimate has been
made in this regard by the Corpora-
tion.

(d) Suitable arrangements will be
made by the Corporation before the
move is actually effected.

Shri Subodh Hansda: May I know
whether it is a fact that the Govern-
ment of West Bengal have not been
consulted in regard to moving the
headquarters from Calcutta to Mai-
thon?

Shri Alagesan: For over a number
of years this question was being
discussed with both the Governments
of Bihar and West Bengal. The West
Bengal Government raised some
objections initially that they could
not provide the funds for the shift-
ing of the headquarters and the crea-
tion of new headquarters. Lastly,
they have asked for a postponement
of three months. We have agreed to
postporie the move for another 3
months after which the operation and
maintenance staff of the electricity
department will be shifted.

Shri 8. C. Samanta: Is it not a fact
that the hon. Minister of Irrigation
and Power wanted to meet the Chief
Minister of West Bengal at Calcutta
and to settle the matter finally?

Shri Alagesan: In April 1961 there
was a meeting between the Chief o
Minister of West Bengal and the
Minister of Irrigation and Power at
the Centre; there the Chief Minister
of West Bengal agreed to the shifting
of the operational staff. That was
the outcome of the meeting.

Shri Bhagwat Jha Azad: Is it a
fact that there is a great feeling not
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only among the public but among the
employees also due to the delay in
the shifting of the staff to Maithon?

Shri Alagesan: The work of the
Corporation will be facilitated very
largely if the headquarters is shifted
to Maithon and that is why we are
trying to shift it, In the meanwhile
the points of view raised by the
West Bengal Government have also
to be taken into consideration and
therefore we have been proceeding in
this matter rather cautiously.

Shri B. K. Das: What other places
were considered for headquarters
and if they have been given up—
why?

Shri Alagesan: Originally, the Cor-
poration thought of Ranchi as a pos-
sible headquarters but it was given
up at an early stage. In addition to
Maithon, Panchet also was thought
of as a possible place for headquarters
and in fact they wanted to have the
headguarters in both the places.
Panchet also has now been given
up and Maithon, being a very
central place served very well by
communications, that has been select-
ed,

Shri M. K. Eumaran: May I know
whether there will be any gain in
money apart from the increased faci-
lities by this transfer?

Shri Alagesan: It is not a question
of financial gain it is a question of
facility of operation. Maithon being
a central place it will be better for
the DVC headquarters to be there.
That is the more important thing.

Shri M, L. Dwivedi: Question No.
316.

Shri 8. M. Banerjee: Question No.
345 may also be taken up.

Mr. Speaker: Question No. 345
may also be answered alongwith
this,

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) There are about 19,000
unmanned level crossings . . .

Shri S, M. Banerjee: Which ques-
tion is he answering?

AUGUST 16, 1962
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Shri S. V. Ramaswamy: 316.

Shri S. M. Banerjee: Sir, he s
reading out the statement in question
345.

Mr. Speaker: Then there may be
the same answer for both of them.

Shri Hem Barua: Sir,usually we
do not allow the Ministers to read
out statements that are placed on
the Table of the House because it
will be wastage of time.

Shri S. V, Ramaswamy: I am not
reading out that statement.

Mr, Speaker: The complaint is that
in answer to question No. 316, the
written statement put under question
No. 345 is being read.

Shri S. V. Ramaswamy: That is
different, Sir . . (Interruptions.)

Mr. Speaker: Perhaps these words
are also there . . (Interruptions).
Now, let us hear him. Unless the
answer is complete, how can we
judge things.

2w e e Searet ot frafes
+
[ st ®o wvo frdat :
*3t%. ) St ®o Wo T :
45&!050 q%
Lt it ot
T R WA A A 7 oFw
7@ fw o

(¥) W3 wfai N Twaw o<
I FE AT GTH & FZFHT 9T -
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™ wREH & @Y W gHed A @
=

(') = st £ vt g7 7w
ot R fea-fer ooqi 7 $F
wfpfa & & oI fom qogt 7 sty
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Unmanned Level Crossing

( Shri S. M. Banerjee:
Shri P, C. Borooah:

| Shri Hem Raj:
Shri Indrajit Gupta:

R % Shri Nambiar:
Maharajkumar Vijaya
Ananda:

Shri Ram Ratan Gupta:

¥

Will the Minister of Rallways
pleased to state:
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(a) whether a decision has been
taken to convert the unmanned gatea
into reguar gates to avoid further
accidents; and

(b) the total number of such gates
in the country?

The Deputy Minister in the Ministry
of Railways (Shri §. V, Ramaswamy):
(a) and (b). There are about 19,000
unmanned level crossings (excluding
cattle crossings) on Indian Railways.
It is neither feasible, nor obligatory,
to man all the unmanned level cross-
ings. Individua]l cases of unmanned
level crossings which require manning
on local and special considerations and
according to developments of road and|
or rail traffic, are always reviewed by
the Railways in consultation with the
Civil Authorities and each case is de-
cided on its own merit.

The Hon'ble Justice of the Madras
High Court, in a recent case of an
accident at an unmanned level cross-
ing opined that it is impossible to ex-
pect the Railways to provide for gates
and gatemen at every place where the
railway line crosses a public highway
and the road users should also exer-
cise sufficient caution at such crossings
to ensure safety.

Shri M, L, Dwivedi;: The question
definitely says what are the States
which have not agreed to share the
expenses. No reply has been given to
that part of the question.

Shri S, V. Ramaswamy: The reply
is awaited,

Shri M. L. Dwivedi: What are the
names of those States which have not
accepted it?

Mr. Speaker: He wants to know the
names of the States from whom this
reply is awaited.

Shri §. V. Ramaswamy: We have
addressed them. We have not receiv-
ed any reply from any State.

1 Ho m;&iﬂ:mq’aiﬂ'
& fr orgi-orgt X Wd wiew ¥ I
SRR T @ agr X FiEAT 5y
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Shri S V. Ramaswamy: The hon.
Member cannot ask a particular Min-
ister to reply. English is an associate
language,

The Deputy Minisier in the Ministry
of Railways (Shri Shahnawaz Khan):
That level crossing was manned. It
was a manned level crossing. But at
that ‘moment it was open. From Delhj
side one bus came and from Meerut
side another truck came and on that
track both of them stopped and none .
of them could move back or forward.

st TRMTTT : Heqed AEIad, I
T Il R A @ s el
ot & ®K o+ at o # & euw
T Jifeq

W o qgeT IRl A wEr R
UF I ¥ 9 ATE AR gAY qaF F
Z% §TE AR AT B/ FT @ TE AW
foe ST ¥ &Y 7ot & feort & g I
fear s agt @dt = |

Nt TR A ST 49t
fr ag fewdy & g saT 3

seay wgRT  q F T faar g S
TEAFTRIITFTORE gor
e & T e ?

st EWUAR WG e ar
WRE R Fa A A

Shri 8, C. Samanta: Is it not a fact
that some State Governments have
agreed to bear the initial expenditure
and not the recurring expenditure?

Shri S, V., Ramaswamy: We have no
such information. We shall welcome
even that suggestion.

Shri §, M. Banerjee: I am putting a
question arising from the answer to
Question No. 345. In the statement, it
Is said that the Madras High Court,
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in a recent case of an accident at an
unmanned level crossing, opined that
it is impossible to expect the railways
to provide for gate and gatemen . .

Mr, Speaker: When the facts are
stated in a written statement extracts
out of it need not be read, because the
Minister has filed that statement and
he knows what the position is. So,
the hon. Member may put the question
straight.

Shri S. M. Banerjee: Yes, Sir. I can
save my time also. I want to know
whether this judgment of the Madras
High Court will be contested by the
Government in the larger interests of
saving human lives from accidents
urising out of unmanned level cros-
sings.

Shri 8. V. Ramaswamy: As a matter
of fact, we carried out a survey of
all the important unmanned level
crossings which should be manned. We
found about 1,100 of them necessary to
be manned, We have asked in some
cases the State Govermrments to parti-
cipate in the cost, both initial and
recurring. They have not co-operated
with us.

Mr. Speaker: The question was that
the Madras High Court has given an
opinion in a recent enquiry and there-
fore whether that is also the opinion
of the Government, or, whether the
Government is going to contest it.

Shri S. V. Ramaswamy: It is a judi-
cial pronouncement. It says that it is
obligatory on the road users also tc
exercise sufficient caution.

Mr. Speaker: The question is whe-
ther the Government has also the
same view and whether it is satisfled
with it or whether it wants to contest
that,

Shri 8. V. Ramaswamy: We are per-
fectly satisfled with it. We do not
want to contest,

Shri 5. M. Banerjee: May I know
whether it is a fact that the hon. Rail-
way Minister or the Railway Ministry
has taken up this matter with the
State Governments and whether they
have been requested to post at least
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one police constable at every level
crossing; and, if so, how far the State
Governments have agreed to it?

Shri 8. V., Ramaswamy: Some States
have been addressed by the Railways
in this matter, but we have not re-
ceived any reply yet.

Mr. Speaker: Though it is none of
my business, I would like to point out
one thing here. In America, I have
found, a notice board is put up saying
that if any wvehicle has to cross an un-
manned railway level crossing, whe-
ther there is any train coming or nof,
it must come to a dead stop there and
then proceed, That is the rule in
every advanced country. That is the
rule in West Europe, in America and
other countries. Can’t we adopt it
here?

Shri 8, V. Ramaswamy: As a matter
of fact, we are proposing to the State
Governments to put up “Stop” sign
boards. Wherever there are “caution”
boards, we are requesting the State
Governments to put up “Stop"” boards.

Shri Hem Barua: Sir, I have not
been able to understand certain things.
apart from the supplementary that 1
want to put. The Deputy Minister
said that English is an associate lang-
uage. The Bill has not yet been in-
troduced and English has never been
declared as an associate language by
the Parliament. 1 do not know how
he can state like this. Over and above
this, Sir, he took shelter under one
plea that the State Governments are
not co-operating. May 1 know from
him whether the State Governments
have started non-co-operation with the
Union Government so far as the Rail-
ways are concerned Or in every
sphere?

Shri Jashvant Mehta: The hon.
Deputy Minister stated that the State
Goverrrments are not co-operating
May I know what is the policy of the
Railway Ministry in such cases where
the State Governments are not co-
nperating? What is the policy follow-
cd by the Railway Administration with
regard to protection at level crossings
ete?
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Shri 8, V., Ramaswamy: Sir, I used
the word ‘co-operating’ in the broad
sense. It only means that we have
made certain proposals and the res-
ponse is not there.

Shri Hem Barua: Sir, I want your
ruling about his statement that English
is an associate language,

Mr. Speaker: I did not think any
answer was necessary. The hon. Mem-
ber already knows it.

Shri Sham Laj Saraf: In view of the
fact that both railway traffic and the
traffic on the road have immensely
increased, may I know how long the
Government will allow things to go
on like this? Why should not the
Railway Department themselves spon-
sor the necessary schemes or in colla-
boration with the Road Transport
Authorities?

Shri 8. V, Ramaswamy: As the hon.
Member put it, the road traffic itself
has increased. Therefore, partly it is
the responsibility of the Road Trans-
port Authorities also to participate in
these things,

Shri A, P. Jain: Sir, the answer
given by the Deputy Minister for Rail-
ways to one of the supplementaries is
rather surprising. He said that one
truck and one bus stopped on the track
and did not move. Were they mad
men or did they want to commit sui-
cide? Has any enquiry been made
about that? Has any action been taken
against them?

Mr, Speaker: Is the reference to the
Minister?

Shri A, P, Jain: Not to the Minister,
but to the drivers of the truck and
bus,

Some hon., Member rose—

Mr Speaker: Next Question—Shri
Samanta.

Shri Sonavane: Sir, I got up and
sat down several times, and I could
not get a chance to put a supplemen-
tary.

Mr, Speaker: He has not sponsored
the question and he takes up another
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question. I am not going to allow
him,
Shri Sonavane: So many others who

did not sponsor the question were
given a chance to put supplementaries.

Mr. Speaker: That is not fair on his
part. I have not been partial to any-
body.

Shri Somavane: I got up several
times angd still I could not catch your
eye.

Mr, Speaker: Order, order, Let us go
to the next question,

Encouragement to Sportsmen among
Railway Employees

[ Shri S.+C. Samanta:
*317, J Shri Subodh Hansda:

1 Shri B. K. Das;

| Shri M, L, Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether any encouragement is
given to sportsmen among the Railway
employees for further improvement in
sports and games;

(b) if so, the nature of encourage-
ments and facilities given; and

(¢) how many persons have been
given such facilities in the last of
current year?

The Minister in the Ministry of
Railways (Shri Shahnawaz Khan):
(a) Yes. o

(b) The folowing facilities and
encouragements are given to sports-
men:

(i) Grant of special casual leave
to participate in recognised
tournaments;

(ii) Supply of kit to participate in
tournaments. In addition spe-
cial kit allowance is given
to those railwaymen who
represent the country abroad;

(iii) Issue of free passes to parti-
cipate in recognized tourna-
ments;
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(iv) Sportsmen of outstanding
merit are considered each
year along with other Railway
staff for presentation of awards
during the Railway Week;

Training facilities are provid-
ed to railwaymen on a large
scale, Sports clubs and insti=
tutes exist at most of the im-
portant stations. Special coa-
ching is imparted in different
games. Expert Coaches are
engaged by the Railway
Sports Contro]l Board and coa-
ching camps are conducted
round the year, A number ot
railwaymen have qualified
themselves from the Nationa
Institute of Sports as Coaches
and are imparting training
to railwaymen on different
railways; and

—

(v

(vi) Railway teams are entered in
a number of tournaments in-
cluding the Nationals to im-
prove their standard.

(¢) It is not possible to specify the
number of sportsmen who have been
given such facilities in the past. A
large number of railwaymen avail of
the facilities referred to above.

Shri S, C, Samanta: May I know
how many teams were sent recently
for the Olympic Games?

Shri Shahnawaz Khan: Railways did
not send any teams as such but they
formed part of the Indian contingent.

st Ho ®re fyadt : st Y
WA ¥ Fmerm fF gOEz W@
‘o g7 @« &Y iy & At § 1
q St =@mear g 5 gerde v afe
wrar ¥ fFw st aw ¥ e ownt g,
Wi wred ¥ fad @ av & fag sy
¥ et grafn faffe & & 7

ot g &t : Srgt SEar e
g & ag sama gfeard & ardt &, Afe
o &7 78 aaeE A0 & e oS @eee
e & gt #rf gfawr af § 1 @i
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Shri B. K. Das: May I know whe-
ther each railway sets apart any speci-
fic amount for this purpose?

Shri Shahnawaz Khan: It is left to
the different railways to decide the
amount,

Shri K. C. Pant: Are sportsmen
given any preference at the time of
recruitment?

Shri Shahnawaz Khan: Sportsmen
of outstanding merit are sometimes
recruiteq directly in Class 3.

Shrimati Savitri Nigam: What
amount has been set apart for sports
this year?

Shri Shahnawaz Khan: As I sub-
mitted before, it is left to the differ-
ent railways to decide that.

Shrimati Savitri Nigam: May I know
the total amount set apart by all the
railways?

Shri Shahnawaz Khan: No definite
amount is earmarked as such. We
leave it to the different railways to
decide.

Mr. Speaker: Shri Basumatari,

Shri M. L. Dwivedi: This is the
point on which I seek information.

Mr. Speaker: Even though I do not
permit him?

Shri M, L. Dwivedi: Then I will re-
sume my seat.

Shri Basumatari: In view of the
fact that there is a similar scheme
for the encouragement of sports under
the Ministry of Education, may I know
whether there is proper co-ordination
between the railways and the Minis-
try of Education?

Shri Shahnawaz Khan: We look after
our own sports by setting apart a
certain amount of money. Whenever
we need assistance from the Ministry
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of Education, we avail ourselves of
those facilities. We also send people
to the National Institute of Sports at
Patiala.

ot wo o fgadt | § 5 o
IEar g 5w Ay A€ A aaew
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Shri A, P. Sharma: Has any specific

guota or number been fixed for the
recruitment of such staff per year?

Shri Shahnawaz Khan: About halt
a dozen.

Rallway Accidents at Andal and
Phulera,

+

( Shri 8. M. Banerjee:
*318. { Shri Bhakt Darshan:

| Shri Bhagwat Jha Azad:

Will the Minister of Railways be
pleased to state:

(a) whether inquiries into the acci-
dents at Andal and Jaipur (Phulera)
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have been completed;
(by if so, the findings thereof; and

(¢) whether the reports of the in-
quiries will be laid on the Table?

The Deputy Minister in the Ministry
of Railways (Shri §, V. Ramaswamy):
(a) The Additional Commissioners of
Railway Safety, Calcutta and Bom-
bay, who held statutory enquiries into
these accidents, have submitted their
Preliminary Reports,

(b) According to the Provisional
Findings of the Additional Commis-
sioners of Railway Safety, the acci-
dent at Andal was caused by the
driver of the motor truck who fouled
the line after having crashed through
the level crossing barrier gate while
that at Sambhar Lake (Jodhpur-
Phulera) was due to the driver of the
bus having tried to cross the unmanned
level crossing gate in the face of an
approaching train.

(c) There is no such proposal.

Shri S. M. Banerjee: There was a
demand in this House that both these
cases should be referred to a judicial
enquiry. ] want to know whether
after the finalisation of this Report
Government find any justification to
refer it to a judicial commission.

Shri S, V. Ramaswamy: There is no
need to refer it to the judicial ecom-
mittee of enguiry when road users
have crashed with the gate in one case
and with the train in another case.
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Shri S. V. Ramaswamy: The stop-
page of a train is not such an easy
thing, The visibility, according to
the Report, was very clear for over a
furlong. He could see and yet in the
fuce of an approaching train this bus
driver. . . .

Mr, Speaker: Even after he had
collided with the train the driver did
not apply the brakes and stop the
train.

Shri S. V. Ramaswamy: Naturally
there would be a drag before the
train comes to a stop.

Shri Bhagwat Jha Azad: He has
just now said that the Report has been
submitted. Our information is that
a large number of people have been
killed and injured. So, I would like
to know what the report of their
officer says about the death and in-
juries caused in the Phulera accident.

Shri S, V. Ramaswamy: The total
number of dead is 26.

Some Hon. Members rose—

Mr, Speaker: We are having a dis-
cussion on this and this could also be
vne of the points. Next question.

Delhi Milk Supply Scheme

[ Shri Suren-i:lra Pal Singh:
Shri Rameshwar Tantia:
Shri Warior:

e319 J Shri Vasudevan Nair:

3 Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Bishanchander Seth:

| Shri Bibhuti Misra:

Will the Minister of Food and Agri-
culture be pleased to state whether
there is a proposal under ihe consider-
action of Government to extend the
Delhi Milk Supply Scheme to other
satellite towns outside Delhi munici-
pal limits?

The Parliamentary Secretary to the
Minister of Foog and Agriculture (Shri
Shinde): There is no proposal to ex-
tend the Delhi Milk Scheme to satel-
lite towns outside the Delhi Municipal
limits in the near future.
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Shri Surendra Pal Singh: In view
of the fact that a great scarcity of
milk has arisen in and around Ghazia-
bad and other small towns of Meerut
District because of the Delhi Milk
Scheme purchasing milk in those
areas, may 1 know, why are arrange-
ments not being made by the autho-
rities to start a big dairy farm of
their own in Dilhi so that the people
living outside Delhi are not deprived
of their supply of milk?

Shrj Shinde: The non. Member's
contention that the surrouading areas
are being drained of milk supplies
because of the Delhi Milk Supply
Scheme is, according to my humble
submission, not correct. A survey was
conducted in the year 1954 to filnd out
how Delhi City was receiving its milk
from the surrounding sveas and it was
found that milk supplies were being
obtained from the surrounding uareas
in the same proportion as are being
procured at present even though Delhi
has developed a lot during the last
8ix years.

Shri Bhagwat Jha Azad: May I
know if it is a fact that the plant of
the Delhi Milk Supply Scheme is not
working to its full rapacity at present
and whether it is not a fact that it is,
therefore, not economical tp work the
plant? In the light of these limitations
do.Government propose 1o exiend this
stheme?

Shri Shinde: The initial target of
the Scheme was to uchieve the capa-
city of daily supply of 7,000 maunds
of milk. That target was to be
achieved by the end of the Third
Five Year Plan. So, it would not be
correct to suggest that the target has
not been fulfilled; but jt would not
be wise to extend this scheme to out-
side areas because at this stage it is
difficult even to meet the full require-
ments of the city of Delhi.

ot W oA Afm e o
= ¥ g a9 R 6 & @i
feam o T duw ¥ - alew ™
a9 7@ R &9 WA W a1 A



1899 Oral Answers

T § TrfEt w1 faF gond fen @

g 7 et qran, @ d mATE W@

Trq T TAA FI @Y & AT FE WA

fF &7 7% faedlt & T@F TTE A R
afcArr & g9 (AT 9T @ J@ ?

sihri Shinde: By the end of the
Toud Five Year Plan it is expected
that 7,000 maunds of milk would be
supplied to the city every day; but
it is expected that even that supply
would not be adequate to satisfy the
needs of the city. The city is develop-
ing very fast ang it has been found
that the population of Delhi at present
exceeds 2'4 million,

Shri Thirumala Rao: May I know
whether it is a fact that the quality
of the milk has deteriorated recently

and it is emitting an unwholesome
smell?
Shri Shinde: The hon. Member's

suggestion is not correct. The quality
of the milk supplied is as good as the
milk supplied by any other milk
scheme in India.

Shri Warior: May I know whether
the cost of the milk in surrounding
townships has increased because milk
is being brought from those places to
Delhi?

Shri Shinde: No, Sir.

ot TETER e faeer fioes
TS S ¥ 0T W T feest e
&1 foear st s § e % fFoag
T #Y geart T § 7 S aw @ arn
g 98 ¥ ¥7 9% g9 faaeo # gy
s ®9 ¥ Faifaa & ar g0 ?
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T FY T AIAAT G FH Gears fowar o
T |
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T & I A AT AGT @ G § WK

AUGUST 16, 1962

Oral Answers 1900

7 § IS & BF T 1 g qAie wrA
# 7l faerar § ot @ T A ¥ for
nafrr i m g a
wrd 1 gfaer agi o agrg @ ?

T g S EY o e
§ 5 #ri it gw frr sow Fg §
fo o w1 qw fer ?

Shri Shinde: Attempts are being °
made to procure more supplies from
Rajasthan, Bikaner, etc. We are get-
ting at present 200 maunds per day of
cow's milk.

Shri Surendra Pal Singh: May 1
know whether the existing arrange-
mentg for bring'mg cow's milk and
buffalo’s milk separately are adequate
and foolproof and there is no mixing
of the two kinds of milk in transit?

Shri Shinde: Yes, Sir; adeguate
measures are being taken to see that
the two types of milk do not get mix-
ed up with each other.

Marine Borers and Foulers in Hooghly

+
[ Shri Warior:
.Shri Indrajit Gupta:
Shri Vasudevan Nair:
*320. { Shri M. K. Kumaran:
Shri P. K. Deo:
Shri Narendra Singh
| Mahida:

Will the Minister of Transport and
Communicationg be pleased tp state:

(a) whether it is a fact that some
new species of marine borers and
foulers have been discovered in the
Hooghly;

(b) whether any <hips have suffered
damage or loss by their action;

(¢) reasons for the delay in their
discovery; and

(d) measures being taken to remove
this danger to shipping?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
(a) The Zoological Sarvey of India
have discovered a new species of
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marine borers from the Sunderbans
Area.

(b) The marine -borers eat into the
wood work of Piles, Jetties and Posts
to which they are a inenace. Foulers
attach themselves to bottoms of ships.
Information regarding the damages
actually caused to ships by the marine
borers or other fouling organisms or
loss suffered in the river Hooghly on
account of their action is not avail-
able,

(c) So far as the Zoological Survey
of India is concerned there has been
no delay in the discovery of the new
species of marine borers and foulers.
The material collectad as a result of
faunistic survey in the Sunderbans
was subjected to study and research
promptly and the new species dis-
covered.

(d) The Zoological Survey of India
have not taken up work on the applied
aspect of the problem. Their Survey
is primarily concerned with the taxo-
nomy and biology of these organisms.
These studies are, however, expected
to help in evolving measures for the
destruction of the marine borers and
foulers.

Shri Warlor: Apart from the
Hooghly river, may I know whether
the Zoological Survey of India has
undertaken the survey of any other
parts and if so with what results?

Mr. Speaker: Why thould he jump
out of the Hooghly river and go to
other places now? There are enough
borers and foulers in Hooghly to deal
with now.

Shri Warlor: In the statement,
Government have given [ull informa-
tion about this survey in the Hooghly
river. I want to know whether that
survey has been extended to other
places where the rame danger is pre-
sent and if so, with what results?

Shri Jagjivan Ram: If any com-
plaint is received about the presence
of these organisms in other ports, a
survey may be undertaken by the
Zoological Survey of India. s
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Shri Narendra Singh Mahida: May I
know how much time will be taken to
remedy this trouble?

Shri Jagjivan Ram: It is very diffi-
cult to say, because so far as the
borers are concerned no remedy has
been found up till now. Whether it
will be found in the near future, it
will be very difficult to say.

C.H.S. Dispensaries in Delhl

+
Shri Basumatari:
*321. { Shri Rameshwar Tantla:
| Shri 8. M. Banerjee:

Will the Minister of Health be
pleased to state:

(a) the measures that have been
taken or are proposad to be taken for
providing a conveniant method of
treatment of the patientg at the C.H.S.
Dispensaries, Delhi in view of the
general complaint that the patients
have to wait for long hourz in queues
etc, before consulting doctors;

(b) whether the attention of Gov-
ernment has been drawn to the fact
that the doctors take more interest in
the patients from the colonies occu-
pied by high government officials and
take little interest in the colonieg in-
habited by clerks; and

(c) if so, what steps have been
taken or are being taken by Govern-
ment to check such a tendency?

The Deputy Ministet in the Minis-
try of Health (Dr. D. S. Raju): (a)
The patients are not required to wait
for long period in queues before con-
sulting the doctors.

(b) No, Sir.
(c) Does not arise.
Shri S. M. Banerjee rose—
Mr. Speal;er: Shri Banerjee.
Shri §. M. Banerjee: May I know

Shri Basumatarj rose—

Mr. Speaker: As soon a3 the Deputy
Minister sat down, I looked towards
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him, but he did not rise. Now it is
too late.

Shri Basumatari:
ing the question.

Shri S. M. Banerjee: May 1 know
whether it is a fact that in certain
colonies there are no specific arrange-
ments and no specific time within
which a patient is attended to. Sup-
pose a man goes at 9 AM., he has to
wait till 12 .

But I amn head-

Mr. Speaker: The question can be
anderstood quite all right; he need
not give an illustration.

Dr. D. S. Raju: Actually a survey
has been conducted in 1960 in two
periods of the year—TFebruary and
October. According to this survey,
they visited about 12 dispensaries and
they have gone into the whoie question
very thoroughly. They have found
out that in the month of October, there
is heavy attendance becausc of the
seasonal  variation. A number of
patients came and the average period
of stay or waiting was about 30
minutes. In the month of February,
it wag less than 26 minutes. That is
the period which they had to wait be-
fore they could get their prescriptions
answered. I do not think this is a
long time considering the number of
patientas.

Shri Basumatari: I wanted to know
whether such complaints were receiv-
ed by the Minister recently from the
South Avenue side.

Dr, D. 8. Raju: What sort of com-
plaints?

Shri Basumatari: Non-attendance
by doctors.

Dr. D. 8. Raju: We have nnt receiv-
ed any complaint so far. If received,
we will look into them.

Dr. Pundlik D. Gaitonde: May 1
know whether it is a fact that the
population ratio in these dispensaries
is very high. that is one doctor has to
look after about 7000 to 8000 of the
population, and whather it is a fact
that every day there ars about 300
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patients coming to the lispensaries on
an average?

Dr. D. 8. Raju: Each primary health
centre is supposed to look after 10,000
of the population. It ig true that the
work load has increased. In the year
in which the survey was conducted,
the load was 140 for 1 doctor. Re-
cently, the staff has been increased and
the work load has hesn reduced to 100
patients per day.

Shri Ansar Viarvani: Is it & fact
that patients who come in cars are
given prefcrence in examination to
patients who come on cycles?

Dr. D. S. Raju: MNo.

Dr. L. M. Singhvi: Has the Minis-
tor conducted any personal assess-
ment or surprise check of the func-
tioning of these dispensaries, and if
not, does he propose to dv 0 now?

Dr. D. 8. Raju: Does he mean the
“Ministry or the Minister?

Mr, Speaker: Minister, not the
Ministry. He wants the Minister to
varry out this,

Dr. D. S. Raju: I have been actueely
doing this.
=Y qo ®Wlo fyFat : & ag s
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AT H AT AW § | WX AR
z® W Wt 7% g, a1 e o e A

AEAF E 7 ST W W A TF A FAT
=ifgy 5 fafrex age a=a €

=t Ho Aofgady : 1 W wEEy
# aew @ e Sl v =W §
E | @ §=J 9T qraeEw &)
Fr o FHT @Ar ¢ AR 7 & T gR
% gt @ gy & 7 owr ag o
aw ¢ f& gfeT WX =we #1 olar
ft eI A & 7



1905 Oral Answers

Dr. D, S. Raju: There is no shortage
of medicines so far as I know. These
examinations also are conducted; they
do not have to wait long.

Shri 8. M. Banerjee: May I know if
there is acute shortage of doctors in
the C;H.S, dispensaries and if so, how
many more doctors will be recruited?

Mr. Speaker: That he has answered.

Shri Tulsidas Jadhav: May I know
whether the Government has received
any complaint from clerks and if so
what is being done?

Dr. D. S, Raju: We have not receiv-
ed any complaint from the clerks.

Fower shortage in Andhra Pradesh

 Shri inlnmanda Reddy:

| Shri Bishanchander Seth:
*322. { Shri Kolla Venkaiah:

| Bhrimati .

L Lakshmikanthamma:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarred Question
No. 2732 on the 7th June., 1962 and
state:

(a) whether the request of the Gov-
ernment of Andhra Pradesh has since
been considered;

(b) if so, the amount released for
fereign exchange;

(e) how far it has solved the scar-
nity of power in that State;

(d) whether it is a fact that such
kind of requests have been received
from other States also; and

(e) if so. the names of the States
and the reaction of Government there-
to?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes: Sir.

(b) Rs. 1 crore (approximately).

(¢) About 20 MW additional power
will become available
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(d) and (e). A request was received
from the Government of Mysore and
import of two 10|12 MW Gas Turbine
Units has been sanctioned for that
State also.

Shri Yallamanda Reddy: May I
know whether it is a fact that the
World Bank refused to give a loan to
the Kothagudem gas turbines and
what is the other alternative proposal
made by the Government?

Shri Alagesan: It is not a fact that
the World Bank refused to give a
loan. We are talking with it about
it.

Shri Yallamanda Reddy: The hon.
Minister was saying that they have
siven foreign exchange of about Rs. ]
crore, I want to know in what way
they have given and to what project
‘hey have sanctioned foreign ex-
change,

Shri Alagesan: It is an answer to &
specific question. It refers to a pre-
vious question. This is for installing
two gas turbine units. Foreign ex-
~hange for the purpose is Rs. 1 crore
approximately.

Shri Yallamanda Reddy: ] want to
inow whether the Government have
ziven import licence.

Shri Alagesan: We have issued ten-
der specifications.

Dr. K. L. Rao: May 1 know whether
it is a fact that the amount of power
per capita is the lowest and the scar-
zity of power is the largest in Andhra
Pradesh among all the States in South
‘ndia. and if so, what steps are being
‘aken to make up this shortage?

Shri Alagesan: These questions have
been answered several times on the
Aoor of the House, and the hon.
Minister had placed a detailed state-
ment regarding power shortage on the
Table of the House on the 30th April,
1962, All these questions havce been
discussed in that statement. and the
hon. Member knows about those
things.
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Export of Sugar to US.A

( Shri w-sll_rior:
Shri M K. Kumaran:
Shri Vasudevan Nalir:
Shri Tridib Kumar
“325.f Chaudhuri:
Shri Bibhuti Mishra:
‘| Shrimaili Maimoona Sultan:

Shri Yashpal Singh:
| Shri Mohan Swarup:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) whether U.S.A. have restored

the cut made in their import of Indian
sugar this year; and
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(b) if so, by how much?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) No, Sir,

{b) Does not arise.

Shri Warior: May 1 know whether
the Government of India had ap-
proached the U.S. Government to res-
tore this cut on the import of sugar
into the USA from India, and if so.
with what results?

Shri Shinde: It would not be cor-
rect to say that the quota has been
reduced as such, because under the
old USA Sugar Act, India was not
having any regular export gquota.
Only an ad hoc quota was granted
during the year 1961-62, and for the
first time, India has got a regular
quota under the new Sugar Act. So,
it would not be correct to suggest
that restoration is necessary or that
the quota has been reduced.

Shri Warior: Is it a fact tha* the
nuota at present given by USA to
India is the same quantity that we
had been exporting to USA before
this quota was given?

Mr, Speaker: He has given the ans-
wer, that in the first instance, it was
only an ad hoc quota and it is for the
first time now that a fixed quota has
been given to us,

Shri Warlor: Is the fixed quota the
same?

Mr. Speaker: It is less. Everybudy
knows it,

Shri Hem Barua: Has the attention
of Government been drawn tp a state-
ment made by a US Senator Prux-
myre, to the effect that some lobbyist
for India would get Rs, 5 lakhs if he
succeeded in influencing the US
Congress in granting a higher allo-
cation of quota of sugar to India? ‘If
s0, In view of the fact that this is
creating unhealthy reactions, may [
know whether Government have con-

1477 (Ai) LS—2.
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tradicted this statement that we have
engaged any professional lobbyist like
that?

Shri 8. K. Patil: We have not en-
gaged any lobbyist. As I explamned
the other day, this American quota
has lost its significance when the
price has come to the international
level. We may not be interested also
in having that guota.

Shri M. K. KEumaran: May I know
whether the U.S. Government have
?lso asked for raw sugar instead of
refined sugar?

Shri S, K. Patil: When we become
exporters, it is the buyer who chooses
what type of sugar he wants. If we
have raw sugar, apart from the Ame-
rican Government, any countries
where there are refineries would
naturally prefer raw sugar.

Shri P. Venkatasubbaiah: How does
the price of sugar in the country
compare with the international price?

Mr. Speaker: That has been an-
swered before.

Shri S. K. Patil: We have answer-
ed it very often. The international
price is Rs. 300 and our cost of pro-
duction is Rs. 800.

Shri Basumatari: In view of the
fact that the Parliamentary Secretary
stated just now that as far as possible
arable land is to be saved {rom being
taken over for development of indus
tries, may I know whether it has becn
brought to the notice of Government
that as many as 12,000 bighas of land
in Hathia in Bihar has: been take:x
over for heavy machinery industries?

An Hom. Member: What is this
auestion?

Mr, Speaker: Order, order

Shri Basumatari: 1 am sorry. I

thought it was the same gquestion con-
tinuing.

st faafa fw ; gOE W A

Ay gw Frgia ¢ @ & 95 =T &7
T 7
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Shri Shinde: It is approximately
£41 per ton against quotas.

Shri Sham Lal Saraf: In view of
the fact that there are refineries n
different countries of the world waich
are interested in importing raw sugar,
will Government be interested in ex-
porting raw sugar from our suivlus
stocks?

Shri S. K. Patil: If countries want
raw sugar and if we have any sugar
to sell. surely it is in our interest
that part of the sugar should be pro-
duced raw.

Family Planning

[ Shri Pj;tekkatt:
326 J Shri A. V. Raghavan:
" Dr L. M, Singhvi:
LShri Ravindra Varma:

Will the Minister of Health be
rleased to state:

(a) whether Government are aware
of the fact that doctors engaged i
conducting operations under the fami-
ly planning scheme can be proceed-
ed under the Indian Penal Code,

(b) whether Government have secn
the opinion of the West Bengal Legai
Remembrancer on the above subject:
and

(¢) if so, what steps Governmont
rropose to take to protect the doelirs
engaged in family planning?

The Depuly Minister in the Minis.
try of Health (Dr. D, S. Raju): (a) to
(c). Attention of the Government has
been drawn to the opinion of the
West Bengal Legal Remembrancer
according to which the sterjlization
operations for socio-economic reusens
are not strictly legal under the Indian
Penal Code. The legal implica:ions
of the operations are under active
consideration,

Dr. L. M. Singhvi: When is it
proposed to place before this House
the legal implications of operations
which may involve penal liability
for the doctors verforming those
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operations? May I also know whe-
ther in the meanwhile the doctors
have directed not to perform these
operations until we know the penal
liability arising therefrom?

Dr. D. 8. Raju: No, Sir. Actually
section 329 of the Penal Code lays
down that wvasectomy for therapeu-
tic purposes is not illegal. But sec-
tion 88 gives a covering protection.
They say that if vasectomy operation:
is done for the benefit of the patient,
that is legal. Now vasectomy opera-
tions are done for socio-economic
reasons. It is felt by some veople
that it is sccondary and they should
be penalised. But there is a differ-
ence of opinion even among legal
experts, Strictly speaking, when a
vasectomy operation is performed
upon a patient after three or four
children, it is not only a socio-econo-
mic problem, but it also affects his.
health; so, that is the point. Legal
opinion will be considered, but mean-
while we have asked our dociors to
go on with the operations.

Dr. L. M. Singhvi: The reoly that
the hon. Minister has given shows that
as a matter of fact, he does not con-
sider any further consideration of the
legal implications to be necessary.

Mr. Speaker: He said that they will
be considered.

Dr. L. M. Singhvi: But then he
proceeded to give an entire opinion as
to the legality of the operatlions.

Mr. Speaker: That aspect was being
considered, but because the Thon.
Member wanted some interim mea-
sures to protect the doctors, he feels
that there is enough prolection even
now.

Dr. L. M. Singhvi: That is what I
am stating. In view of what the
Minister has said, would the Minister
say whether they have entered into
any correspondence with the person
who gave this particular opinion as
to why he considered that thers would
be penal liability attaching to such
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operations, if the Government is al-
ready in consultation wilh the per-
son; then, whether the Government
thinks that in case it is found that
it is not for the benefit cf the person
concerned, it would still protect the
doctor performing the operation? It
may be a benefit in the long run but
not an immediate benefit.

Mr. Speaker: That would be the

whole argument before the Supreme -

Court.

Dr. L. M. Singhvi: What I am sub-
mitting is that a very difficult situa-
tion is being created.

Mr. Speaker: He should put his
question.

Dr. L. M. Singhvi: 1 will phrase it
very shortly. My question is whe-
ther the Government have considered
that these operhtions must be found
to be for the immediate benefit of the
patient as contemplated by the law,
and if so, whether Government have
issued any directions ta the doctors to
perform these operations oniy if they
come to that conclusion, or to seek
advisory opinion if they so choose?

Dr. D. S. Raju: No. Sir. We have
advised the State Governments....

AR WENGW © FETHT SN AT TH A

FaT fae=edt & 7
Dr. D, S. Raju:. Wec bave advised
all the State Governments and  the
family planning units to go ahead
with these matters of family plan-
ning. If any such legal complications

arise, we will fight them in the
courts
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Mr. Speaker: If Shri Warior wants
to understand what question Swamiji
has put in respect of family planning,
he wants complete absiinence, he says

brahmacharya. sTAT q'[fgq' 1

st TRTETAT - AR wEd w1 AR

7g & fF oot 29 &7 smasgear g
Tav g a== dar foq sF ) WA oS
™ wwrT T fowr & o9 fewy &
T FT qEA T TP |

Shri Hem Barua: In view of the
fact that people are interested more
in the spacing of births than in the
retarding of births ~itogether, and
sterilisation operations retard birth,
may I know what steps Government
have taken to make cheaper and more
effective contraceptives available to
the people.

Dr. D. 8. Raju: Vasectomy is only
part of the family planning pro-
gramme. There sre other methods
which are advocated.

Production of Sugar

*328. Shrimati Renuk: Ray: Will
the Minister of Food and Agriculiure
be pleased to state:

(a) whether it iz a fact tnat the
production of world sugar in 1961-62
is lower than that of the previous
year; and

(b) to what extent India's produc-
tion has fallen and how does it com-
pare with other sugar producing areas
in the world?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). Yes,
Sir. The fall in production of sugar
in India in 1961-62 as compared to the
previous year is estimated at 9'47.
The corresponding fall in world’s pro-
duction is estimated ut G'9G.

Shrimati Renuka Ray: If the fall
in production in India is less than in
other countries, has it helped us to in-
crease our earnings abroad through
export of sugar, and also how far our
exports have increased on account of
this?
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Shri Shinde: The fall in the total
production of world sugar is not such
as is likely to give an impetus to our
exports. But, our exports have in-
creased due to some other reasons this
year.

Shri Bhagwat Jha Azad: May I
know whether fhis fall in production
is the direct result of the Government's
announcing the cut after the farmers
had sown fheir crops and their dama-
ging them?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The fall is
entirely due to the restrictions that
we had imposed.

Shri 8. M. Banerjee: I want to
know whether this particular fall in
sugar proffuction in India will affect
the prices of sugar. Will they be
more or remain the same?

Shri S. K. Patil: The prices are
governed by the releases that we have
got. They have some relation with the
internal production. But, we shall
take jolly good care that the prices

do not rise—by manipulating the re-
leases.

Shri D. D. Puri: Does this sugar
include gur and khandsari sugars?

Shri S. K. Patil: This is not gur or
khandsari; this is only crystal sugar.

Shri Bhagwat Jha Azad: Do Gov-
ernment propose to continue the policy
of having a cuf and consequently a
fall in the production of sugar?

Shri S. K. Patil: That cut has been
80 helpful that there will be no cut
necessary hereaffer.

SHORT NOTICE QUESTIONS

Adulteratiom of Pure Ghee

 Shri Bhagwat Jha Azad:
| Shrl Ram Sewak Yadav:
S.N.Q. 3. { Shri Bagri:
|

| Shri Bhakt Darshan:

Will the Minister of Food and Agri-
culture Be pleased to state:
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(a) whether a 4-kilo tin of ghee
purchased from the Parliament Sales
counter of Delhi Milk Supply Scheme
by a Menfber of Parliament when
opened was found to be filled with
coconut oil; and

(b) if so, what Government propose
to do in this regard?

The Depiity Minister in the Ministry
of Food and Agricoltare (Shri A. M.
Thomas): (a) No, Sir.

(b) Does not arise.

Nt ary : fafeet aEa 7 v
Sare faqr |

Farer qar 7@y ghar

Shri Bhagwat Jha Azad: When the
tin which was complained to be filled
with coconut oil by a Member of the
House and was given to the hon.
Depuily Minister for examination was
examined, what was the result? Was
the ghee examined from the same tin
or from some other tin?

Shri A. M., Thomas: The hon. Mem-
ber who handed over the ghee to me
did pot positively state that it was
adulterated or it contained coconut
oil, He had some suspicion. Acrording
to him when cooked it smelt like
coconut oil. Anyhow, I had the en-
tire ghee examinedgand the report of
the laboratory and the test analysis
have shown that the sample conformed
to the standard laid down under the
Pure Foods Act of 1954; and the
sample appeared to be a sample of
genuine ghee.

Shri Bhagwat Jha Azad: How do
Government propose to guarantee the
purity of ghee and milk from the
Supply Scheme? Do they have their
own cows or do they get from con-
tractors from outside? How do they
get the milk?

Shri A. M. Thomas: We do not
get ghee from contractors. In fact,
this ghee is produced from the sur-
plus of milk we may have in winter
period. Thié ghee is produced from
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the surplus cream. And, we also
make it a point that the entire pro-
cess is carried out under the super=-
vision of a gazetted officer. The gheeis
being packed in taggar-top packed con-
tainers and these containers can only
be opened by cutting the taggar. For
the information of the House, I may
say that fhere is such guarantee of
the purity of the ghee that is being
supplied by the D.M.S, Scheme that
there has been increased demand from
the Members of Parliament; and I
also understdfid that the Members of
Parliament are approached by out-
siders also to get this ghee.

=t TeTY ¢ g aF 9 "EEA g,
oz Ty & f ag At Ay 3 =@
gqr, Arfaa & 37 7 @ 7y g9 Sy
Lidl -
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wrEar # 5 S 72 aqeman @ F 9|
ToEd ©Y 41 AW &1 K ALY 9T, ¥
g wEmd fog wEed & adw ¥
g ® Wi a1 g ¥ A AT
qagT &+t afware A ?

Shri A. M, Thomas: This ghee is
produced under the most scientific
conditiorms.

Mr. Speaker: What he means to say
is whether the test were undergone
in the laboratery and only a report
was received or whether some en-
quiry was made from the Member
also as to why he had made this
allegation?

Shri A. M. Thomas: The Member
has not made any assertion as such.
He suspected from the smell. But
with regard fo smell, it may differ
to some extent from the smell of the
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ghee produced or manufactured in
the home because this ghee is pro-
duced at a lower temperature. If it
is heated bevond a particular tem-
perature the smell may be very pro-
minent and piercing. But the smell
of this ghee is not so pronounced.

ot aTTeY : A G AT AWAT R |

WEqR REIAT © I Fed 8 (% AET
arew F1 Y Fad g7 @ & gHr A1)
Tt ¥ A FT A1 AOGT TS
frn ST @ 9WH ot i T @
ST &, sHiEa TEar T weTiEEr gar
2 g% Fgar 2 v ofr woeft ar
T TR FT AT AT 47 IAN wAiAad
T ar |

Shri 8. M. Banerjee: 1 want to know
whether “this public sector ghee is
available only to the Members of
Parliament and not to the public out-
side.

Mr. Speaker: That does not arise
out of this question: it relates to qua-
lity. He wants to ask about the
quantity.

st W F qg ar ST §
f dariedY ft ATowT W9 AT A T
At =T qwE & ft Fam §
TAT 9T AT @ AT TR AT a9 <
FT A 7 frerar mar ar 9r 78 7
Shri A. M. Thomas: This analysis

has been made in the laboratory
attached to the Sugar and Vanaspati
Directorate and not the one attached
to the Delhi Milk Supply Scheme..
(Interruptions.) The Member also is
not positive that it is coconut oil
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T |
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1A ar |
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Mr. Speaker: Under Rules 41, no
name is to be brought in unless it is
necessary to make the question intelli-
gible. The question is otherwise suffi-
ciently intelligible. Therefore, names
need not be brought in.

WRITTEN ANSWERS TO
QUESTIONS

Beas Dam Project

*323 Shri P, C. Borooah: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 54 on the 2lst April,
1962 regarding Beas Dam Project and
state:

(a) whether the survey has since
been completed; and

(b) if so, the number and names of
the new stations and bridges to be
built under the Divisional scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Not yet, Sir

(b) This will not be known till the
gsurvey, which is in progress, is com-
pleted and the report thereon has
been compiled.

Shortage of Teleprinter Tape at

+  Indore

»327. Shri Rameshwar Tantia: Will
the Minister of Transport and Com-
munications be pleased to state:
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(a) whether the attention of Gov-
ernment was drawn to the shortage
of teleprinter tape at Indore Tele-
graph Office which resulted in the
non-clearance of hundreds of tele-
grams;

(b) whether it is also a fact that
most of the teleprinters are lying
idle;

(¢) if so, what measures Govern-
ments have taken in the matter; and

(d) what is the general position of
stocks of teleprinter tape in the
country?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, there was
dimunition of stock below the
minimum. No telegram was held up.

(b) No; only one circuit out of nine
could not be worked on teleprinter
for about ten days.

(c) Supply of tape has since been
arranged.

(d) There is a general shortage of
tape in the country due to non-avai-
lability of base paper. Arrangements
have since been made to procure
tapes from different sources.

Central Health Cadre

*329. Shri Hem Raj: Will the Min-
ister of Health be pleased to state:

(a) the steps taken by Government
for the constitution of the Central
Health Cadre;

(b) the number of persons who are
found eligible for it from the service

people; and

(c) the causes for the delay in its
constitution?

The Minister of Health (Dr., Sushila
Nayar): (a) The Scheme of the Cent-
ral Health Service is being finalised
in oonsultation with the Union Pub-
lic Service Commission.

(b) The number of persons who are
found eligible for it from the service
people will be known only after the
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Central Health Service Cadre is con-
stituted,

(c) It was necessary to consult
other Ministries concerned with the
matler, viz,, Ministers of Finance and
Home Affairs, apart from the partici-
pating oflices. The Scheme of the Ser-
vice was thereafter referred to the
Union Public Service Commission for
eliciting their views.

‘Contamination of Wheat

[ Shri Dasaratha Deb:

J Shri A, K. Gopalan:
*330.7 Shri Umanath:

L Shri P. Kunhan:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the new
item “contamination of wheat sus-
pected” appearing in the Statesman on
the 27th June, 1962 where it was
alleged that 300 tons of wheat under
PL-480, which was then being un-
loaded, was suspecteq to be conta-
minated by insecticide;

(b) if so, whether any step was
taken to investigate the matter; and

(c) if so, the result thereof?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Yes,
Sir. But the wheat involved is Aus-
tralian wheat ang not PL-480 wheat.

(e) 1,108 tons of wheat in one of
the hatches got contaminated because
of the leakage of a drum of Pyridine
that was carried along with wheat.

Weather Rockets

*331. Shri Daji: Will the Minister
of Transport and Communications be
pleased to state whether it is planned
to launch weather rockets in India?

The Deputy Minister in the Minis-
try of Transport and Communications
‘(Shri Mohiuddin): Yes, Sir.

Agricultural Schemes

[ Shri M. K. Eumaran:

) Shri H. P. Chatterjee:
*332. | Dr. Ranen Sen:

| Shri Dinen Bhattacharya:

Will the Minister of Food and
Agriculture be pleased to state the
special measures proposed to be in-
troduced by Government in order to
speed up the implementation of agri-
cultural schemes wunder the Third
Five Year Plan?

The Minister of State In the Minis-
try of Foog and Agriculture (Dr Ram
Subhag Singh): It is proposed to
accelerate minor irrigation and soil
conservation (programmes further
during the remaining years of the
Third Plan. The availability of che-
mical fertilizers is also being gra-
dually stepped up from year to year.
Plant protection measures are also
proposed to be intensified.

Railway line from Pathankot to
Jammu

( Shri Inder J. Malhotra: )
| Shri D. C. Sharma:

'333.{ Maharajkumar Vijaya Ana-
| nda:
| Shri Ram Ratan Gupta:

Will the Minister of Railways be
pleased to state:

(a) the latest position with regard
to the steps taken to extend railway
line from Pathankot to Jammu; and

(b) the amount spent so far?

The Deputy Minister in the Minis-
try of Railways (Shrl S. V. Ramas-
wamy): (a) A Railway line has al-
ready been constructed from Pathan-
kot to Madhopur (Punjab), a distance
of 945 miles, An extension of this
rail head beyond Madhopur to Ka-
thua, a distance of 5.40 miles, is in
hand. With a view to examine the
traffic prospects of further projection
of this line beyond Kathua upto
Jammu Reconnaissance Engineering
and Traffic Surveys are in Pprogress.
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. (b) The cost of Pathankot-Madho-
pur (Punjab) rail link was about
Rs. 40 lakhs while the estimated cost
of its extension from Madhopur to
Kathua is Rs. 177.39 lakhs including
the cost of an important bridge over
the river Ravi. Of the latter amount,
Rs. 49 lakhs were spent upte June
1962,

Accident to Kalinga Airlines Dakota

( Shri D. C, Sharma:
Shri P. C. Borooah:
Shri Raghunath Singh;
| Shri Ram Ratan Gupta:
*334. { Shrimati Maimoona Sultan:
| Shri Indrajit Gupta:
| Shri P, K. Deo:
 Shri Eswara Reddy:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether a Dakota aircraft
belonging to the Kalinga Airlines
crasheq while on a supply dropping
,mission in Assam on the 16th July,
1962; and

(b) if so, the details of the accident
and the result of the enguiry insti-
tuted, if any?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohinddin): (a) and (b).
It is a fact that Kalinga Airlines
Dakota aircraft VT-DFZ, while en-
gaged in supply dropping operations
in NEFA Area, crashed at about 15.30
hours IST on 16th July, 1962, one
mile north of Lohosphu Dropping
Zone (Assam) at a height of approxi-
mately 6,000 feet. All the nine per-
sons on board the aircraft comprising
one Pilot, one Co-pilot, one Radio
Officer, five ejection crew and one
Supply Inspector were killed. The
aircraft was completely destroyed by
impact ang fire.

The accident is being investigated
by an officer of the Civil Aviation
Department.
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Railway Officers Entitled for Special
Carriages and Saloons

*335. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) what are the categories of the
Railway Officers who are entitled to
travel in special carriages and saloons
on their own Railways and on the
foreign Railways (other than the
railway of their posting);

(b) whether such officers are also
allowed to take their families while
travelling in saloons; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) All gazetted Railway
officers are entitled to travel in Ins-
pection carriages on their own rail-
way on duty. Senior Administra-
tive, Intermediate and Junior Admin-
istrative Officers only are entitled to
travel in Inspection carriages over
other zonal Railways on official duty.

(b) Yes, Sir.

(c) Railway Officers have to tour
extensively the areas under their
jurisdiction, and the privilege of
taking family (wife and children
only) has been in wvogue from the
time railways started running in the
country.

Purchase of Rice from Burma

( Shri Raghunath Singh:
Shri Prakash Vir Shastri:
*336. * Shri Ram Ratan Gupta:
| Shri R. S, Tiwary:
| Shri Daljit Singh:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether India has recently

bought Burmese rice;

(b) if so, the quantity purchased
and price paid therefor; and

¢y t.ims of the agreement?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No negotiations
for purchase of rice have been held
since July 1962,

(b) and (c). These questions do
not arise.

Tips to Hotel Waiters

e33; J Shri Vidya Charan Shukla:
" 7 Shri Bibhuti Mishra:

Will the Minister of Transport and
Communications be pleased to state:

(a) the nature of the views con-
veyed by hotels over the suggestion
of the Department of Tourism about
levy of a 10 per cent ‘service charge’
for distribution amongst the hotel
workers so that tourists are not pes-
tered for tips by individual workers;

{b) Government's reaction thereto;
angd

(¢) the decision, if any, taken in
the matter?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
The Managing Committee of the
Federation of Hotel and Restaurant
Associations have conveyed their
agreement with certain reservations
to the proposal made by the Depart-
ment of Tourism that the collection
of Service Charge levied on hotel
bills should be distributed among the
staff.

(b) The Tourist Department are at
present examining the views offered
by the representatives of the Hotel
Federation.

(c¢) The final decision has not yet
been taken.
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Navigation in Canges

*339. Shri Nath Pai: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether Government have en-
tered into any agreement with a West
German firm for developing the
Ganges river as a navigable channel
between Calcutta and Allahabad;

(b) it so, details of the agreement;

(c) steps taken by Government to
implement the agreement; and

(d) whether Government have also
agreed to ply barges on the Ganges?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur) (a) No,
. Sir.

(b) and (c¢). Do not arise.

(d) The Ganga Brahmaputra Water
Transport Board is running push-
towing services on the Buxar-Raj-
mahal section of the river Ganga by
employing tugs and barges. A scheme
to transport coal by road from the
Bengal Bihar fields to Mokameh Ghat
and therefrom by river upto Allaha-
bad by making use of power=vessels
and barges is also under study in the
‘Ministry of Mines and Fuel.

Incidence of Lung Cancer

*340, Dr. L. M, Singhvi: Will the
Minister of Health be pleased to state:

(a) what is the incidence of lung
cancer in India;

(b) the medical opinion regarding
its specific causes in India; and

(¢) whether pollution of atmosphere
is also considered a contributory
- factor in India?

The Minister of Health (Dr. Sushi-
la Nayar): (a) As no all India survey
has been carried out to assess the
incidence of cancer, it is not possible
to indicate the exact incidence of
lung cancer.

(b) The factors leading to caus-
ation of cancer have not yet been
. accurately established.
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(c) While it is a fact that fumes,
smoke and smog which cause air
pollution are injurious to health,
it has not been proved that thig
causes lumg cancer,

Production of Raw Sugar

*341. Shri Umanath: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering the feasibi-
lity of change-over from refined sugar
to raw sugar;

(b) if so, whether any decision
has been reached in the matter;

(c) the details thereof; and

(d) the reasons that prompted
consideration of such change-over?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
A. M. Thomas): (a) to (c). Yes, Sir.
It has been decided to manufacture
about 2 lakh metric tons of raw sugar
during the season 1962-63. This is
only about seven per cent of the
total crystal sugar production in the
country per annum.

(d) A number of important import-
ing countries require raw sugar for
refining in their local refineries, In
order to step up sugar exports and
make it a regular feature, it has,
therefore, become necessary to pro-
duce raw sugar in India.
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Vacancies of Eagineers and Technical
Staff on Railways

*343. Shri Harish Chandra Mathur;
Will the Minister of Railways be
pleased to state:

(a) the existing number of vacan-
cies of engineers and other technical
staff on each zonal Railway;

(b) whether it is g fact that work
is suffering because of delays in fll-
ling up these vacancies; and

(c) what is Railways programme for
training and recruitment of engineers
and technical staff during the next
four years?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
The information is being collected and
will be laid on the Table of the
House.

Indian Doctors in U.K,

[ Shrl P. R. Chakraverti:
*214 J Shri Yashpal Singh:
* 7] Shri Hem Barua;
| Shri Surendra Pal Singh:

‘Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that 1500
Indian doctors have, after their studies
in the UK., sctiled there because of
the better service conditions;

(b) whether it is also a fact that
these medical graduates are reluctant
to come back to India fearing that
Government will send them to remote
Indian villages; and

(¢) whether any attempt has been
made to persuade them to return to
India and make positive contribution
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in making available better medical
facilities to their countrymen?

The Minister of Health (Dr. Sushila
Nayar): (a) No. According to the in-
formation~ available, there are not
more than 50 Indian medical doctors,
who have completed their studies in
UK., have any intention of settling in
UK. because of attraction of service
conditions.

(b) No.

(e) All possible steps in this direc-
tion are being taken.

C.H.S. Scheme

( Shri Bishanchander Seth:
| Shri P. R. Chakraverti:
i Shri Rameshwar Tantia:
| Shri A. V. Raghavan:
*346. J Shri Pottekkatt:
Dr. L. M. Singhvi:
Shri Ram Ratan Gupta:
Shri Yashpal Singh:
| Shri Heda:

Will the Minister of
pleased to state:

Health be

(a) whetRer it is a fact that Gov-
ernment are considering to extend the
Contributory Health Service Scheme
to cover the general public in the
Capital;

(b) if so, whether under this

Scheme all the non-Government ser-
vants will be covered;

(c) if so, the details of the proposed
scheme;

(d) whether any experiment {s
being made towards it; and

(e) it so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) and (c): Do not arise.
(d) No, Sir.

(e) "Does not arise.
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Import of Diesel Locomotives

( Shri D. C. Sharma:
Shri Tridib Kumar Chaudhura:
Shri Raghunath Singh:
J Shri M. N. Swamy:
'347.} Shri Daji:
| Shri M. K. Kumaran:
Shri Yashpal Singh:
Shrimati Maimoona Sultan:
( Shri Bibhuti Mishra:

Will the Minister of Railways be
pleased to state:

(a) whether it is proposed to send
a delegation to Czechoslovakia to
negotiate the import of diesel engines;
and

(b) if so, the details thereof?

The Deputy Minister In ithe Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No Sir.

(b) Does not arise.

Taxis and Auto Rickshaws in Delh}

*348. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state whe-
ther the proposal to increase the num-
ber of taxis and two seater auto
rickshaws in Delhi or New Delhi s
being implemented?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): The
matter s under the consideration of
the Delhi Administration.

Telephone Rates

J Dr. L. M. Singhvi:
i 7 Shri Basunmatari:

Will the Minister of Transport and
Communications be” pleased to state:

(a) whether there is a move to re-
consider and revise the telephone
rates, particularly with a view to en=-
hance ¢Marges for hire and local calls
in the near future; and

(b) if so, the reasons necessitating
such a move?
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The Deputy Minister in the Ministry
of Transport and Communications
{8hri Bhagavatl): (d) No.

(b) Does not arise.

Royal Nepal Afrlines Dakota

*350.) Shri P. C. Borooah:
. | Shri Bagri:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether a Royal Nepal Airlines
Dakota with six and a crew of four
was missing in the area around
Gorakhpur and the Nepal Terai on
the 1st August, 1962;

(b) iT so, when and where it was
found and in what condition; and

(c) what help was
Government to
Dakota?

rendered by
trace the missing

The Deputy Ministry in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (c): I lay a
statement on the Table of the House
giving the requisite information.

STATEMENT

A Dakota of the Royal Nepal Air-
lines with six passengers on board and
a crew of 4, on a scheduled service
from Kathmandu to Delhi, was re-
ported missing at 1530 hours IST on
the 1st August, 1962. After extensive
aerial and ground search by the Indian

as well a5 Nepalese authorifies its .

wreckage has been located on 9th
August, 1962 near Dhorpatan in Nepal.

The estimated time of arrival at
the Safdarjung Airport was intimated
to be 1530 IST. When the aircraft did
not land, ‘305 signals were sent out
by the Delhi Area Control Centre to
a number of aerodromes withjn Delhi
Flight Information Region. The Chief
Commissioner and D.I.G. Police, Delhi
and District Magistrates, Bareilly and
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Gorakhpur were contacted on phone to
alert®1l concerned to intimate if there
was any trace of {hie missing Dakota.
The Indian Embassy at Kathmandu
were also contacted by radio tele-
phone.

A number ot aircraft of the Indian
Airlines Corporation, Minisiry of De-
fence, Royal Nepal Airlines Corpo-
ration and U.S. Embassy were en-
gaged in the aerial search. Some
HelicObters were also utilised. In
additior’ to the aerial search of the
missing Dakota intensive ground
search was also conducted by the
Police, Railways and Army authori-
ties.
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Vanamahotsava

( Shri D. C. Sharma:

I Shri M, L. Dwivedi:
352, J Shl_-i S. C. Samanta:

) Shri Subodh Hansda:

| Maharajkumar Vijaya

| Ananda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) wheher the 13th Vanamahotsava
observed this year has been a success;

(b) if so, the number of trees plant-
ed in Dclhi and the number out of
them which have been destroyed; and

(c) the steps that have been taken
or are proposed to be taken to save
the trees from stray cattle, natural
calamities and unplanned felling in
future?

The Minister of State In the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) As planta-
tion work ic still in progress in differ-
ent parts of the country, it is too
early to estimate the extent of success
of the 13th Vanamahotsava.

(b) So far 7,091 trees have been
planted. Trec plantating work is still
in progress. The number of trees
destroyed cannot be ascertained yet.

(c) The following steps are taken
in this direction:

(i) On roads, irrigation channels
and tracks, trees are protect-
ed either by providing tree
guards made of drums or tree
guards made of bricks or
masonary work;

(ii) Trees are also protected by
planting in pits surrounded by
circular trenches;

(iii) During the cold season trees
are protected by providing
grass covers and in hot season
by providing adequate water-
ing;
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(iv) Trees which are on the verge
of falling are given proper
support by providing sticks
and where the trees bend on
one side they are protected
by providing ropes.

U.K.-India Liner Conference

*353. Shri Raghunath Singh: Will
the Minister of Tramsport and Com-
munications be pleased to state:

(a) whether it is a fact that UK.
and India Liner Conference was held;
and

(b) if so, what will be the percent-
age of Indian shipping in the line?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Discussions took place recently
between the representatives of the
Indian and British lines for arriving
at an agreement on the future share
of the respective lines in the pool
quota in the India)UK.India trade.
It has been agreed that subject to
certain allied issues being settled
satisfactorily the share of the Indian
lines will be raised to 39:475 per cent.
from 1st September, 1962 and 40°475
per cent from 1st January, 1963 and
thereafter it will be increased on an
annual escalation of 1 per cent ta
48475 per cent by Ist January, 1971,
which will give Indian shipowners
complete parity with the British ship-
owners. A formal agreement bet-
ween the parties is expected to be
signed shortly.

Private Air Companies

726. Shri Sham Lal Saraf: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of companies with
their names which are engaged in
civil aviation within the country at
present;

(b) type of aircraft these companies
use and operate on their prescribed
routes; and
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(c) whether these companies &lso
use Cargo (CARGO) aeroplanes for
carrying goods?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) Presumably
the information is required in regard
to the companies operating air trans-
port services within the country. The
position is that since the passing of
the Air Corporations Act in 1953,
scheduled air transport has been
nationalised and domestic air services
are being operated by the national
carrier, viz, Indian Airlines Corpora-
tion. In addition, the {following
other companies hold permits for non-
scheduled operations:

1. Air Survey Company of India
Litd.

2. Airways (India) Ltd.

3. Aviation Service,

4. Bharat Commerce and Indus-

tries Litd.
5. Darbhanga Aviation.
6. Jamair Company (Private)
Litd.
7. Kalinga Airlines (Private)
Ltd.
(b) Indian  Airlines Corporation

operate Dakola, Fokker Friendship,
Skymaster ang Viscount types of air-
craft. The non-scheduled operators
mainly operate Dgkotas for charter
flights. However, Air Survey Com-
pany of India Limited, Aviation Ser-
vice and Darbhanga Aviation have
Domine, Auster and Bonanza respec-
tively, Air Survey Company of India
Limited are engaged in a special type
of work, viz. aerial survey, while
Aviation Service mainly d5  crop-
spraying work. Bharat Commerce
and Industries Limited utilise their
aircraft for the movement of their
own executives,

(e) The aircraft of Airways (India),
Darbhanga Aviation, Jamair Comgpany
and Kalinga Airlines as well as of
Indian Airlines Corporation are being
used both for passenger and cargo
flights.
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Wagons for Rice Mill Owners in
Tanjore

727. Shri M, K. Kumaran: Will the
Minister of Railways be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to ‘*he diffi-
culties experienced by the Rice Mill
Owners in Tanjore and consumers
elsewhere due to short supply of
wagons to move hulled rice from the
mills; and

(b) if so, what steps have been
taken to improve the position?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes. A representation
has been received saying that the-
supply of wagons to the Rice Mills in
Tanjore was inadequate.

(b) Loading of rice from Tanjore
District during the period from Janu-
ary to May, 1562 was normal. How-
ever, there was drop in loading dur-
ing June and July, 1962 due to con-
centration on loading of salt.

Southern Railway has been directeo
to step up the loading of rice,

Development of Fisheries

728. Shri Sarkar Murmu: Will the
Minister of Food and Agriculture be-
pleased to state:

(a) the total amount provided to
the Government of West Bengal for
fisheries under Third Five Year “lan;

(b)Y whether the West Bengal Gov-
ernment asked for more sum from the
Centre; and

(¢) if so, whether the Central Gov- -
ernment have considered to allocate:
more funds for West Bengal?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Rs. 204-83 lakhs.

(b) No.

(e¢) Does not arise.



1939 Written Answers

Train Accidents

( Shri Sarkar Murmu:
| Shri Prakash Vir Shastri:
729, .{ Shri Gulshan:
| Shri Buta Singh:
[ Shri Tulsidas Jadhav:
Will the Minister of Railways be
Pleased to state:

(a) the number of train accidents
occurreg in 1962 uptodate;

(b) the causes of such accidents;

(c) the total loss of human lives
and the other casualties incurred due
to those accidents;

(d) in how many cases judicial en-
quiries have been made to probe ;nto
the causes of the accidents; and

(e} what were the findings of such
enquiries?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) The number of train
accidents for the period from January
1962 to July 1962 is given below:

Collisions and Derailments

involving passenger trains . 132
Collisions and Derailments
involving other trains . 693
Trains running into road
traffic at level crossings . 124
Fires in trains . . 151
Total 1,100
(&) Failure of Railway stafl . 436
Failure of other than Rly.
Staff . . - " 110
Failure of Equipment:—
(7) Mechanical . 8 83
(») Track . p f 28
() Electrical ' . 18
Sabotage or tarnpermg with
track . 8
Accidental . . 100
Zauses could not be cstab-
lished . . 42
Cases su?‘;nd':ce or not yet
finalised . . 275

(¢) The caSualhes lnvolved in these
accidents were as under: —

Killed . 180
Injured:—
Gricvous 136

Minor 574
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(d) and (e). In only one case viz.
that of Dumraon accident, a judiclal
enquiry was ordered. The enquiry is
in progress.

Telegraph Link between Bikaner—
Hanumangarh

730. Shri Karni Singhji: Will the
Minister of Transport and Communi-
cations be pleased ito refer to the
reply given to Unstarred Question No.
46 on the 14th March, 1962 and state
whether a decision has since been
taken to provide a direct telegraph
link beween Bikaner and Hanuman-
garh?

The Depuy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): Direct working be-
tween Bikaner and Hanumangarh has
since been introduced.

Quarters for P&T Decptt., Bikaner

731. Shri Karni Singhji: Will the
Minister of Transport and COmmuni-
cations be pleased to refer to the
reply gien to Unstarred Question No.
141 on the 19th March, 1962 angq state
whether land has since been made
available for the construction of ad-
ditional quarters for the staff of Posts
and  Telegraphs Department at

Bikaner?
The Deputy Minister in the Minis-
try of Transport Communications

(Shri Bhagawvati): No. Efforts are be-
ing made to secure a suitable site.

Development of Fisheries

732. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of fishery
tanks under the Tripura Administra-
tion and under the Tripura Territorial
Council;

(b) the total amount of money
spent for developing these fisheries
during last 5 years ending in 1961;
and

(c) the total amount of fish produc-
ed during the above period?



1941 Written Answers

The Deputy Minister in the Minis-
try of Food amd Agrioulture (8hri
A. M. Thomas): (a). (i) Tripura Ad-
ministration....199 tanks.

(ii) Tripura Territorial Council..
Nil
{b) Rs. 10.02 lakhs.
(c) About 7,659 maunds.

iCooperative Socleties, Tripura

[ Shri Dasaratha Deb:

733\ Shri Biren Dutta:

Will the Mnister of Community
Development, Panchayati Raj and
Cooperation be pleased to state:

(a) the total number of cooperative
societies in Tripura closed down year
by year durineg the last five years
ending in 1961, due to unsound
financial condition;

(b) steps taken to revitalise societ-
ies, before they are closedq down; and

(c) the number of societies thus re-
vitalised during the same period?

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). In-
farmation is being collected and will
be laid on the Table of the House
shortly.

Urban Water Supply Scheme in
Tripura

734. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

{(a) whether any scheme for Urban
Water Supoly have been included in
the Third Five Year Plan of Tripura;

(b) if so, what are those schemes;

fc) whether any  such schemes
have been taken up for implementa-
tion; and

(d) ir so, how far these schemes
have been implemented?

1477 (Ai) LS—3
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The Minister of Health (Dr. Sushils
Nayar): (a) and (b). Water Supply
Schemes for Agartala Town and out-
lying Sub-Divisional Towns have been
included in the Third Five Year Plan
of Tripura.

(c) Yes.
(d) In so far as Agartala Water
Supply is concerned, roughly about

75 per cent of the work has been com-
pleted. In regard to the Water Supply
Scheme for the outlying Sub-Dvi-
sional Towns, the preliminary investi-
gation ang estimation work has been
completed.

Platforms and Passenger Sheds on
E. Ralway

735. Shri Diney, Bhattacharya: Will
the Minister of Railways be pleased
to state:

(a) the stations in H. B. Chord
Section of Eastern Ralway which
have no platforms and sheds for
passengers; and

(b) what is Government's plan to
construct platforms and passengler
sheds at those stations

The Deputy Minister in the Minis-
try of Railways (S8hri Shabknawaz
Ehan): (a) All the twenty Stations
on the Howrah-Burdwan Chord Sec-
tion are provided with platforms—I18
stations with high level and two with
rail level.

The following eleven stations are
not provided with shed over plat-
forms:

Belanagar, Gobra, Begampur,
Mirzapur-Bankipur, Balaram-
bati, Madhusudanpur, Porabazar,
Hazigarh, Jhapandanga, Naba-

gram and Palla Road

(b) It is proposed to provide high
level platforms and covered passenger
sheds at all stations on this suburban
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section, starting wth the platforms
dealing with Peak traffic, the progress
being dependent on the availability of
funds.

Rural Drinkng Water Schemes in
Punjab

736. 8hri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) the amount of grant asked for
by Punjab Government from the
grant-in-aid sanctioned by the Centre
for the approved Rural Drinking
‘Water Schemes; and

(b) how much grant has been sanc-
tioned for 1961-62 and 1962-637

. The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Govern-
ment of Punjab did not specifically ask
for Central assistance for the imple-
meatation of Rural Drnking Water
Supply Schemes during 1961-62. Ac-
cording to the existing procedure for
the release of Central assistance to the
States, allotment of funds is not made
scheme-wise but the amount is sanc-
tioned only at the end of each year
for broad groups or categories of
schemes, Three fourth of the total
Central assistance allocated for a
financial year is, however, released in
lump sum ways and means advances
to the State Governments in nine
equal instalments during the course of
the year. In iew of his position the
question of sanctioning assistance for
individual schemes does not arise.

National Health Survey and Planning
Commitiee

J Shri D. C. Sharma:

731, ) Shri P. R. Chakraverti;

Will the Minister of Health
be pleased to state the fur-

AUGUST 186, 1962

Written Answers 1944

ther steps taken to implement the
main recommendations of the
National Health Survey and Planning
Committee concerning the Central
Government?

The Minister of Health (Dr. Sushita
Nayar): After examination of the re-
commendations of the Heaith Survey
and Planning Committee certain ten-
tative decisions have been taken. The
State Governments and the other
Central Ministries concerned have
addressed where necessary. Some of
the recommendations arc still under
scrutiny.

Supply of Foodgrains to Deficit States

( Shri Subodh Hansda:

=28 } Shri 8. C. Samanta:
“%*3 Shri B. K. Das:

| Shri M. L Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any release of
Central reserved food stocks to the
deficit States in rice and wheat:

(b) if so, the total quantity released
sn far: and

(c) in which States it has been
released?

The Deputly Minister in the Minis-
try of Food and Agriculture (Shri
A, M, Thomas): (a) to (¢). During
the seven months from 1st January to
31st July, 1962, about 454 lakh metric
tons of rice and 18.47 lakh metric
tons of wheat were issued from
Central stocks. A statement is
attached showing State-wise distribu-
tion of these foodgrains.
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STATEMENT

_ Statement showing quantities of rice and wwhear issued from central stocks 10 various recipients
during the period from 1351 January to 310 Fulv, 1962

(In ‘000 metric tons)

State Recipient Rice Wheat Total
Andhra Pradesh 11-8 44 4 56°2
Assam 1001 §3'7 638
Bihar 17°9 245°5§ 2634
CGujara 18-3 766 949
Kerala 151°3 15 152'8
Madhya Pradesh Neg. 29°3 393
MMadras 317 128-5 160-2
Maharashtr: 91T 2691 360°2
Mysore . 77 411 48-8
Cirissa 60 204 264
Punjab 877 877
Raiasthan 122 122
Urtar Pradesh . 3013 3013
West Bengal! 367 3743 411°0
Declhi . f § 1049 104°9
Himachal Pradesh Neg. o2 oz
Jammu & Kashmir 75 68 143
Tripura 13-8 04 142
Andamans & Nicobar Islands 1-0 1 -01 20
Laccadive & Mahe Islands ete. . . 1°1 It
Sikkim/Bhutan . 40 40
Pandichery 02 02
Goa v 50 50
NEFA, Naga Hills ctc. 6-8 68
Defence Services L. P 385 706

ToTAL L 45471 1,847°4 2,301°5
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Brick Kilns in Delhi

( 8hri P, K Deo:
739. { Shri Narendra Singh
 Mahida:

Will the Minister of Health be
pleased to state:

{a) whether brick kilns in Delhi
have been allotted any area in the
CGireater Delhi Plan;

(b) if so, whether they are located
in the green belt or in the industrial
area: and

(c) if any space has been demar-
cated for the operation of brick kilns
in Delhi after the operation of the
Delhi Land Reform Act, Delhi Pan-
chayat Raj Act, Delhi Development
Act and Delhi Restriction of Land
Uses Act?,

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). In the Master
Plan for Delhi it has been recom-
mended that the brick kilns should
be located half a mile away from the
urbanizable limits of 1981.

(c) There are no specific areas
mentioned for brick kilns in the Land
Use Plan. The Plan merely indicates
a protective limit as mentioned in
reply to parts (a) and (b) of the
question above. In this connection it
is pointed out that the provisions of
the Delhi Development Act, 1957 and
the Rules and Regulations made
thereunder have effect notwithstand-
ing anything inconsistent therewith
contained in any other law excepting
the Slum Areas (Improvement and
Clearance) Act, 1956 and that after
the coming into operation of any of
the Plans in a zone, no person can
use or can be permitted to use any
land in that zone, otherwise than in
conformity with such plan. The pro-
visions of the Master Plan framed
under the Delhi Development Act,
1957 are, therefore, supreme in this
respect,
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Movement of Coal on Sundays and
Flolldavs

( Shri B, K, Das:

J Shri Subodh Hansda:
1 Shri S. C. Samanta:
[ Shri M. L. Dwivedi:

7480,

Will the Minister of Railways be
pleased to state:

(a) in what colliery areas the work
of coal loading is being carried on
during Sundays and holidays;

(b) whether any extra cost has to
be incurred for such work; and

(c) what improvements in trans-
port of coal have been effected due
to such work?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Loading is done on
Sundays and holidays in all colliery
areas but the number of wagons
loaded during Sundays and holidays
is less than the number of wagons
loaded on other week days parti-
cularly in the case of Korea-Rewa,
Pench & Chanda Singareni and Tal-
cher coalfields.

(b) Government is not aware of
the details. Some collieries may
have to pay over-time according to
the Provisions of the Mines Act.

(c) There has been some improve-
ment but there is room for greater
improvement since the loading on
Sundays and holidays is still less than
the loading on other week days.

Cooperative Farming

{ Shri B. K. Das:
141 ) Shri Subodh Hansda:
. ) Shri S. C. Samanta:
| Shrl M. L. Dwivedi:

Will the Minister of Community
Development, Panchayati Raj and
Cooperation be pleased to state:

(a) which districts have so far been
selected for pilot projects in co-
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operative farming under the Third
Five Year Plan;

(b) in which of them cooper;?tive
farming societies have been organised;
and

(¢) in how many of these societies
there has been participation from
Government in share capital?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and Cooperation
(Shri Shyam Dhar Misra): (a) to (c).
Statements I and II are laid on the
Table of the House. [See Appendix
1, annexure No. 75].

Bridges proposed by Kerala
Government

742. Shri P. Kuonhan: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 620 on the 3rd May,
1962 and state:

(a) whether work on  all  the
seventieen over/under bridges proposed
by the Kerala Government has
started;

(b) if not, the reasons for the
delay; and

(c) how many of these will be
completed during the Third Five Year
Plan period?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) to (c). Of the seventeen
schemes for over/under bridges recom-
mended by the Government of Kerala
during the Third Five Year Plan,
work on five briges is already in pro-
gress and expecied to be completed
during the year 1962-63. Of the
remaining 12 schemes, seven have
been included in the Railway's Works
Programmes for 1962-63 and 1963-64,
as per the priority indicated by the
State Government. The balance five
schemes would be included in the
Works Programme for subsequent
years, if the State Government also
provide necessary funds in their own
budget for their portion of the work.
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As a general policy, the Railway con-
structs the bridge proper and the
State Government constructs the
sloping approaches to the bridge. The
completion of these bridges depends,
therefore, on the State Government
completing their portion of the work;
and, as such, it is difficult to indicate
at this stage the number of schemes
that would actually be completed
during the Third Plan period.

Minor Irrigation in Kerala

743. Shri P. Kunhan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total acreage brought under
minor irrigation in Kerala during the
Second Five Year Plan:

(b) the total acreage stipulated to
be brought under minor irrigation in
Kerala during the Third Five Year
Plan; and

(c) how many minor irrigation

schemes have been carried out during
the Second Plan period?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) 134 lakh acres.

(b) 1.92 lakh acres.

(c) Information is being collected
and will be placed on the Table of
the Sabha as soon as received.

National Projects Construction
Corporation

[ Shri Subodh Hansda:

744 J Shri B, K. Das:
" ) Shri S, C. Samanta:
| Shri M, L. Dwivedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the objectives of set-
ting up of National Projects Construc-
tion Corporation by Government

have been fulfilled;
(b) if so, in what Iwa.v;

(e) whether it is a fact that several
States have not participated in the
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venture of National Projects Con-
struction Corporation;

(d) which States have not parti-
cipated; and

{e) the reasons therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Partly.

(b) The setting up of the Corpora-
tion has in itself served a useful
purpose in that its very existence has
created a psychological effect on the
tendency of private contraclors to
quote high rates. The Corporation
has been able to do quality work atl
reasonable cost.

(c¢) Some States have not partici-
pated in this venture.

(d) and (e). The following States,
which have not so far participated in
the venture, were recently requested

to reconsider the matter:

1. Andhra Pradesh.

(5]

. Gujarat.

. Madras.

3

4 Mysore.
5. Maharashtra.
6

. Orissa.
7. West Bengal.

While expressing their inability 1o
participate at this stage due to finan-
cial stringency, the Government ef
Andhra Pradesh have promised to
reconsider the matter at a future date
when their financial position improves.
The Government of Orissa have set
up a similar Corporation of their
own, viz. the Orissa Consiruction
Corporation. The Government of
Gujarat have recently agreed to
participate and contribute a sum of
five lakhs of rupees towards the share
capital of the Corporation.

Replies are still awaited from the
remaining State Governments.
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Air Services to Kanpur

246 f Shri §. M. Banerjee:

7, Shri Krishna Deo Tripathi:
Will the Minister of Transport and

Communicatlions be pleased to state:

€a) whether Kanpur is likely to be
brought on the air map of India: and

fb) if so, by when?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) There is no
proposal at present to provide air
service to Kanpur.

(b? Does not arise.
Acreage under Pepper Cultivation

f Shri A. K. Gopalan:

7. 1 Shri Imbichibava:

Will the Minister of Food and Agri-
emltare be pleased to state:

(a) the additional acreage brought
under pepper cultivation during the
first and second vear of the Third

.
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Five Year Plan in Kerala, My>sore,
Assam, West Bengal and Maharashtra;

(b) the amount allocated during
Third Five Year Plan for this pur-
pose, State-wise;

(c) the amount set apart for first
and second years of the Third Five

- Year Plan, State-wise; and

(d) how much of the amount has
been spent, State-wise?

The Minister of State in the Minis-
try of Food and Agricalture (Dr, Ram
Subhag Singh): (a) The additional
area reported to have been brought
under pepper during first and second
vear of the Third Plan is as under:—

(Arca in acres)

State 1961-62  1962-63
1. Kerala 439 24 sofar
2, Mysore . 1,437 315
3. Assam . Notreported
4. West Bengal Nil Nil
2. Maharashtra Nil Nil

(b) In the Third Five Year Plan
the total allocation made for pepper
development including bringing addi-
tional acreage under pepper is as
under:—

(Rs in lakhs)

State Allocation

1. Kerala . 24'0%

2. Mysore 900

3. Assam . 100

4. West Bengal - 86

5. Muharashtra No scparate provision
has n  made.
Provision for

pepper  cultivation
isincluded in over-
all provision for
Rs. 146-50 lakhs
made for Horticul-
ture Development,

{¢c) The f{ollowing amount has been
set apart for the purposc of bringing



1955 Written Answers

additional acreage under
during 1961-62 and 1962-63:—

(Rs. inlakhs)

pepper

State 1961-62  1962-63
1. Kerala . 1'00 075
2. Mysore . 1°12 1'50
3. Assam . o0 20 072
4. West Bengal 0-11 019
5. Maharashtra Nil Nil
(d) The following amount is

reported to have been spent by the
State Governments so far:—

State Amount spent

(Rs. in lakhs)

1. Kerala . 092
2. Mysore . 1-24
.. Assam Not reported
4. West Bengal Nil
5. Maharashtra Nil
Manufacture of Spare Parts of
Locomotives

[ Dr. P. N. Khan:
n48 ) Shri Subodh Hansda:
* ] Shri S. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to manufacture locomotive spare
parts at Kalka;

(b) if so, whether a new workshop
is to be put up there;

(c) what are the spares to be
manufactured; and

(d) when it is expected to start
production?

The Deputy Minister in the Minis-
try of Railways (Shri 5. V. Rama-
swamy): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT

The existing workshop at Kalka is
proposed to be suitably expanded for
the manufacture of railway compo-
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nents. Besides locomotive spare
parts, it is proposed to manufacture
screw couplings, draw hooks, springs
and track and signalling materials.

Preliminary work on the scheme
has been taken up and steps are being
taken to prepare a project report
While a start in production of certain
components could be made in 1963-64
with existing facilities, the develop-
ment of production can be expected
only after execution of the expanded
facilities based on the project report.

Leave Reserve Cadre

749. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether Government have
asked the Railway Board to intro-
duce ‘Leave Reserve’ Cadre in differ-
ent categories of railway employees;
and

(b) if so, what is the percentage of
Leave Reserve categories in North
Frontier Railway and North Eastern
Railway?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) and (b). Presumably
the intention is to know whether any
decision has been taken by the Rail-
way Board in regard to leave reserve
percentages in different categories of
staff. The percentages were laid
down on the Railways as far back as
1951. These percentages apply uni-
formally on all the Railways. A
statement indicating the percentages
1s Jaid on the Table of the House.

STATEMENT

Categories Pereentage
() Operating staff  requiring

replacement even for short

periods for normal working

Class I1I . g . 168 to 30
i) Do. Class IV . 16§ 0 30
(i) Running staft of all grades 15 0 20
(v) Commercial staff, Inspec-

torial or Supervisory stafl

and such staff of all De-

partments as -require re-

placement even for short

periods for smooth and

efficent working . . 15ty 2%
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(v) Class IV staff of Commer-
cial and other Departments

as mzluire replacement even

for short periods for smooth
and efficient working

(vi) Office Clerks, workshop
staff and such staff of all
departments who need not
be replaced for short pe-
riods—Class I1I & Skilled 12°5

(vir) Class IV and Semi skilled 12-5

(vi:) Unskilled and other cate-
gories for whom substitu-
tes can be engaged . . 12§

15 o 25

General Managers are authorised to fix
the percentage required for cach category
for which minima and maxima have been
specified above, after taking into account the
local conditions.

Introduction of ‘Pay Slips’ for
Railway Employees

750, Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether Government propose
to introduce ‘Pay Slips' to their
employees in different railways work-
ing under the Factories Act; and

(b) if so, whether these ‘Pay Slips’
would also show the details of wage
deductions on different heads?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) In all important estab-
lishments governed by the Factories
Act on different Railways, payment
of wages is arranged under a system
known as Box/Envelope system and
the staff are provided with ‘Pay
Slips’. In the remaining establish-
ments where generally the staff
strength is less than 300 men, the
system of open payment is in vogue.
There is no proposal to change the
existing procedure at present in
vogue in the smaller establishments.

(b) In the establishments where the
Box/Envelope systern of payment
obtains, the pay slips already show
generally details of the wage deduc-
tions under different heads.
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Railway Employees at Alipurduar and
Siliguri Junctions

751. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether Government have
abandoned the payment of special
pay and bad climate allowance to
railway employees in Alipurduar
Junction and Siliguri Junction;

(b) if so, since when this was given
cffect to; and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): A statement is laid on the
Table of the House. [See Appendix
I, annexure No. 76].
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Difference in Fare Charged by Private
Companies and Nationalised Railways

754. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether there exists a differ-
ence between the rates of railway
fares charged by the nationalised rail-
ways and those run by private com-
panies, particularly in regard to the
monthly railway passes issued to
repular travellers:

(b} if so, the difference; and

(c) what steps are being taken to
bring the fares charged by private
railways to the level of the charges
made by nationalised railways?

The Deputy Minister in the Minis-
try of Railways (Shri 5. V. Rama-
swamy): (a) Yes

(b) Generally. the bases of passen-
ger fares over the company managed
railways are higher. In regard to
season ticket fares while the charges
on the Government Railways are
based on 7 to 20 single journey fares,
those on the company managed rail-
ways vary from 18 to 40 single journey
fares.

(c) These private railways cover-
ing short mileages with relatively
higher working expenses than of the
much longer Government Railways
and with limited traffic—in many
cases in competition with road
services—have necessarily to regulate
their fares and freights in order to
remain financially solvent as far as
possible. It is not feasible, in the
circumstances, to force the privately
owned and privately managed rail-
ways to adopt the Indian Government
Railway pattern of fares.
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Walkout by Workers of Hindustan
Shipyard

755, Shri Yallamanda Reddy: Will
the Minister of Transport and Com-
maunications be pleased to state:

(a) whether all the members of the
Staff Association of the Hindustan
Shipyard, Visakhapatnam, Andhra
Pradesh, staged a walkoul on the 20th
June, 1962; and

(b) if so. the reasons therefor?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Many of the members of the Staff
Association of the Hindustan Shipyard
staged a walk-out on the 22nd June,
1962 (Not on 20-6-1962).

(b) The Staff members alleged that
the management had introduced
certain new restrictions on tea and
coffee timings etc., which was not a
fact.

Thandava Reservoir in Andhra Pradesh

756. Shri Yallamanda Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Central Govern-
ment have issued instructions to the
Government of Andhra Pradesh to
stop the work of Thandava Reser-
voir  Scheme in Visakhapatnam
District; and

(b} if so. the reasons therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) According to the accepted pro-
cedure, work on a project can com-
mence only after it has been examined
by the Central Water & Power Com-
mission and cleared by the Advisory
Committee on Irrigation, Flood Con-
trol and Power Projects and approved
by the Planning Commission. *The
comments of the Central Water and
Power Commission on the Project
Report were sent to the State Gov-
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ernment in February, 1962 and their
reply to the comments is still awaited.
The project has not so far been
cleareq by the Advisory Committee.

Godavari Anicut in Andhra Pradesh

757. Shri Yallamanda Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Central Govern-
ment have received the report of the
scheme formulated by the Govern-
ment of Andhra Pradesh for raising
the shutters of the Godavari Anicut
at Dhavaleswaram in East Godavari
district; and

(b) if so, the action taken in this
regard?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) The Central Water and Power
Commission has advised that raising
of the height of shutters would
endanger the safety of the anicut.

Guntakal Canal

758. Shri Yallamanda Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Central Govern-
ment have accepted the proposal of
the Government of Andhra Pradesh,
regarding Guntakal Canal as the part
of Tungabhadra High Level Canal;

(b) if so, when; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (c¢). Guntakal
Canal is included in the 2nd Stage of
development of Tungabhadra High
Level Canal which is not included in
the Third Plan. Only Stage I of the
project is included in the Third Plan.
Approval of Stage 11 will be convey-
ed at appropriate time.
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Production of Cotton

( Shri Rameshwar Tantia:
Shri Indrajit Gupta:
Shri P. C. Borooah:
759. Shri P. K, Deo:
Shri Hem Barwa:
| Shri Tridib Eumar
L Chaundhari:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether cotton crop was much
Jess than was anticipated for this
year;

(b) the reasons therefor; and

(c) the shortfall as also the
expected consumption?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

{(b) The decrease in production was
mainly due to the heavy late rainfall
in the major cotton growing areas of
Gujarat, Vidarbha and Madhya Pra-
desh and the delay in the commence-
ment in the north-east monsoon which
reduced the extent of sowings in the
Southern States.

(c) The shortfall in production in
1961-62 was of the order of two lakh
bales as compared to the average
consumption of Indian cotton during
the five years ending 1860-61 and of
seven lakh bales as compared to the
estimated requirements of Indian
cotton by mills during 1861-62.

Kapily Valley Hydro-electric Project

J Shri P. C. Borooah:

8. 7\ Shri Yashpal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Kapily Valley
Hydro-electric  project has been
finalised; and

(b) if so, the broad out-lines of the
project?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
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Alagesan): (a) The project report has

‘been finalised.

(b) The site of the project is about
7 miles south of Garampani. It
envisages the construction of a 5,310
feet long earth and rock fill dam
across the Kopili river just below its
confluence with the Kharkar., A
reservoir with a gross storage capa-
city of 1.02 million acre ft. will be
formed by flanking the dam by 9
dykes. The stored water will be
utilised for generation of power in
two power stations. The first power
station, with an initial generating
capacity of 144 MW, will be located
on the bank of the Umrong stream,
and the second, with an initial capa=
city of 350 MW, on the bank of the
Kopili river. The entire scheme is
estimated to cost about Rs 58.25
crores.

New Hospitals for belhi

761. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether there is a proposal to
set up twenty new hospitals under
the Master Plan for Delhi; and

(b) if so, the sites
these hospitals?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

proposed for

(b) The sites proposed for the new
hospitals under the Master Plan for
Delhi are given below:—

Karol Barh

Civi Lines

New Delhi
Shahdara

Somth Delhi

West Delhi . .
North West Delti

T

Total 20

New Railway Lines in Assam

762, Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

+ {a) whether it is a fact that the

Assam Government have been pres-
sing for opening 3 new railway lines,
viz., (i) Garo Hills-Pandu via Amjanga
(ii) Morannat-Dibrugarh; and (iii)
Jhaklabandha to Badulipara; and

(b) if so, what is Government's
decision in this regard?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) None of these proposals Iis
included in Railway's programme of
construction of new lines during the
Third Five Year Plan,

Survey of Khetri-Chirawa Railway
Line

763. Shri Morarka: Will the Minis-
ter of Railways be pleased to state:

(a) whether the survey work of
the proposed Khetri Chirawa railway
line has been completed;

(b) if so, the progress made so far;
and

(c) when the construction work is
likely to start?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The field work
has been completed and the Survey
Report and Project Estimate are now
in hand.

(c) As the Survey Report and the
Project Estimate have not been
finalised and examined by the Rail-
way Board, it is too early to say
whether the construction will be
sanctioned and when the work will
start.

Training in Agriculture

764. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many persons from Tri-
pura have been given training since
1957 so far up to B.Sc. (in Agricul-
tural subjects with Government
expenses);
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(b) how muny persons are from
peasant stock among those who
received training: and

(c) what special care is being taken
fo recruit peasants’ sons for this
training?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) 19 since 1957-58,

(b) The records maintained do not
provide this information.

(c) At the time of selection, care
i taken, to give preference to belong-
ing to Scheduled Castes and Sche-
duled Tribes and other backward
communities subject to the candidates
fulfilling the prescribed qualifications.

Locust Control

765. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether an agreement was
signed between the Government of
India and the United Nations Food
and Agriculture Organisation for
conducting operational research on
locust control in the Indo-Pakistan
border area;

(b) the estimated expenditure
which is likely to be incurred on this
project in the current financial year;

(c) how this expenditure would be
met; and

(d) when the scheme is expected
to operate?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir.

(b) and (c). According to the
Agreement the Government of India
will have to bear the expenditure on
account of petrol, oil and lubricant
for the aeroplanes to be used by the
operational Team, propulsion charges
and maintenance of the ground trans-
port and other miscellaneous facili-
ties. The expenditure to be incurred
thereon is estimated at Rs, 55,000 and
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the saume would be mel out of the
sanctioned budget grant of the Direc-
orate of Plant Protection, Quarantine
and Storage.

(d) The scheme is to operate with
cffect from the 12th Aupust, 1962,

Theft of Telegraph Wire

766. Dr. L. M. Singhvi: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total loss of telegraph wire
on account of thefts during the year
1361-62; and

(b) the measures being taken to
curtail these losses from such wide=
spread pilferage?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Blagavati): (a) The total loss
of telegraph wire on account of thefts
during 1961-62 was 2,208,389 Kgms
valued at Rs. 12,57,840/-.

(h) The question is essentizlly one
of Law and Order. The thefts arc
brought to the notice of the respec-
tive States Governments and close
liaison i5 being maintained by Circle
authorities with State Police authori--
ties to apprehend the culprits. In
addition, the foliowing steps have also
been taken:—

(1) Increase of liability to punish-
ment for the offence.

t2) Replacement cf copper wire by
copper weld wire in theft affect-
ed areas and

(3) Replacement of overhead lines
by underground cables on the
main trunk routes.

Heart Disease

767. Shri K. N. Tiwary: Will the
Minister of Health be pleased 10
state:

(a) whether it is a fact that the
preliminary studies carried out in the
Departments of Medicine and Patho-
logy at SN. Medical College, Agra .
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have shown that gram can be eflve-
tively used in curing hear{ patients;
and

(b) if so, the details thereor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The workers in
the depariment of Mcdicine and
Pathology at S.N. Medical Collepe.
Agra, do not claim that gram can ke
effectively used in curing heart
discases. The assoclation of high
cholesterol level in blood in coronary
thrombosis is well known. Prelimi-
nary experiments carried out in Agra
on albino rats have shown that Bengal
gram has a property of reducing the
raised serum cholesterol level in ex-
perimental rats. These observations are
being repeated in these laboratories
and if confirmed will be utilised for
experiments on human volunteers.
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Contamination of Water at Okhala

J Shri D. C. Sharma:
770- °\ Shri Mohammad Elias:

Will the Minister of Health be
pleased to state:

(a) whether heavy rain and ovep-
flow of the Barapulla ‘nallah’ conta-
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minated raw water at the Okhla
water works during the first monsoon
showers in June, 1962; and

(b) if so, the steps proposed,to be
taken to prevent such contamlnation
in future?

The Minister of Hea'th (Dr.
Sushila Nayar): (a) No.

(b) In view of the above, the ques-
tion does not arise.

Cure of Mental Illness by Music

771. Shri Raghunath Singh: Will
the Mlinister of Health be pleased to
state:

(a) whether Government are aware
that in UK. research to curc many
types of mental illness by music has
proved successful; and

(b) if so, the details thereof?

The Minister of Health (Dr,
‘Sushila Nayar): (a) It is understood
that in USA. specially and in the
U.K. also, research is being carried
on regarding therapeutic wvalue of
music in the treatment of mental ill-
ness.

(b) Details of the research being
«arried out are not available with the
“Government of India.

Delhi Zoo

772. Shri Raghunath Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
received complaints with serious alle-
gations against some officials of Delhi
Zoo for alleged misappropriation of
Government funds and other malprac-
tices; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes, Sir.

(b) In recent month, some com-
plaints containing serious allegations
against some officials of the Delhi
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Zoological Park were received Two
of them related to mis-appropriation
of gate money. In one, prosecution
has been launched against a Booking
Clerk; in the other, departmental
action hag been instituted against a
Booking Clerk, as recommended by
the Special Police Establishment of
the Ministry of Home Affairs. The
remaining allegations, which are of a
less serious nature, are being looked
into.
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Special Stamp for Indian Shipping
774. Shri Raghunath Singh: Will the

Minister of Transport and Communi-
cations be pleased to state whether
National Shipping Board has requested
Government to issue stamps in com-

memoration of completing one million
{onnage of Indian shipping?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): [t is
understood that at the meeting held
on the Tth July, 1962 the National
Shipping Board have decided to
recommend to Government the issue
of commemoratory stamps on the
attainment of one million tons of ship-
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ping on the Indian Register. The
Board’s formal communication to Gov-
ernment in this regard is, however,
still awaited.

Nitrogenous Fertilizers for Madras

775. Shri Umanath: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether any representation has
been received from the Government
of Madras on their requirement of
fertilisers and augmentation of the
present allotment; and

(b) the reactions and decisions of
the Central Government on the
Madras Government's representation?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

{b) Does not arise.

Chalakudy Bridge on Natiomal
Highway No. 47

776. Shri P. Kunhan: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the amount allocated for the
Chalakudy Bridge on National High-
way No. 47;

(b) whether the work has already
been taken up; and

(c) if so, when it is expected to be
completed.

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No
amount has been allocated for the
Chalakudy Bridge on National High-
way No. 47 during the 3rd Plan. A
decked railway bridge is at present
available for road traffic.

(b) No, Sir.

fc) Does not arise at present.
1477 (Ai) LSD—4,
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Neendakara Bridge on National
Highway No. 47

777. Shri P. Kunhan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the amount allocated for the
Neendakara Bridge on National High-
way No. 4T;

(b) whether the work has already
been taken up; and

(¢) if so, when it is expected to be
completed?

The Minister of Shipping In the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Rs. 40 lakhs.

(b) No, Sir. The plans and esti-
mates for the work have not so far
been received from the State Govern-
ment.

(c) The work is expected to be
completed in about three years after
its commencement,

Export of Fish Products

 Shri A. K. Gopalan:
778. { Shri Umanath:
 Shri P. Kunhan;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total value of fish products
exported from India during 1961-62;

(b) the target of export of fish pro-
ducts during the Third Five Year Plan
period;

(¢) whether it is a fact that all
possibilities of exploitation in the
Arabian sea have not been utilised;
and

(d) if so, the steps taken to ex-
haust the possibilities?

The Deputy Mimister in the Minls-
try of Food and Agriculiare (Shri
A. M. Thomas): (a) Total value of
fish and fisheries products exported
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from India during the year 1961-62 is
Rs. 3,91,26,287/-.

(b) The target of export of fish
products is Rs. 12 crores by the end
of the Third Five Year Plan,

(c¢) and (d). There is still a consi-
derable scope for exploiting the
marine resources of the Arabian Sea,
A number of schemes under the
Third Plan such as Mechanisation of
fishing craft, supply of new types of
gear, pilot fishing, exploratory deep-
gea fishing, oceanographic and biologi-
cal research, etc. are directed towards
increasing the catches of sea fish.
Large scale exploitation of our marine
fish resources by collaboration with
foreign countries ig also under
consideration.

Agriculture Production

[ Shri A. K. Gopalan:
779, { Shri Umanath;
| Shri P. Kunhan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any agency of the agri-
cultural Department of the Govern-
ment of the United States of America
had undertaken any survey of pros-
pects of agricultural production in
India by 1975-76;

(b) if so, what is the agency and
who bore the expenditure of the sur-
vey; and

(c) the main findings of the survey
and the action taken thereon?

The Minister of State im the Minis-
try of Food and Agriculiure (Dr.
Ram Subhag Singh): (a) to (¢). The
National Council of Applied Economic
Research, New Delhi, undertook a
study of the long term supply of wnd
demand for selected agricultural com=-
modities over the period 1860-61 to
1975-76; this study was sponsored by
the Foreiyn Agricultural Service, De-
partment of Agriculture of the U.S.
Government. The findings of this sur-
vey have been published in March,
1962 in the form of a period report,
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entitled “Long term projections of
demand for and supply of selected
agricultural cormnmodities 19600-61 io
1975-76".

Fishing Trawlers

[ Shri A. K. Gopalan:
780. { Shri Umanath:
| Shri P. Kunhan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose to
envolve a project for manufacture of
Big Fishing Trawlers;

(b) it so, what is the target pro-
posed for the Third Five Year Plan;

(c) how Government propose to
distribute them; and

(d) how many trawlers Govern-
ment propose to allot to Kerala and
by what time?

The Deputy Minlster In the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No such proposak
is under consideration,

(b) to (d). Does not arise.
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Agricultaral Edncation and Research

Shri Subodh Hansda:
7“‘{51"1 S. C. Samanta:

Will the Minister of Food amd Agri-
culture be pleased to state:

(a) how long Government will take
to consiwer the report of the Second
Joint Indo-American team on Agri-
cuitural Education and Research;

(b) whether any recommendations
have been accepted by Government;
and

(¢) what steps Government are
taking to implement the recommen-
dations and what are the financial im-
plications thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Suobhag Singh): (a) to (c): The report
is under active consideration of the
Government. Steps are being taken
to expedite decisions on the recom-
mendations.

Food Production in Andhra Pradesh

784. Shri P. Venkatasubbalah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Cen=
tral Government have promised to
the Government of Andhra Pradesh
to give additional financial assistance
to the tune of about 7 crores of
rupees during the Third Five Year
Plan if there Is additional production
of about hundred thousand {ons of
foodgrains over and above the target
of food production; and
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(b) if so, whether similar assistance
is proposed to be given to other
States?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
A. M, Thomas): (a) An addition
al sum of Rs. 7 crores for raising the
food production targets was agreed to
be provided by Government of India
on the condition that the State Gov-
ernment shall actually spend the en-
tire allocation made in the Third Plan
plus Rs. 3 crores their own share. In
view, however, of the appreciably
low tempo of expenditure during the
first two years of the Plan, the State
Government has since intimated that
it will not be able to spend the pre-
gent allocation in full by the end of
the Third Plan period. As such the
question of additional allocation by
Government of India does not arise.

(b) The question of providing addi-
tional funds for wminor irrigation
schemes to various State Governments
iz at present under consideration and
the State Governments will be ad-
dressed shortly to putup their propo-
sals in the matter. '

Conference of Agriculiural Division

785. Shri M. K. Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a conference of the
Agricultural Division of the United
States Agency for International Deve-
lopment Mission to India was held at
Bangalore in June, 1962; and

(b) if so, the main subjects dis-
cussed at the conference?

The Minister of State in the Minis-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes.

(d) The subjects discussed were of
a purely “internal” nature and in-
cluded administrative and programme
problem, ways and means of improv-
ing the effectiveness of Indo-U.S.
technical cooperation programmes in
agriculture etc.
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Timber Treating Plant in Jammu and
Kashmir

786. Shri Raghunath Singh: Will
the Minister o Railways be pleased
to state:

{a) whether it is a fact that Rail-
way Board is establishing a timber
treating plant at Kathua in Jammu
and Kashmir State; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). There is a
proposal to shift the existing Railway
Sleeper Treatment Plant, from Dhil-
wan to Kathua.

Ilarnessing of Subarmarekha River

787. Shrl G. Mohanty: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any plan under
investigation to harness Lhe river
Subarnarekha in Balasore District of
Orissa to provide irrigation facilities
and to control flood; and

(b) if so, the stage at which it
rests at present?

The Minister of State in the Minls-
try of Irrigation and Power (Shri
Alagesam): (a) Yes.

(b) Inter-State aspects of the
scheme are being examined by the
States of Orissa, Bihar and West Ben-
gal.

Class IV Employees in Khurda Divi-
sion of S. E. Railway

148, Shri G. Mohanty: Wiil the
Minister of Rallways be pleased to
slate:

(a) the number of class IV emplo-
yees in Khurda Division of South
Eastern Railway;

(b) the number of permanent re-
sidents of the Division among those
employees; and

(¢) the number of Scheduled Castes
and Scheduled Tribes among them?
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) 4622.

(b) 3875.

(¢) Scheduled Castes....6894.
Scheduled Tribes ....48.

Road Alignment in Badagara Muni-
cipality

Shri A. V. Raghavan:
L {sm A. K. Gopalan:

Will tt'ie Minister of Transport and
Communications be pleased to state:

(a) whether the road alignment of
the West Coast Road in the Badagara
Municipality has been finally fixed;

(b) if so, when the work will be
taken up; and

(c) the amount set apart for this in
1962-637

The Minister of Shipping in the
Ministry of Transport and Communmi-
cations (Shri Raj Bahadur): (2) Yes.

(b) The work will be taken up
during the current financial year
(1962-63). The preparation of the
detailed estimate for the work which
was delayed as a result of represen-
tations from land owners regarding
the alignment of the road, is nearing
completion.

(c) Rs. 1'00 lakh as against the
total estimated cost of Rs. 3-20 lakhs
for the entire work.

Flamingoes

790 f Shri A. K. Gopalan:
* 7 Shri A. V. Raghavan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a rare species of birds
known as Flamingoes (P. Roses) are
seen in Point Calimere in Tanjore
during winter;

(b) what steps Government have
taken to preserve this species; and
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(c) who was responsible for dis-
covering their presence in India?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes, Sir.

(b) Steps have been taken by the
Government of Madras to protect
flamingoes and other birds under the
Wild Birds and Animals Protection
Act, 1912, by declaring the whole
year as closed season for shooting
these birds within the entire area com-
prising the taluks of Nagapatinam
and Thiruturaipoondi in Thanjavur
district.

(c) Flamingoes have been known in
India from very early times. Refer-
ences to published warks on birds on
India, show that they have been re-
ported about as early as 1864. “The
Birds of South India” by Lt. Col
Baker, Indian Army, ang Chas. M.
Inglis, contain references about these
birds having been seen by Maj. E. S.
Pythian-Adams in the year 1922,
Their congregation at Point Calimere
came to the notice of the State Gov-
ernment recently as a result of the
survey of the incidence of wild life
in the State in winter by the State
Wild Life Officer.

Nagarjunasagar Project

7591. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the loan sanctioned and dis-
bursed by the Central Government to
Andhra Pradesh for the Nagarjuna-
segar Project;

(b) whether any interesl is chaie-
ed on the loan;

(c) whether the Government uf
Andhra Pradesh requested for remo-
val of interest and for free loan; and

(d) if so, action taken thereon by
the Central Government?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Rs, 47°82 crores,

(b) Yes.
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(¢) No. The State Government has
only proposed that the loans advanced
to cover the interest charges should
be free of interest.

(d) The proposal is under considera-
tion in consultation with the Ministry
of Finance and the Planning Com-
mission.

Paediatric Services

792. Shrl Kolla Venkalah: Will the
Minister of Health be pleased to
state:

(a) the assistance promised by the
UNICEF for the development of
Paediatric Services and training in
1963 in India;

(b) the medical colleges and hospi-
tals to whom the assistance is to be
allotted; and

{¢) the amount allotled to each in-
stitution?

The Minister of Health (Dr. Sushila
Nayar): (a) $236,500.

(b) 24 Medical Colleges and asso-
ciated hospitals attached to them will
get UNICEF assistance. The list of
medical colleges and hospitals has
not yet been finalised.

(e) (i) 12 Medical Colleges will get
full scale assistance at ithe rate of
$9000 each.

(ii) 6 Medical Colleges will get
supplementary assistance at the rate
of $6000 each; and

(iii) 6 Medical Colleges will get
first stage assistance at the rate of
£°000 each.

Loktak Lake in Manipur

793. Shri Rishang Keishing: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether a scheme to eradicate
the water hyacinth from the Loktak
lake in Manipur is going to be taken
up during the current year:;

(b) the quantity of weedicide re-
quired for the scheme; and
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(c) the time required to complete
the scheme to eradicate water hya-
cinth from the Loktak lake?

The Deputy Minister in the Ministry
of Food and Agriculiure (Shri A. M.
Thomas): (a) Yes, subject to the
timely availability of the weedicide.

(b) 1,12,000 litres (approximately).

(c) The initial air =praying which
is expected to clear 90 p.c. of the
affected area will take about a month.
For clearance of the rest and preven-
tion of reinfestation, mopping up
operations will have to continue till
the end of the Third Plan.

Mantpur State Transport

794. Shri Rishang Keishing: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
Manipur State Transport is going to
purchase 20 Bedford Trucks through
B. B. Company and whether these
trucks are suitable for Manipur; and

(b) reasons for not purchasing the
trucks through the Director-General
of Supply?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). We have no such information.
Enquiry has been made from Mani-
pur Administration. Further infor-
mation will be placed on the Table of
the Lok Sabha as early as possible.

Agricultural Preduction

795. Shri D. C. Sharma: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether a seminar to devise
ways and means for improving agri-
cultural production in the country was
held at New Delhi in July this year;
and

(b) if so, the decisions arrived at in
the seminar?

The Minister of State in the Minis.
try of Food and Agriculture (Dr, Ram
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Subhag Singh): (a) No Seminar to
devise ways and means for improving
agricultural production as such was
held in July, 1962. But a Seminar on
*Farm Production Planning and Pro-
gramming” sponsored jointly by the
Directorate of Economics and Statis-
tics, Ministry of Food and Agriculture
and Indian Society of Agricultural
Economics, was held at New Delhi
from 23rd July to 2nd August, 1962.
The Seminar discussed the various
theoretical ang practical aspects of
farm planning and programming tech-
niques and the factors inhibiting their
wider use as an extension tool under
Indian conditions. Data requirements
and personnel competence required for
undertaking farm planning ang pro-
gramming work were also discussed.

(b) No decisions were arrived at.
However, the deliberations or the
Seminar together with the papers
presented are proposed to be publish-
ed by the Indian Society of Agricul-
tural Economicg shortly.

C.H.8. Scheme

796. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) the amount spent under C.H.S.
Scheme during the year 1981-62 and
1962-63 so far; and

(b) the number of patients who
visited C.H.S. dispensaries during the
same period dispensary-wise?

The Minister of Health (Dr. Sushila
Nayar):

(3) Rs,
1961—62 87,92,453
1962-63 (Upto June, 1962) - 19,01,310,

(b) A statement ig laid on the Table
of the House. [See Appendix I,
-annexure No. 77].

** Indian Council of Agricultural
Research

797, Shri P. K. Deo: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether it is a fact that an
appreciable portion of the research
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funds of the Indian Counci]l of Agri-
cultural Research is being utilised for
the appointment of staff at the head-
quarters of the Council;

(b) if so, whether the rules of the
Council permit utilisation of research
funds for appointment of administra-
tive staff; and

(c) if not, what slteps Government
propose to take to stop this practice?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

(b) Although there is a mention in
the Government Resolutions relating
to the setting up of the Council that
the secretariat staff for the Council
will be provided by Government, there
is mo restriction on the appointment
of administrative staff on the research
gide in connection with the work of
the wvarious schemes undertaken by
the Council.

(¢) Does not arise.

Floog Control in Punjab

798. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab Government
have requested the Central Govern-
ment to grant a loan of about Rs. 10
million to Punjab for flood control
measures;

(b) if so, the Centre’s decision there-
on;

(¢) whether some loan|grant for
flood control measures has plso been
requested for by the Government of
Assam; and

(d) if so, what is the Government's
decision thereon?

The Minister of State In the Minis-
try of Irrigation ang Power (Shri
Alagesan): (a). Yes, the Government
of Punjab had requested for an addi-
tional allocation of Rs. 115 lakhs as
Central Loan Assistance for the Flood
Control programme during 1961-62.
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(b). The Working Group on Irriga-
tion and Power who considered the
Annual Plan proposals of the Govern-
ment of Punjab for flood control dur-
ing 1962-63 had recommonded a pro-
vision of Rs. 269'50 lakhs as loan assis-
tance to the State Government for that
year. This amount is proposed to be
allocated tp the State Government. In
view of this they were informed that
no further allocation was possible.

(c). Yes. The Governmeant of Assam
had approached the Planning Com-
mission for increasing the allocation
for flood control during the Third Five
Year Plan from Rs. 500 lokhs to Rs.
600 lakhs by suitable adjustment
within the annual plan ceilings from
year to year.

(d) The State Government have not
submitted schemewise details and the
Planning Commission have suggested
to the State Government to work on
the basis of the existing plan alloca-
tion pending any adjustments which
may be agreeq to at the time of annual
plan discussions for 1963-64.

Yamuna Hydro-Electric Project

799. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Yamuna Hydro-Electric Project being
executed in Dehra Dun is propoced to
be linkeq with the Ganga-Sarda grid
at Roorkee; and

(b) how far the project has pro-
gressed so far?

The Minister of State in the Minis.
try of Irrigation ang Power (Shri
Alagesan): (a) Yes.

(b) 47'5 lakhs cft. of carth work has
been done in the foundationg of the
Head Regulator and under-sluice bays
of the Barrage. In the Head Regula-
tor 1,24,000 eft. and in the Barrage
10,000 cft. of concrete has been laid in
the abutments of the toe walls and
pier foundations. The following pro-
gress has been made in the left guide
bund:—
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Earth work—21-30 lakl cfi.

Cement concrete in foundations
& blocks—1:65 lakh clr.

Boulder pitching—1:10 lakh eft.
Shingle laying—0-92 lakh cft.

About 571 lakh cft. of earth-work
has been done in excavation fer the
power channel.

Excavation of power house pit No. 2
has been completed while that of pit
No. 1 is in progress. The following
quantities of concrete have bren la‘d
in erection and control bays:—

Base Concrete below fioor— 22000
cft.

R.C.C in erection bay—18,000 cft.
Concrete in control bay—81,000
cft.

Production and Disribution of Seeds

800. Shri P. C. Borooah: Will the
Minister of Food and Agriculture Le
pieased to state:

(a) whether a piece of legislation
has been prepareq with the assistance
of the F.A.O. by the Indian Council
of Agricultural Rescarch, fo regulate
production and distribution of seeds
for agriculture in India;

(b) if so, the reasons that necessitat-
ed such legislation; and

(c) when the legislation ig proposed
to be brought before Parliament?

- The Minister of State in the Minis-
try of Food and Agriculiure (Dr. Ram
Subhag Singh): (a) to (c). No legis-
lation has been prepared by the Indian
Council of Agricultural Research
with the assistance of thc F.A.O. to
regulate production and distribution of
seeds in India. A model law was,
however, drafted by Dr. Carter of
T.CM. A (Committee has been set
up by the Indian Council of Agri-
cultural Research to study the exist-
ing laws on the subject and to draft a
model bill for being adopted by differ-
ent States of India with a view to
ensure the production and distribu-
tion of quality seeds.
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" Expansion of Stations in Punjab

802. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal to
increase the line siding and capacities
of the following stations of Punjab
during the Third Five Year Plan
period:

(i) Chandigarh.
(ii) Mukerian.
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(iii) Kirat Pur Sahib.
(iv) Nangal Dam; angd

(b) if so, the details thereof?

The Deputy Minister in the Miuistry
of Railways (Shri S. V. Ramaswamy):.
(a) and (b). Yes. A statement show-
ing the additional facilities proposed
to be provided at these stations during
the Third Five Year Plan period is.
laid on the Table of the House.

STATEMENT

Chandigarh:—(i) Provision of addi-
tional siding to handle inward traiPfe.

(ii) Provision of railway siding in-
industrial area.

Mukerian:—Provision of an addi-
tional loop of 1750' length.

Kiratpur Sahib:—Conversion from
DK station to a crossing station,

Nangal Dam (i) Extension of goods
shed and provision of a mineral siding.

(ii) Provision of three sorting spurs.

(iii) Signalling of line No 3.
(iv) Provision of a shunting nock,

(v) Provision of a siding 280’ long
for loading timber.

Telephone Exchange, Anandpur

803. Shri Daljit Singh. Will the
Minister of Transport and Communi-
cations be pleased to state when the
telephone exchange is proposed to be
opened and completed at Anandpur
Sahib (Punjab)?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): There is a Public
Call Office with 6 extensions workin-.
from it. The proposal for opening of
an exchange is under consideration.
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Rallway Accidents
[ Shri Gulshan:
Shri Buta Singh:
804. { Shri M. K. Kumaran:
Shri R. P. Singh:
Shri Krishna Deo Tripathi:
[ Dr. P. Srinivasan:

Will the Minister of Rallways Dbo
‘pleased to state:

(a) the number of Railway acci-
dents that took place during the ycar
'1961; and

(b) how many Railway employees
have been held responsible by the ¢n-
-quiry eommissions set up to investigate
these accidents?

The Deputy Minister for Railways
(Shri S. V. Ramaswamy): (a) The
number of train accidents during the
year 1961 is shown below:—

Collisions and Derailments in-

volving passenger trains . 238
Collisions and Derailments in-
volving other trains . . 1,331
Trains running into road
tarffic at level crossing . 164
Fires in trains ) : 281
Total 2,013

(b) These accident cases were en-
quired into either by departmenta:
enquiry committees or by an Addi-
tional Commissioncr of  Railway
Safety. In 1,791 cases which were
finalised upto 31st March 1962 1,66¢
railway employees were held to blame,

Iron and Steel for Andhra

805. Shrimatl Sangam Laxmi Bal:
Will the Minister of Food ang Agrl-
culture be pleased to state:

(a) the total demand of iron and
steel of Andhra Pradesh for agricul-
“tural purposes during 1959-60 and
19G60-81; and

(b) the percentage of supply to the
demand during the same period?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). The
total demand of iron and steel of
Andhra Pradesh for agricultural pur-
poses during 1959-60 ang 1960-61 and
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the percentage of supply to the de-
mand during the same period was as
follows: —

Year Demand Percent-
in age of

M/tonnes supply to

the ]gemand

1959-60 15,241 6-89%

1960-61 . 25,589 4:94%

Programme for Coal Movement

806. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the railway authorities
have drawn up a rationalisation pro-
gramme for coal movement from
Asansol and Mugma, and given effect
lo it from 1st August, 1962; and

(b) if so, the salient features of the
programme?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.

(b) In order to eliminate avoidable
handling detentions in ‘marshalling
yvards and thus maximise coal move-
ment, the loading on Asansol and
Mugma pilot sections has been ra=
tionalised in such a way that as large
a number of through loads as possi~
ble is formed by the Pilot trains them-
selves. On down Asansol and Mugma
I1 Pilots, on two consecutive days,
allotments are given only for the up
direction while on the third day, allot-
ments are only for the down direction,
In Down Asansol IB Pilot, on account
of the different pattern of bulk allot-
ments 'made by the Coal Controller,
allotments for each direction are made
on alternate days.

Shipping Space for Export of Coir
Goods

807. Shri Warior: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that Allep-

pey Chamber of Commerce had re=
presented to Government regarding the
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difficulties faced by exporters with re-
gard to freight and space for shipping
coir goods; and

(b) if so, what steps have been taken
or are proposed to be taken thereon?

The Minister of Shipping in the Min-
istry of Transport and Communications
(Shri Raj Bahadur): (a) Government
have received complaints from the
exporters of Coir Mats and Mattings
regarding high freight rates and lack
of adequate shipping space from
Cochin to UX.—Continent,

(b) The question of reduction in
freight rates was taken up with the
Conference concerned but so far they
have not agreed to make any reduc-
‘tions. The matter is being pursued.

The shipping difficulties had also
'‘been taken up with the Conference
and they have since provided the
necessary shipping space in July, 1962
to the satisfaction of the exporters.

Power from D, V. C,

808 Shri P. K. Deo: Will the Min-
ister of Irrigation and Power be
pleased to state:

(a) whether recently there was any
talk between Bihar and West Bengal
over distribution of power from the
Damodar Valley Corporation: and

(b) it so, the result thereof?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri
Alagesan): (a) and (b). The question
of distribution of power from the D.
V. C. was discussed at a conference
held at Caleutta on 23rd July, 1962, at
which representatives of the Govern-
ments of India, West Bengal, Bihar
and of D.V.C, were present. The con-
clusions reached at the meeting have
already been given in the statement
on the power situation in the Caleutta
area, laid on the Table of the Sabha
on Tth August, 1962.
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Rectification of Crane Defect by Fore-
man of Lucknow Locoshed

809. Shri Raghunath Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Lucknow Locoshed foreman rectified
a major defect in the crane which fre-
quently used to go out of order, thus
saving a huge amount of foreign ex-
change; and

(b) if so, the reward given fo the
foreman?

The Deputy Minister jn the Ministry
of Rallways (Shri Shahnawaz Khan):
(a) Yes Sir. The flexible shaft of a
breakdown crane in Locoshed Luck-
now got snapped. The Lucknow Shed
Foreman was responsible for its re-
placement by a locally manufactured
shaft. This resulted in saving consi-
derable ineffective time of the very
important crane and in the saving of
foreign exchange of about Rs. 500.

(b) An award of Rs. 200 to the
foreman and Rs. 100 to the fitter who
assisted him has been sanctioned by
the General Manager, Northern Rail-
way.

Gravitation Canals

810. Shri Sivamurthi Swamy: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) how many gravitation canals
have been included in the Third Five
Year Plan without constructing the
dams across rivers;

(b) whether any such canals were
constructed during the First and
Second Five Year Plan periods;

(c) whether any survey or investiga-
tion has been conducteq so far along
the bank of big rivers or big mnullahs
where such gravitation canals will be
successfully constructed to irrigate the
land; and

(d) whether it has come to the no-
tice of Government that beyond 50
miles away from Tungabhadra Dam
back-side anywhere gravitation canal
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can be constructed without any ob-
structing wall to flow of water towards
reservoir?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (d)., The information
is being collected from the States and
will be placed on the Table of the
House,
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Doctors and Nurses in Tribal Areas
812. Shri Mohammed Tahir: Will the
Minister of Health be pleased to state:

(a) whether doctors and nurses are
cmployed to work in Scheduled and
Tribal areas of the country;

(b) whether any special pay or allo-
wances and facilities for education of
the children of such doctors and nurses
are provided; and

(c) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c). The information is given
below:—

Sl State Government/Administration

No.

Special pay or allowances and facilitics for
education of the children provided by the
State Government/Administration  to
the Doctors and nurses employed to work
in Scheduled and Tribal areas,

1 Maharashtra

2 West Bengal

So far no special pay or allowance is sanc-
tioned to Medical Officers and  Nurses,
There are also no special facilities provided
for education of the children of such doc-
tors and nurses. Recently the control of
such dispensaries has been transferred to
Zila Parishads for better and smonoth
working.

Nil. (Doctors and nurses get pay and allow-
ances according to their grade in their
respective cadre, viz. West Bengal Health
Service and West Bengal Nursing Ser-
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3, Himacha] Pradesh

4.
lands.

s. Kerala . . N -

6, Punjab . . ' . :

7. Orissa . i P . ¥

8. Manipur =

9, Tripura . ; .

Lacadive, Minicoy and Amindive Is-

vice. No special arrangement for education of
their children exists).

Spscial pay and allowances hive been sanc-
tioned for the employees posted in Kin-
naur, Pangi, and Chamba Districts. Faci=
lities for educetion of the children of doe-
tors and nurses have also been provided
by opening Primary, Middle and High
Schools in these areas. Moreover, the
matter in regard to the grant of suitable
education allowance to the children of all
the employees of the Pradesh including
those posted in Scheduled and Tribal
arcas is also under the consideration of the
Himachal Pradesh Administration,

Special pay at 40% of basic pay to doctors
and nurses and Rupees 150 to  Doctors
as non-practising allowance and Rs.

sof- per annum and Rs. 75/- per month
to nurses as uniform and Messing allow-
ances  respectively. Education facilities
are also made available.

Nil.

Nil.

Nil.

Nil.
Nil.

Information in respect of the remaining States and Union Territories is not available,

New Disease in North EKanara

813. Shri Nath Pai: Will the Minis-
‘ter of Health be pleased to state:

ta) whether it is a fact that a large
number of workers have been afTected
by a strange disease in Dandeli, the
industrial town-ship in North Kanara;

(b) if so, how many workers werc
affected by this new disease; and

(c) steps taken by Government for
the treatment of the affected workers?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Yes, there were
persistent complaints of ill-health from
the workers at the Electro Metallurgi-
<cal Works, Dandeli, which was put
into commission in May, 1857. Nine
workers had to be laid off in 1958 and
later paid compensation for total dis-
ability.

In September-October 1961 investi=
galions were carried out, at the in-
stance of the State Government, among
179 workers who were coasidered to
be exposed to mangancse fumes, or
who complained of any sympiom
ill-health, ‘These investigations re-
vealed that 62 of these workers gave

symptoms of ‘lassitude’, respiratory
symptoms, and neurological symp-
toms like, paraesthesia, somnolrn-e,

gait disturbance, speech disturbance,
sexua] disiurbances and dyspncea, Of
these 62 workers, 13 showed symptrms
ang signs of manganese poisoning nd
were completely disabled; 30 showed
symptorns and signs of manganese poi-
soning and were partially disabled:
and the remaining 19 showed symp-
toms only of manganese poisoning.
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Symptoms like asthenia and anorexia
were common,

(c) The matter has been taken up
by Government with the Employees
State Insurance Corporation.

Weekly off for Labourers in Bombay
Port

814. Shri Priya Gupta: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) whether it i& a fact that the
weekly off with payment to the shore
labourers in Bombay Port has been
withdrawn;

(b) if so, what are the reasons for
this sudden withdrawal;

(¢) whether it is also a fact that
the workers led by the Transport and
Dock Workers Union have threatened
to go on strike if the same is not
restored; and

(dy if so, steps taken by Govern-
ment to meet the situation?

The Minister of Shipping in the Min-
istry of Transport and Communications
(Shri Raj Bahadur): (a) to (d). Under
the scheme for decasualisation of shore
workers introduced in January, 1949
at Bombay port in agreement with the
labour union concerned, no provision
was made for a separate payment for
the weekly off day as the daily wage
was arrived at by dividing the relative
monthly wage by 26 and, therefore,
carried a built-in-payment for the
weekly off day. Later in 1953, how-
ever, the Union demanded separate
payment for the weekly off day under
Rule 23 of the Minimum Wages (Cen-
tral) Rules. The Trustees did not
agrec that such payment was legally
due under Rule 23. The case went up
to the Bombay High Court who ruled
that the Port Trust were not liable
under Rule 23 to make a separate pay-
ment for the Sunday off and that, in
any case the daily wage already in-
cluded an element of payment for the
weekly off day.

Then Union continued o press its
demand. In October, 1957 the demand
was referred to a Tribunal for adindi-
cation. The Tribunal also decided
arainst the Union, The workers then
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went in appeal to the Supreme Court.
While the appeal was pending in the
Supreme Court, Rule 23 of the Mini-
mum Wages (Central) Rules was
amended with effect from the 6th
August, 1960, Under this amendment
it was provided inter alia that where
the daily wage was arrived at by
dividing the monthly wage by 26, no
separate payment for the weekly off’
day need be made,

On the 10th October, 1960 the Sup-
reme Court ruled that, on a proper
interpretation of Rule 23 as it stood
before amendment, there was an obli=
gation to make a separate payment for
a weekly off day and that this obliga-
tion was not discharged by a construc-
tive payment that might be made by
fixing the daily wage at 1|26th of the
monthly wage, as the rule required a
separate payment to be made for the
weekly off day in addition to what-
ever was paid on the working days.
The Supreme Court took note of the
amendment made to Rule 23 but stated
that it would express no opinion as to.
what the position in law was after
the amendmaent.

The Port Trust accordingly paid
arrears on account of the payment for
the weekly off day to the workers
till the 6th August, 1960, The workers,
however, pressed for payment for the
weekly off day even after the 6th
August, 1960. The '‘matter was under
consideration by the Port Trust when.
the Transport and Dock Workers
Union threatened to call a strike any
day after the 16th July, 1962 if the
issue was not settled before that day.

At its meetings held on the 31st July,
1962 the Bombay Port Trust Board de-
cided that the workers should continue
to be paid wages for the weekly off
day even after the amended rule came
into force as the discontinuance of this-
payment was being looked upon by
the .workers as an abridgement of a
long enjoyed benefit,

Boycott of Coal Vessels by Dock
Workers, Bombay
815, Shri Priya Gupta: Will the Min-
ister of Rallways be pleased to state:

(a) whether it is a fact that workers



2001 Written Answers

boycotted the coal vessels recently in
Bombay;

(b) how many ships carrying coal
for railways were affected;

(e¢) what were the reasons of the
workers boyeotting these vessels; and

(d) whether the demands of the
workmen were met?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes; the Transport and
Dock Workers Union boycotted vessels
carrying loco coal from 4th to Tth
July, 1962 without any previous notice
or warning to the coal handling con-
tractor.

(b) Two ships were affected,

(c) With the appointment of a new
coal handling contractor, the Trans-
port and Dock Workers' Union de-
manded that all labour engaged by
the previous contractor for loading
loco coal, should be employed by the
new contractor even replacing his own
permanent labour and that additional
charges for mukadami should also be
paid.

(d) Yes. The demands have been
met in full
Toll at Jammu and Kashmir Highway

816, Shri R. S. Pandey: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any toll has been col-
lected by the Jammu & Kashmir State
Government on Jammu and Kashmir
Nationa] Highway;

(b) if so, the basis on which this
has been collected; and

(¢) whether the money so collected
has been credited to the Central Gov-
ernment?

The Minister of Shipping in the Min-
istry of Transport and Communica-
tions (Shri Raj Bahadur): (a) to (c).
The information is being collected and
will be laid on the table of the Sabha

in due course.

Durgapur Thermal Station
817. Shri Mohamad Elias: Will the
Minister of Irrigation and Power be
pleased to state:
(a) the present position of the
Bokaro Fourth Unit and Durgapur
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Thermal Power Station of the D.V.C.
which were giving trouble;

(b) whether the plants have been:
taken over from the supplier;

(c) whether the plants were giving.
trouble;

(d) if so, on how many occasions
the plants had been taken out of
service and what were the reasons.
therefor;

(e) whether the plants are deliver-
ing full output as per the contract.
with the supplier; and

(1) i not, what steps have been
taken or are proposed to be taken.
against the supplier for non-fulfil-
ment of the contract?

The Minister of State In the Minis-
try of Irrigation & Power (Shri
Alagesan): (a):—The Bokaro Fourth
Unit which was out of commission:
since April, 1962, for major repairs,.
was put back into operation on 30th-
July, 1962

Units I & II of the Durgapur
Thermal Power Station were shut
down on 24th July, 1962, due to an
accidental firee While Unit II was.
repaired and brought back into com-
mission on the 29th July, 1862, Unit
No. I continues to be out of commi-
ssion. Some spare parts are being
imported for Unit No, I It is likely
to take about two months for recom-
missioning this unit.

(b) and (c):—Yes.

(d):—Bokaro Fourth Unit: After-
taking over from the suppliers on.
22nd December, 1861, the unit was
shut down on eight occasions, for
various reasons such as tripping of’
turbine for low vacuum, excessive
vibration of turbine, replacement of
the Governor, fire in coal feeder pipe,
leakage in tube of bearing oil cooler,
ete.

Durgapur Thermal Power Station:

Unit I: After taking over from the
suppliers on 11th November, 19861, the
unit was shut down on three occa-
sions, on account of fault in the-
vacuum relay, leak in super-heater
tubes and accidental fire.
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Unit No. II, After taking over from
the suppliers on 23rd February, 1962,
the unit was shut down on two occa-
sions, on account of leakage of the
mixing valve of surface attemparator,
.and accidental fire.

(e) As a measure of precaution,
the three units are run on nominal
rating of 75 MW each. However, in
the case of Bokaro (IV unit), it has,
at present, been limited to 65 MW,
pending adjustments and full recti-
fication.

(f) Docs not arise,

Uniform Tax on Motor Vehicles

818. Dr. L. M. Singhvi: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is proposed to intro-
duce uniform tax on motor vehicles
throughout the country; and

(b) if so, what steps are being
taken in the matter?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b): The Government of India had
been trying to persuade the State
Governments to agree to—

(i) a ceiling on motor vehicles
taxation at 75% of the
prevalling rates in Madras
State; and

(ii) consolidation of all the exis-
ting taxes (direct and indi-
rect) on motor vehicles into
one tax to be collected
through a single agency.

2. Subsequently, in pursuance of a
recommendation of the Transport
Development Council made in March,
1960, it was decided that the question
of fixing a ceiling on motor vehicles
taxation need not be pursued, for the
present,

3. As regards consolidation of taxes,
the matter was discussed at the meet-
ings of the Road and Inland Water
Transport Advisory Committee and
the Transport Development Council
held in 1961. It was generally felt
that the taxes on goods and passengers
were not strictly taxes on vehicles and,
therefore, their consolidation with the
motor vehicles tax was not necessary.
It was, however, agreed that there
-should be a single agency for the col-
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lection of the motor vehicles tax and
the taxes on passengers and goods
carried in them. In regard to octroi
duties, it was agreed that these should
be abolished in the interests of deve-
lopment of road transport. The State
Govennments|Union Adminjstrations
concerned have, therefore, been re-
quesied to examine the manner in
which the local bodies can be com-
pensated for the consequent loss of
revenue and the legislative measures,
if any, required for this purpose, in
consultation with those interested in
the problem of local finance,

D. V. C. Canal

819, Shri Karjee: Will the Minister
of Irrigation and Power be pleased
to state:

{a) whether it is a fact that five
square miles of arable land was over
flooded due to a big crack on the left
embankment of the main D. V. C.
canal on the 19th July, 1962, near
village Amirpur-Chitpur;

(b) what is the cause of the crack;

(c) whether it is a fact that water
supply by that canal was started only
on the 15th July, 1962;

(d) whether the embankment has
been repaired; and

(e) whether any siep has been
taken to avoid such danger in future?

The Minister of State in the Minis-
try of Irrigation & power (Shrl
Alagesan):

(a) to (e): The information is
being collected and will be laid on
the Table of the House.

National Shipping Board

820. Shri Yashpal Singh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether a meeting of the
National Shipping Board was held on
the 8th July, 1862;

(b) if so, the decisions taken there-
in?

The Minister of Shipping in the
Ministry of Transport and Comma-
nications (Shri Raj Bahadur): (a) A
meeting of the National Shipping
Board was held on the 7th July, 1962

(b) It is understood that the main
decisions taken by the Board at the
meeting were as follows:—
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(1) Adoption of the Annual Re-
ports of the Board for the years
1960-61 and 1961-62 for submis-
sion to Government of India.

(2) Adoption of the Report of
the Coastal Shipping Committee
fixing a revised target of 3.45
lakhs GRT for coastal shipping for
the Third Plan.

(3) Adoption of the Report of
the Committee of the Board which
examined the question of alloca-
tion of the financial provision in
the Third Plan.

(4) Decision to represent to
Government the need for spread-
ing over of the development
rebate over a period of five to six
years.

(5) Decision to approach Gov-
ernment for the issue of com-
memoratory stamps on Indian
shipping attaining the figure of
one million GRT.

Anti-Cholera Campaign in Delhi

[ Shri Ram Ratan Gupta:
" 7| Shri Yashpal Siogh:

Will the Minister of Health be
pleased to state:

821

(a) the success achieved by anti-
cholera campaign in Delhi this year;
and

(b) the amount spent so far?

. The Minister of Health (Dr. Sus-
hila Nayar): (a) From lst April, 1962
to the 31st July, 1962, there has been
no case of cholera in Delhi.

(b) From 1st April, 1962 to 3lst
July, 19682, a sum of approximately
Rs. 88,700 was spent on anti-cholera
operations in Delhi.

Package Programme in Cachar
District
822 Shri P, C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state the progress made in
regard to the implementation of the
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Packiage Programme in Cachar Dis-
trict of Assam?

The Minister of State in the Minis-
try of Food and Agricalture (Dr. Ram
Subhag Singh). The approval of the
Government of India to the imple-
mentation of the Intensive Agricul-
tural District Programme in  Cachar
District, seleeted by the Government
of Assam, was conveyed to them on
the understanding that the programme
would be launched in the field only
after the cooperative structure, which
15 cxiremely weak in the district, had
becn sufficiently  strengthened and
other preparatory measures complet-
ed. This was followed by the visit of
a Team, comprising the representa-
tives of the Department of Agriculture
and the Reserve Bank of India, in
April, 1962 to study the existing
statug of the cooperative move-
ment and suggest measures 1o
strengthen it The team  has
made a number of recommenda-
tions which the State Government
have been asked to implement on a
high priority basis and also under-
take other preparatory measures such
as appointment of additional stafl,
training of staff, organisation ol =«
benchmark and assessment  survey,
establishment of a nucleus informat=
tion unit for intensive educational
drive and making adequate arrange=
menig for stocking of supplics within
casy rcach of the farmers., After the
preparatory work has been complet-
ed, which mayv take at least a wvear,
the programme will be launched in
the field.

Gas Turbine Plant at Namrup, Assam

§23. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether an agreement for the
suoply of a complete gas turbine plant
for installation at Namrup. Assam has
been reached with the Westinghouse
Electric International Companv of

New York;

(b) if so. at what cost thr nlant is
to be imported and by what '..ne; and
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(c) what are the other terms of
the agreement?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) The FOB cost of the three units
of 23 MW Gas turbines, including
spares, is \Rs. 3:05 crores. The first
unit will be despatched in 7 months
from the date of the order and there-
after the remaining two at two
months’ interval each.

(¢) The main terms of the agree-
ment are contained in the Statemen?
laid on the Table of the House, [See
Appendix I, annexure No. 78.]
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Calcutta—Assam Freighter Service

825. Shri P. C. Borooah: Will the
Minister of Transport asd Communi-
catioms be pleased to state:

(a) whether shortage of freighter
aircrafts in causing huge accumula-
tion of Second fresh tea in Assam
waiting to be airlifted to Calcutta;
and

(b) if so, what action iz being taken
by Government in the matter?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) and (b). The
position regarding airlift of Second
Fresh tea from Assam was stated to be
apprehensive during May and June
partly due to shortage of aircraft and
partly due to weather conditions.
Indian Airlines Corporation operated
additional flights during last month
and it is understood that the Indian
Tea Association now consider the
position satisfactory. The Booking
Agents have no pending Tea Airlift
commitment.

Shipping Space for Tea Exports

826. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that suffi-
cient shipping space has not been
made available for tea exports from
Cochin and that large quantities had
accumulated in Cochin port in the
last two weeks of July; and

(b) if so, what action has been
taken to ease the situation?

The M'inister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahaduor): (a) Yes,
Sir.

(b) Government took up the matter
with the Malabar Coast/U.K.—Conti-
nent Conference and as a result
shipping space as required by the Tea
Trade was provided. The Tea Trade
Association of Cochin has since in-
formed Government that the conges-
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tion in warehouses at Cochin has
eased considerably with the increased
shipping opportunities.

P.C.0s, in Panjab

827, Shri D. C. Sharma: Will the
Minister of Transport and Communli-
cations be pleased to state:

{a) whether it is a fact that due
to shortage of new lines and wire
materials, Public Telephone Call
Offices could not be installed in many
places in Punjab,

(b) if so, what steps Government
are taking in the matter; and

(¢) how long will it take to meet
the shortage?

The Deputy Minister in the Minis-
try of Transport amnd Communications
(Shri Bhagavati): (a) to (c). 24 Public
Call Offices have been sanctioned and
are pending installation. Some delay
in supply of materials to work is oc-
curring as the demand is increasing
rapidly and resources are limifed.
Orders have been placed for posts and
wire materials for these offices and
the works are expected to be started
during this year.

aoré e gar gwra Tt & faret
31 w0
exe. ot Ffzar . o faad o
fags #ft 2z 777 & 7w =0
fw

() weg waw frag a1 i &
“FAIE AETE UH q7ET 999 ¥ 9Ty
@ faoelt freed F1 @@ @ g
@ omm g A

(&) afz g, & 37 Fr 741 sqY@r
g7

frard qar fagw darm & ww
WAt (S w=ew ) (F) dirg w0 q
Y nar & 1 afcatsar sfidas # dac
F i & fag e w1 wega fear o

W1 SRR T qar seET ¥ g0
g 9T & &

wiifaaret i dv wrfcaret i
q | W

& ot Ifrar - T Ew oA
Tg qAT AT FAT F4 w5

(%) wremad & sifearly wa=
T denfaant o &AT §
feaq Wier W & 9 &

(=) wfear swm ot 3 3
AramaTE # gt darfan g9
TETHT F {FES F GAA FTH F 5 0
AT FY 4T g g 7

THE waTa § IIHA (o Ko Fo
weaTt) - (F) ;@ § 1 FA0C Gy
gaaT Tegi, fedtordt ar faeit wift &
AT WEHfAT T&0 FT AR FHHT
FHAT AAT-HAT TAT & HI{RIT oA
S &+ gAfan s gaEAr wEr o
g I AE 2 |
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T AEIAAT, FRCNET  Hr gaET
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FY ZH HATFATHT F1 wq0T H THL
fa=m foFar smar 1

Autonomous Corporation for Railways

830. Shri Hem Barua: Will the Min-
ister of Rallways be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a resolu-
tion unanimously adopted at the
convention of the All India Railway-
men's Federation urging Government
to create an autonomous corporation
to run the railways; and

(B) if so, the reaction of Govern-
ment thereto?
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The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Excepting for certain reports ap-
pearing in the DPress, Government
have not received any resolution pass-
ed by the All India Railwaymens
Federation at its Annual Convention
at Udaipur.

(b) In view of reply to part (a) of
the question, this does not arise.

Road Accidents in Delhi

831 [ Shri P. C. Borooah:
"\ Shri Dalijt Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of road traffic ac-
cidents in Delhi and New Delhi
during the last 3 months;

(b) how it compares with the num-
ber of such accidents during the
preceding three quarters; and

(c) how many lives were involved
in the accidents during the above
mgntioned period?

The Minister of Shipping in the
Ministry of Transpor! amd Communi-
cations (Shri Raj Bahadar): (a) 1812
(during May, June and July 1962).

(b) 1660, 1800 and 1680 road acci-
dents occurred during the gquarters
ending October, 1961, January, 1962
and April, 1962 respectively.

(c) 62, during the period mentioned
in (a) above.

Railway Accidents Enquiry Committee

J Shri P. C. Borooah:
"\ Shri Kajrolkar:

Will the Minister of Railways be
pleased to state:

(a) whether g preliminary report
has been prepared by the two techni-
cal members of the Railway Accidents
Enquiry Committee; and

(b) if so, what are the findings/
recommendations contained in the
report?

832
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) No.

(b) Does not arise,

FI—aEE  G-HT TR

33, o TREw ;T afoaEr
aat @Y GA aF a9 T I w9
& .

(%) ¥ gz 9 § & sFgeTas
TEHT T AT FTdr IE THC
frgaer ¢ S8 Iter 5@ & gEL
T o1 @r &, W

(&) afz &, a1 wes 1 d2E
feaet gFl  aar 39 StEd &1 e
T AT, W7 AT A4 A 480 —oR
& @aEed qaw 9T werfid gRmoar
T FE FEI_HHIT R 7

afeag quT aaT AT § HiEga
waEl (ot aW ) (F) S, T@

(=) wa1e dar A g@T

Road Bridge at Kalpi over Jamuna

834. Shri Ram Sewak: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether it is a fact that Govern-
ment have sanctioned the construction
of Road Bridge at Kalpi on Rriver
Jamuna;

(b) the funds allotted for this year;

(¢) when the construction work is
likely to start; and

(d) the time of its completion?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) It has
been decided to provide a separate
deck for road traffic on the existing
railway bridge at Kalpi at the time
the Railway authority take up the
work of regirdering their bridge. The
plans and estimates for this work are
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being prepared by the Central Rail-
wey.

(b) Does nof arise as the work has
not been as yet sanctioned.

(c) The work will be started after
the plans and estimates have been
finalised.

(d) About the end of the Third Five
Year Plan.

Bridge over River Pahooj

835. Shri Ram Sewak: Will the Min.
ister of Transport and Communications
be pleased to state:

(a) whether it 1s a fact that Gov-
ernment propose to construct a Road
Bridge on river Pahooj near Gopal-
pura or Nadigaon villages nf Jalaun
Distriet of Uttar Pradesh with the
collaboration of Uttar Pradesh and
Madhya Pradesh Governments:

(b) "if so, what amount will be
spent over its construction:; and

(c) what would be the contribution
of both the State Governments and
how much time will be taken to com-
pleté its construction?

The Minister of Shipping in the
Ministry of Transport and Communmi-
cations (Shri Raj Bahadur): (a) to (c).
A scheme for the construction of a
high level bridge over the river
Pahooj near Nadigaon at an estimated
cost of Rs. 1.50 lakhs is includeq in
the proposals submitted by the Gov-
ernment of Uttar Pradesh for grants-
in-aid for new road schemes of State
roads of inter-State or economic ‘m-
portance in the current Five-Year
Plan. These proposals are being
examined,

Circular Railways for Bangalore City

836. Shri Kajrolkar: Will the Minis-
ters of Railways be pleased to state:

(a) whether it is a fact that Govern-
ment are considering a proposal for
a circular railway for Bangalore City;
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(b) if so, whether any bluc print
has been prepared; and

(c) what is the amount involved?

The Deputy Minister in the Ministry
of Railways (Shri S. Y. Ramaswamy):
(a) No.

(b) and (c). Do not grise.

Burglary in Post Office al Ayyappan-
Kovil

837. Shri Ravindra Varma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Post
Office at Ayyappankovil (Kerala) was
broken into and burgled during June,
1962;

(L) if so, what is the estimated loss
of moncy and postal property; and

(¢) what steps Government have
taken to reinforce the security of the
post office at Ayyappankovil and
similar places in the forest regions of
Kerala?

The Deputy Minister in the Ministry
of Transport and Commupications
(Shri Bhagavati): (a) Yes Sir.

{b) Rs. 3.21 nP. only.

(¢) Ayyappankovil Post Office is an
Extra Departmental Branch Office.
Extra Departmental Branch Post-
masters make their own arrangement:
for the safe custody of Govt. cash and
valuables. Ayyappankovil  Branch
Post Office has been shifted to g safer
locality. No special security measures,
apart from normal police arrange-
ments made by the State Govern-
ment, are considered necessary for
Post Offices in other similar places in
the forest regions of Xerala.

A & @l oY AT &1 gEVET A

cyc. ot @ : ¥ @A A a7
T #Y g &4 f e

(%) ¥ "o & = Ax TWE
FrAAZTAT AT ATH 2 IW X
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12.08 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) CrLosure oF Brancu OFFICE OF
RENABILITATION AT CALCUTTA

Shri Dinen Bhattacharya (Seram-
pore): Sir, under Rule 197, I beg to
call the attention of the Minister of
Works, Housing and Supply to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The closurec of the Branch
Office of Rehabilitation at Cal-
cutta”,

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. §. Naskar): The Ministry of
Relief and Rehabilitation was set up
in September 1947 to deal with the
problem of the displaced perzons who
migrated from West Pakistan to India
and was later entrusted with the work
of relief and rehabilitation also of the
displaced persons who came {o India
from East Pakistan. While the move-
ment from West Pakistan was in one
spurt, in the Eastern region the influx
took place in several spurts. In Dec-
ember 1954, the Headquarters of the
Union Minister for Rehabilitation was
moved from Delhj to Calcutta with a
view to day o day attention being
paid to the problem of relief and
rehabilitation in the Eastern regiom.
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From 1955 onwards, steps were
taken to formulate schemes for effec-
tive and speedy rehabilitation of the
refugee families. These schemes
covered not only rehabilitation within
the States of West Bengal, Assam and
Tripura where migration took place,
but also outside in other States and in
the Dandakaranya area, Steps were
also taken for the size of the problem
to be determined in consultation with
the State Governments concerned s0
that plans and programmes could be
drawn up for the liquidation of the
problem,

In December 1957, it was decided
that migrants coming from East Pakis-
tan to India after the 1st April, 1958
would not be eligible for any rehabi-
litation assistance and a system  of
priorities for migration certificate; was
introduced and the emphasis changed
from relief to rchabilitation,

By the end of 1061, all relief camps
in West Bengal had been closed. Re-
lief camps in other States had been
closed even earlier. The problem of
relief has therefore been liquidated.
Rehabilitation schemes drawn up by
the Government of West Bengal for
settlement of camp families within the
State were sanctioned and the resi-
duary problem assessed. The Danda-
karnya schemc had got well under
way and was functioning smoothly.
The Government of West Bengal was
adequately represented on the Danda-
karanya Development Authority and
the Authority had been vested with
large powers to enable it to function
effectively. Various items of work
which the Ministry of Rehabilitation
had been dealing all these years were
transferred to the permanent Minis-
tries concerned such as educational
facilities to the Ministry of Education,
medica] facilities to the Ministry of
Health, training schemes to the Min-
istry of Labour and Employment, in-
dustrial schemes to the Ministry of
Commerce and Industry, maintenance
of Homes to the Ministry of Education
and all work in Tripura to the Minis-
try of Home Affairs,
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With the finalisation of the assess-
ment of the residuary problem in
West Bengal and in other States, the
size of the problem was determined
and the requirements of funds was
known, Thereafter, the implementa-
tion of schemes for the liquidation of
the residuary problem js for the
States and not for the Centre,

The emergency created in 1947 at
the time of partition is over. The Min-
istry of Rehabilitation was in conse-
quence closed. For the remaining
work, a Department of Rehabilitation
is now functioning under the Ministry
of Works, Housing and Supply. Along
with this change, the Headquarters of
the Minister of Rehabilitation were
transferred to Delhi  in April 1962,
There is no question, thereafter, of a
Branch Secrelariat of the Department
of Rehabilitation continuing in Cal-
cutta. Just as the other Ministries of
the Government'of India deal with
the State Governments from New
Delhi in respect of subjects wilth which
they are concerncd, the Department of
Rehabilitation can also deal wita the
Government of West Bengal and cther
States from New Delhi, I have al-
ready assured the Chief Minister of
West Bengal that in regard to the resi-
duary work of rehabilitation in  the
State, there would be no interruption
in the continuity of policy and direc-
tion. I also wish to assure the House
that the closure of the Branch Secre-
tariat at Calcutta, which is a logical
sequel to the closure of the Ministry
of Rehabilitation, will in no way affect
the policy and programme of the reha-
bilitation of the partially rehabilitated
persong in the State of West Bengal.

Shri Dinen Bhattacharya: May I
know whether it is a fact that in the
past there was a similar attempt on
the part of the Ministry to close down
the branch office of the Rehabilitation
Ministry at Calcutta but being faced
with the tremendous mass movement
the Government had to abandon that
idea? Now, it is again being closed
down. I want to know how the Gov-
ernment propose to solve the resi-
duary problems. The hon. Minister,
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[Shri Dinen Bhattacharya]

during the budget discussion on the
last occasion, gave a solemn assur-
ance. How do they propose to solve
the residuary problems after the
closure of the branch office at Cal-
cutia?

Mr. Speaker: He had already a
supplementary prepared perhaps,
Otherwise, the whole statement gives
the answer to this very question.

Shri H. P, Chatterjee (Nabadwip):
The residuary problem has not been
solved. The Minister assured pre-
viously in solemn words  that the
residuary  problem will be looked
after by the Centre. Tt should nof
be. therefore, transferred to the
Wesl  Bengal  Government.  They
have not agreed to it, so far as my
information goes. So, when there is
slill the residuary problem, when
there i still so  much  suffering
amongs! the refugees, if it is admitted,
why this closure of the branch in
Cualcutta?

Mr, Speaker: He has given a  very
detailed reply. The answer has been
given that  the Central Government
has not abdicaled its responsibility. It
will continue to take those steps.

Shri H. P, Chatterjee: He assured
preeviously that the Central Govern-
ment will look after it. Now he says.
the West Bengal Government will
look after this. That is not possible.

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
We have given two assurances. One 1
have given personally to  the Chief
Minister of West Bengal in  wriling
that the continuity of the work shall
be maintained and the policy that has
been followed up till now shall be
followed. The second assurance that
we have given to the House is that as
far as the partially rehabilitated prob-
lem is concerned, that shall be looked
into and shall be deall with,

Mr, Speaker: By the Centre jtself?
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Shri Mehr Chand Khanna: By the
Centre itself and by the same Minister
100,

CRrACKER ExPLOSION NeEAr Rep Forr,
DELHI

sft gErE meRt (faaAie) o
TR AT, § AW 98 § Hed
TG WAT FT AT (AT A AT
AOF BEET A (A9 F WT ATHE FIAT
gAT ST g (¥ 3z g7 AW A
WIAT AFTET 2 -

‘o fe & g g faewre”

The Minister of Home Affairs (Shri
Lal Bahadur Shastri’: A cracker ex-
ploded near the Lajpat Rui  Market,
P. S. Kotwali, at about 1220 AM. on
the night between the 14th and  the
15th August, 1962. Five persons re-
ceived superficial and minor injuries.

H TRRETGAR  (F7A1F) ¢ weqe
HYTA, WAl HERT A0 (gl arAd
g a ' H ow@Ar avmy #41 T@8
i

4

W HZGT . H IA F1 FE
I iF A K 3H F {omr § AT awHr
| ATAATE  AGFT T CRAT A@ET AT
AT TE A;TET |

ANy gu

Shri Lal Bahadur Shastiri: The ex-
plosion was caused by a throw-down
cracker containing some  explosive
mixture. The police staff present near
the spot rounded up seven persons for
invesigation. Three of them — were
later on taken into formal custody on
account of their suspicious conduct at
the time of explosion. Their houses
were searched also. The Kotwali
Police has registered a case under sec-
tion 6 of the Indian Explosives Act.
The Special Staff which has been set
up recently for the investigation of ex-
plosion cases has been entrusted with
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the investigation of this case also,
The Inspector of Explosives has been
summoned from Agra to examine the
remnants of the cracker and give his

e¢xpert opinion on the subject.
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12.25 hrs,
PAPERS LAID ON THE TABLE

InpIAN TELEGRAPH (EIGHTH AMEND-
MENT) RuLES

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): 1
beg to lay on the Table a copy of the
Indian ‘Telegraph (Eighth Amend-
ment) Rules, 1962 published in Notifi-
cation No. S.0. 2158 dated the 14th
July. 1962, under sub-section (5) of
section 7 of the Indian Telegraph Act,
1885. |Pluced in Library, see No.
LT-328/62]

Rerort or Scunool HeavtH COMMITIEE

The Deputy Minister in the Ministry
of Healith (Dr. D, S, Raju): On behalf
of Dr. Sushila Nayar, I beg to lay on
the Table a copy of Report of the
School Health Committee (Part ),
[Placed in Library, See No. LT-320/
62.]

12,26 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FirtH REPORT
Shri Krishnamoorthy Rae (Shimo-
ga): I beg to present the Fifth Report

of the Committee on Private Mem-
bers” Bills and Resolutions.

—

12.26} hrs,
BUSINESS ADVISORY COMMITTEE
FourtH REPORT
Shri Rane (Buldana): I beg to move:

“That this House agrees with
the Fourth Report of the Business
Advisory Committee presented to
the House on the 14th August,
1962."

Shri S. M. Banerjee (Kanpur): Ac-
cording to the Order Paper, we are
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going to take up a new motion at
3 p.m. The time allotted for the dis-
cussion on railway accidents is, ] am
told, five hours. So, I would like to
know whether the discussion on that
would continue for the whole day or
will be postponed to some other day,

Mr, Speaker: He should raise it after
we have adopted the motion.

The question is:

“That this House agrees with
the Fourth Report of the Business
Advisory Committee presented 1o
the House on the 14th  August,
1962."

The maoation was adopted.

Shri §. M. Banerjee: According to
the Order Paper for today, we will
now take up further considcvration of
the Eleventh Report of the UPSC, At
3 pm., we are going to take up the
Report of the Commissioner for Lin-
guistic Minorities. I am told that five
hours have been alletted for the dis-
cussion on railway accidents. Does it
mean that it will be continued
tomorrow or some other day?

Mr. Speaker: It will be continued
and it will be given the full time
allotted to it.

Shri Surendranath Dwivedy (Ken-
drapara): We have accepted the allot-
ment of five hours for the discussion
on railway accidents. Since we are at
present discussing the report of the
UPSC and as we have to take up the
Report of the Commisioner for Linguis-
tic Minorities at 3 p.m. there will be
hardly one and a half hours for the
discussion on railway accidents today.
In this connection I may submit that
the discussion of the Report of the
Commissioner for Linguistic Minori-
ties is on a motion by a private Mem-
ber, notice for which was given dur-
ing the last session. Since then, the
third Report of the Commissioner has
been laid on the Table. I suggest that
we may take up the two reports for
discussion together later on.
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Mr_ Speaker: Then Members  may
object that they did not get advance
notice.

Shri S. M. Banerjee: Will the motion
fixed for 3 pPM. come today or
tomorrow?

Mr, Speaker: Since it is fixed for a
particular period, we must take it up
al that time. After that. we will take
up the other discussion.

Shri S M. Banerjee: After the dis-
cussion on railway accidents, accord-
ing to the Order Paper. there are
Supplementary Demands for Grants.

Mr. Speaker: They are not likely to
~orie up today,

12.28 hrs,

MOTION RE: REPORT OF UNION
PUBLIC SERVICE COMMISSION—
Conid,

* Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Datar reparding
the Eleventh Report of the Union
Public Serviee Commission Shri K.
Pattnavak will continue his speech,
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q FEE aar F AF Ja oA F7
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Shri Harish Chandra Mathur
(Jalore): The discussion on the Re.
port of the UPSC has now become
almost an annual feature, but my
regret is that we have not been able
to rise above the return, Even the
hon., Minister when he initiated the
discussion did not take us any far;
he would not tell us what improve-
ments he has effected, what improve-
ments in standards he has in  mind,
what the policy matters are and so on.
It was only a sort of clerical approach
that we had from him that in so many
cases only, that is, only in four cases,
had Government disagreed with the

UPSC, and that Government were
doing their best.

I pointed out even during the dis-
cussion last year that I had no quarrel
with Government if for any good
reasons they had sometimes to disagree
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with certain recommendations of the
UPSC and if in the explanatory
memorandum which they submit they
could satisfy the House about the
justification for their disagreement.

I have no hesitation in saying in the
four cases in which Government have
disagreed with the UPSC, Government
are on a sound wicket, and the House
gives full support to Government in
their disagreement with the UPSC,
particularly regarding the period of
probation for the IAS officers. Every
Member who had given some thought
to this matter had supported Govern.
ment's decision that the period of pro-
bation should be increased from one
year to two years. -

But ] would like to ask the hon.
Minister whether this question of pro-
bation has been given any real thought
already or not and in how many cases
during probation they have applied
certain standards by which there has
been any weeding out of the un-
desirable officers. I would like to
have from him certain figures. Pre.
vious reports of the Commission also
mention this probation. If wvou look
into the reports of 1953, 1954 and 1955,
you will find there is a clear mention
of the probation period of the IAS and
IPS officers, that out of so many
officers, so many had been weeded out.
I feel that out of the vast number of
officers recruited during the last five
years, hardly a few had been weeded
out during probation. If the period
of probation is just a formality, what
is the use whether you kecp it one
year or two years? If wyou have
certain standards for probation and if
probation means something real, I can
appreciate and understand that the
period of probation should be two
years. But that is just to tell the
House and the hon. Home Minister
that we are not very punctilious about
a particular recommendation here and
there.

The _baszic question before the
country today—and I posted this
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question last time when we discussed
the Report—is this. Let us take stock
of the situation after 14 years. Have
we after these 14 years of experiment
and expericnee becn able to improve
the real standards and are we having
a set of officers who fulfil the needs
of the country or not? The Union
Public Service Commission recom-
mends to Government regarding re-
cruitment of officers, their training,
their probation, their promotion and
their punishment. So at every stage,
the UPSC comes into the picture ahd
is supposed to be there to inject good
health into the services. The UPSC
and the Home Ministry together are
responsible for the good health of the
services in the country.

Last time when we discussed this
matter, we had before us the remarks
of Mr. Justice Mulla and other judges
about the IPS. Though on the floor
of this very House, I had spokcn while
discussing this matter that sweeping
remarks such as those passeq by Mr.
Justice Mulla were not supported by
me, still the situation remains as it is.
While speaking about the 1IAS officers,
I quoted Sardar Panikkar and I asked
Government to take note ofsit. We
would like to know whother we have
introduced any improvement in the
matter of selection, in the method of
training and in thc matter of the pro-
bation period on the advice of the
Union Public Secrvice Commission,
and whether later on cerlain stan-
dards had been laid down which would
make the scrvice cater for the needs
of the country and of the society
today.

The hon. Minister should have
thrown some light on these matters.
But I find the situation remains as it
is. I posed the question the country
has now posed; it is not only Mr.
Justice Mulla or Sardar Panikkar but
the entire country has posed this
question to the Home Ministry now.
What was the complaint during the
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general elections? The most im.
portant complaint during the general
elections was against the administra-
tion. Their complaint was about
corruption, about delays, about
harassment, their complaint was that
there was no human approach to the
problems and that there was no
developmental approach to the pro-
blems. Now, who is responsible to
answer this charge-sheet which has
been levelled by the publi¢ at large,
the entire public of this country, or
the Government. It has been accept-
ed on all hands that the programmes
and policies of this Government, the
Congress Government, are almost un-
cvxceptionable. They have to be
supported. At least I stand here
without a twinge of my conscience to
say that the policies and programmes
chalked out by the Congress Govern-
ment and which have been given for
the caountry’s benefit, for its social
advance, are almost unexceptionable.
There can be nothing better in the
circumstances, but in spite of these
policies and  programmes, what
happens about implementation, and
who is responsible for the im.
plementation except these services and
the instruments which we are using
for the implementation of these pro-
grammes? Have we given after these
14 vears, and this is the fifteenth year,
any consideration to this matter?

1 posed this guestion last time when
we discussed the report of the Union
Public Service Commission. I say this
qurstion has now been posed by the
entire country, and I would like to
draw the attention of the hon. Minister
to what the Rashtrapati said only day
before yesterday in his message to the
nation on the eve of the fifteenth
anniversary of our Independence.
Speaking from that position, he had,
of course, to use very mild language.
I would just like to read a few lines
out of what the Rashtrapati said.
What the Rashtrapati said was:

“The implementation of the Plan
has been somewhat inadequate..”
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Now, what is significant is what he
says are the causes why the im-
plementation has been inadequate.
He says:

“, ...because there is little
emotional involvement on the
part of the staff—managerial and
gubordinate—in the great nation-
al work they are engaged in, It
is essential for our public services
whether they are engaged in
Government services or public
and private industries, that they
should have a sense of pride in
their work. They should feel that
they are cngaged in a bloodless
revolution of raising the living
standards of 440 millions of
people and strengthening their
moral fibre. All those who work for
the pcople should be  humble,
kind and eonsiderate. Economic
development and clean adminis-
tration will help to strengthen
national solidarity.”

The biggest problem before the
country, therefore, is whether we
have been able to inject these stand-
ards, these traits of character into
our services. What steps have been
takcn, what suggestions have been
mede by the Union Public Service
Commission to makc our services
such that they discharge their res-
ponsikilities adequately? That is the
crucial problem before us.

It has been found that even preli-
minary attention has not been paid to
certain most important and funda-

! mental things. OQur services still
I remain rule-oriented. Rules and
regulations are supposed to help the
administration to go ahead, but these
rule-oriented services are the greatest
blockade in the developmental pro-
gress of this country, Whether it is
the big businessman, whether it is
the small businessman, whether it is
the agriculturist everybody is full of
complaints against these methods and
procedures, and much more than that,
the mental approach and the mental
attitudes of the services. They have
not been able to do during these 15
j Years anything. I am not talking of

l 1477 (Ai) LSD—S.
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the old ICS and IAS and what their
mental approach was. I feel deeply
concerned about it, There is no deve-
lopmental approach, there 1is no
human approach, and I do not know
what steps the Government have
taken in this matter.

1 am quite aware, while accusing
the services, of those people who are
in charge of their good health, and
I think I would say that the non-
officials, including the Ministers, are
responsible to a very great extent for
the erosion in the morals and the
good working of the services, I am
quite aware of it, but even here, it
is the Ministry of Home Affairs who
can do something in the matter, who
owe a responsibility in the matter to
the country, who have to find out to
what extent corrosion has taken place
in the secrvices because of the inter=
ference of the non-officials or Minis-
ters and their stooges, how far the
services are not permitted to fuction
in the manner in which they ought
to function, and what safeguards are
provided against it. That is another
big problcm which has to be posed
before the Home Ministry.

I do not know if they have even
reviseqd their code of conduct for the
services. I should like to know from
the Home Minister how many cases
they have referred for punishment
where there have been inordinate
delays, where under the protection of
a rule an officer has conducted him-
self in a manner that we have wasted
thousands and lakhs of rupees, just
because he has been seeking protec-
tion behind a particular rule, whether
they are developmental minded or
not, whether the approach not only
of the services, but the approach of
the Ministry itself has changed or
not, whether they have revised
their code of conduct or not, whether
they have charge-sheeted people for
these deficiencies and faults or not.

I would next submit that we have
this Constitution, and in this Consti-
tution we have made a special pro-
vision for the Union Public Service
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Commission, but today the position is
that I do not think the Union Public
Service Commission is responsible for
even one-third of the appointments
which are made. Two-thirds of the
appointments are made directly by
one body or the other. We have now
got the public undertakings. They are
autonomous bodies. I do not mean to
say the recruitment to the publie
undertakings should also be through
the Union Public Service Commis-
sion, but if the constitution-makers
thought it fit to make a special provi-
sion for 3 body which would be
responsible for the recruitment, pro-
motion etc., of the Government Ser-
vices, what right has any Govern-
ment or any officer to make their
own laws outside Parliament, and
without the sanction of Parlament to
make recruitment to the extent of
two-thirds of the public services? It
is the responsibility of this Parlia-
ment to see that this matter is
thoroughly considered, and a proper
organisation is set up. It definitely
means indirectly that our Union Pub-
lic Service Commission is an out-
dated bhody, which is not fit for effect-
ing the recruitment and looking after
the conditions of service of public
underiakingz. If it is g0, then defi-
nitely it is the responsibility of this
Parliament, and I crave your indul-
gence to request the appointment of
a parliamentory commitiee  which
will report only to Parliament I do
not ask the Government to appoint a
committee, It should be a parliamen-
tary committee which should go into
the entire question as to how far the
Public Service Commission today is a
fit instrument to look after the ree-
ruitment of the entire services, the
various other services for which
certain different arrangements ought
to be made, and the nature of that
organisation which has got to be set
up. That organisation must receive
the sanction of Parliament before it
functions.

If you look into the report, vou
will find that so far as the public
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enterprises are concerned, we do not
know anything about them. No report
is submitted. They have given this
report for one-third of the recruit-
ment, but what about the other two-
thirds? Who is giong to submit a
report to this House, how is this
House going to consider it, and how
are we going to discharge our res-
ponsibility in this matter?

Even to the limited extent to which
an industrial-administrative pool was
constituted, we do not know anything
about it. I put a question. They had
selected 170 or 175 officers some two
or three yecars back, and everybody
has been absorbed leaving aside pos-
sibly five or six, some of whom are
not available. We do not know to this
day how the recruitment is going
ahead, how the managerial staff is
being recruited, and what is being
done. I think it was on these matters
that the hon, Minister, while initiat-
ing the discussion, should Thave
thrown some light and taken the
House inlo confidence.

13 hrs,

I will erly refer to afew points
which have been mentioned in this.
We find ccrtain appointments have
been excluded from the purview of
the Commission, They have been
mentioned at page 3 and in  Appen-
dix IV. Thev services and the desig-
nations of the posts are given, such
as ‘Postz on the Secretariat and Per-
sonal staff of the President of India’.

This report makes mention of two
exemptions regarding the posts and
services concerned with the adminis-
tration of Naga Hills-Tuesang Area
and the Officer for Parliamentary
Affairs in the Ministry of Home
Affairs.

Regarding these two posts, in fact,
we made a mistake when this thing
was moved here on the floor of the
House. 1 moved a molion objecting
to the authority being delegated to the
Goverrnment to exempt certain ser-
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vices, between themselves and the
U. P. S. C. It was the function of
Parliament to examine all that. But,
however, things are laid on the
Table of the House.

What intrigues me in this report is
that these two, the services concern-
ed with the administration of Naga
Hills-Tuensang Area and the Officer
for Parliamentary Affairs in the
Home Ministry, are to be exempted
and the Commission had agreed for
a limited period for the first, I can
understand that. But there is no
mention about the Commission’s
agreement regarding the other posts,
the posts on the Secretariat and Per-
sonal staff of the President and posts
in the Vice-President’s Secretariat,
and Official Liquidators under the
Companies Act, 1956. There is no
mention as to what is the Commis-
sion’s view. It is for the hon. Minister
to throw some light as to why these
posts should be exempted from the
purview of the Commission.

We do not want that the Secre-
tariat of the President and the Vice-
President should become the personal
affair of these high degnitaries. They
should be drawn through the Public
Service Commission as had been done
so far. What new difliculties have
come in the way of the Home Ministry
about the staff of the President or the
Vice-President? Why should there
be this exemption; and has this
exemption also got the concurrence
of the Service Commission or not?
Even if it has the concurrence of the
Public Service Commission, I do not
know why any personal atmosphere
is being created round the President
and the Vice-President. They are the
greatest public dignitaries and they
should draw people from the regular
services. I can understand the Private
Secretary or a particular officer
being left to the discretion of the
President or the Vice-President, We
allow this also to the Ministers. They
can also have their Private Secre-
taries or Personal Assistants appoint-
ed by themselves, but not the entire
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Secretariat. I can understand some
justification if the Prime Minister
had asked for exemption of certain
posts, for keeping people of his per-
sonal confidence where certain things
are transacted in a manner and where
the personal equation of the Prime
Minister with those officers is the
essential thing, The Prime Minister
has not asked for this. 1 see very
little justification for this.

There is another thing. The Chair-
man of the Union Public Service
Commission goes abroad to various
countries to make certain recruit-
ments. About 50 persons have been
appointed from them., I do not mind
if some of our Indian scientists con-
tinue to serve in foreign countries.
It adds to the glory and dignity of
this country.

While speaking on this subject, the
other day, the Minister of Education
gave me the fullest support. This
was raised by me while discussing
the Demands for the Ministry of
Education. Certain hon. Membors
just jeered; but I raised this point |
said, what difference would it
make; and, if these people have
any sonse ol patriotism, there is no
reason why they should not come here.
Why should the Chairman of the Union
Public Service Commission g» hunting
for individuals from abroad? I do not
grudge the Chairman of the Com-
mission a trip to all the foreign ecoun-
tries once a year. But, 1 do not think
that this is very healthy and should
continue.

I also wish to invite the attention of
the hon. Minister to the recruitment of
the All India Services. Now, I think,
there is a very unhealthy tendency
whirch is developing in all the Statcs,
to expand the cadre of IAS. Even
th-i;e jobs which should deflnitely be
left for the Provin-ial Services, which
should be left for the educationists and
which should be left to somebody else
are being taken over by the IAS; and
the strength of IAS is increasing every
day. 1 can understand the IAS officer
being in hig proper place where his
administrative abilities are required.
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But, if you look at the list you will
find that the Vice-Chancellor of an
Agricultural University is an IAS offi-
cer. It is fantastic. It is doing the
greatest injustice to the university; it
is doing the greatest injustice to the
Agriculture department to permit an
IAS officer to be the Vice-Chancellor
of an agricultural university,

Only the other day, I read about a
certain panel of names recommended
by the Aligarh University. They want-
ed to include the name of an IAS offi-
cer. There was no justification for
that and there wag resentment in the
academic world and that js justified it
such things are permitted to happen.
I do not want to go into details; but
I have at least half g dozen cases which
I can place before you.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
do not want to interfere with the hon.
Member's speech. But, this is entirely
beside the point, Here, we are consi-
dering the report of the U.P.S.C. The
hon, Member has brought in the States
and the State services in general.

Shri Harish Chandra Mathur: The
recruitmeny for the IAS is being made
through the U, P. S. C. This Govern-
ment i3 giving the requisition for it;
and that requisition is wrong. Why
should this Government want the
UPSC to recruit so many IAS people
when they are not needed at all, when
they are being wasted like this? Why
not the UPSC question the Govern-
ri~1t about their requirements? Un-
nes 23sary recruitment is being  made
@l money is being wasted,

I do not know whether it is with the
concurrence of the UPSC that Govern-
ment have introduced this Selection
Grade for the IAS.

Mr. Speaker: Probably, the Home
Minister wanted to say that so far as
the increase in the requirements of
the States of IAS officers was concern-
ed, that was the concern of the States
and they have only to make the selec-
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tion. But so far ag his debate iz con-
cerned, it is about the activities of the
UPSC, (Interruption)

Shry Harish Chandra Mathur: I am
criticising the Home Ministry so far
ag this is concerned. The States do
not fix the number; it is the Home Mi-
nistry that fixes the number. I do not
know whether the approval of the
UPSC is taken for fixing the number.
I want the Minister to tell me. Defini-
tely, it is the Home Ministry that fixes
the number of IAS officers in consul=-
tation with the States. It is their job
to do it; it is on the basis of that they
ask the UPSC to just make the rec-
ruitment,

I am referring to another thing. I
want the hon. Minister to tell me
whether it was with the concurrence
of the UPSC that the number of Selec-
tion Grade posts was increased from
4 to 85 during last year.

It appears to me that even in the
important matter of the conditions of
service the UPSC is not consulted. Is
it 50?7 Why is it that the Commission
are not consulted where the avenues of
promotion for the IAS are concerned.
1 understand from my friend that they
did not consult the UPSC when they
introduced the Selection Grade. It
does not appeal to any reason.

We have made some research and
statisties. I would like to know what
is the result of this research and sta-
tistics. Nothing has been said about
it. Because of the shortness of time,
I would mention the last point and sit
down,

I may make it clear that I am not
against personality tests; it is a very
important and wvery effective method
of selection, not only in this country
or for the 1. A S. but for other servi-
ces as well. But what is the result of
your personality test? Does it confirm
to the performance of the officer in
the field or not? Here is a gentleman
who gets the top marks in the perso-
nality test. Let us take those officers



2045~ Business

wha get top marks in the personality
test in preference to the written test.
They are selected. T have no objection.
But let us examine it, I posed this
question flve years ago and asked the
hon. Home Minister: let us know what
is the result and how these personality
tests have been verified in the field
service. I find, not from the U.P.S.C.
report but from the report of the
Home Minister and the Ministry of
Home Affairs that they had conducted
such a study. I should like this House
to be enlightened about the result of
that. These are important matters of
principle and the whole House feels
exercised about personality tests. We
all agree that it should be there, It
has been there for so many years. I
would sit down appealing to the hon.
Home Minister that we are not inte-
rested in individual cases or in the
various small facts and figures. We
know it is a large establishment and a
large Government and one irregularity
here or there is possible, but 1 would
request him to go into these funda-
mental questions and to see that our
services are such as to cater to the
needs of society.

13.12 hrs.

BUSINESS OF THE HOUSE

Mr. Speaker: Shri S. M. Banerjee
brought to my notice some difficulties
about the business of the House, Five
hours are allotted for the Railway ac-
cidents and it is put down in the Order
Paper today. If we begin it today,
after the current discussion, we will
have only one hour for the other dis-
cussion today; we may get about two
hours tomorrow and so we may have
to carry it on to Saturday. That means
the discussion would be carried on into
three parts and will be spread over
three days. That would perhaps not
be convenient for the Members as wgll
as for the Government, Therefore, if I
get the consent of the House, I propose
that immediately after this discussion
is finished, we may begin the discus-
sion on railway accidents as it is put
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down in the Order Paper and carry it
on ti_ll the end of the day, that is, §
o'clotk and then finish it by tomorrow
taf::&: utilising the five hours allotted
o it,

With regard to the second motion
put down for 3 P. M. today, we can
take it up afterwards. Objection had
also been taken that later reports had
not been included though we had got
th‘em, The Minister is prepared, [
think, to take up with the other re-
ports and notice has also reached me
saying ‘that this Mouse takes note of
the thira report of the Commis-
sioner for Linguistic Minorities laid on
the Table of the House on 24th April,
1962.” So, that report would also he
taken along with the second and both
will be discussed and time would be
extended.

IShri P. K, Deo (Kalahandi): When
will this report on linguistic minorities
be taken up?

Mr. Speaker: After the Supplemen-
tary Demands,

Shri P. K. Deo: Tomorcow, it is a
non official day; it will not come up.

Mr. Speaker: Then it will go to
Saturday.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): May I add a
word? We agree to have the debate on
the 2nd and 3rd reports on Saturday.
But as the third report is also to be
discussed, could it be taken up a couple
of days later? But I entirely leave it to
you; I am merely suggesting if it is
possible,

Mr. Speaker: Would it be convenient
for the Ministry of Parliamentary
Affairs because it is they who arrange
the Order Paper now. I think Mem-
bers have no objection if two days
more are given to the hon. Minister.
Let it be Monday or Tuesday or what-
ever other day convenient to the
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[Mr, Speaker]
Ministry as well as to the Ministry of
Parliamentary Affairs but it should be
known to the Members.

Shri Surendranath Dwivedy (Ken-
drapara): On Saturday, there is a no
~ay-yet-named motion, That will be
ull right

13'15 hrs.

MOTION RE: REPORT OF UNION
PUBLIC SERVICE COMMISSION-

contd.

Shri R. Barua (Jorha!j: Mr. Spea-
ker, Sir, the U. P. S. C. consists of
very eminent persons from different

. walks of life and their report should
be given due weight. I feel, that some
matters which have been pinpointed
by the Public Service Commission
have been answered in the memoran-
dum submitted by the Home Ministry.
Unfortunately, we do not find that. A
reading of the report will convince us
that there are certain glaring lapses
on the part of the Government which
need rectification. For instance, rules
are framed by the U. P S. C. with
regard tp temporary appointments. In
that regard paragraph 29 of the report
and also the appendix are to be seen;
it would be apparent that some ap-
pointments are made which are ab
initio irrcgular and according to the
Commission's opinion, it 'should mnot
have been so. If things are allowed
to go on like this it will create an im-
pression in the administrative machi-
nery which after all would not _be
very congenial for efficient working.
One is led to the inference that there-
must have been some indolencc_a or
some sort of extrancous cmideratlfnns
for delaying the referenceg or making
regular appeintments; in both th_e
cases it does not redound to the credit
of the Government. The Ministry of
Home Affairs has to see that a clean
administration ig given to the country
and also that rules are framed not to
disobey but to be observed in order to
maintain a cleaner administration,
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Then 1 may refer to the disagree-
ment of the Government with regard
to four cases. I feel that in regard to
two appointments the reasons advanc~
ed by the Government are not at all
convincing, because these two appoint-
ments are not in relation to any parti-
cular. specialised training. They were
normal and ordinary appointments of
the Public Service Commission, and
after due consideration they came to
their decision and gave their opinion.
1t i= not understood why, with such
insufficient reasons, the Government
should disagree. There might have
been cascs in which the Government
can or should disagree, and there may
be cases where the Gohvernment may
have occasion to disagree, but in order
to disagree with the opinion of such
a respectable body there must be very
solid grounds for the Government, but
here the Government’s reasoning with
regard to the two appointments can-
not be said to be very convincing.

With regpard to the Commission’s
remark about promotion in the Cent-
ral services, the wording of the Com-
mi:sion is rather cryptic. It is not
understood what rules they mean; it
is not understood whether they mean
that the Government do not recruit
properly. It is not clear what rules
are intended to be framed for the pur-
pose of efficient functioning of the
Commission. Therefore, in this res-
pect, I think the Home Minister should
give us a clear answer and say what
rules the Commission actually mean.

With regard to the Chairman’s go-
ing about foreign countries in search
of students for recruitment to the
country’s administrative service, I suba
mit that that is a practice which my
hon, friend Shri Harish Chandra Ma-
thur rightly objected to. The tour of
the Chairman of the Public Service
Commission, giving interviews to pro-
spective candidates does not ensure
either to the credit or to the benefit of
the country. If really these persons
are necessary for the country’s admi-
nistration, if really “they are anxious
to come and serve the country, let
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them apply for the posts. Let some
{acilities be given to them to come
over here and meet the Public Service
Commission as a whole. Thit itinerant
way of the Public Service Commission
selecting the candidates cannot be said
to be very helpful towards finding the
right men for the right place.

Lastly, T would like to say a few
words with regard to the composition
of the Public Service Commission, At
the time of framing the Constitution,
naturally we inherited the tradition
of the British times. At that time,
there was no clear concept of the eco-
nomic set-up of the country. There-
fore, the framer: of the Constitution
must have had the political needs of
the country in mind. The composition
of the UPSC was such that it would
just fill up the gap in the needs of the
country as they prevailed at that time.
But as time passed, the country took
up an economic policy and became
wedded to the establishment of a so-
cialist pattern of so-iety. Therefore,
many of the departmentg came to be
handled by the Government, In view
of the inrreasing demands and a wid-
ening of the scope, the UPSC as it
was previously composed, cannot be
supposed to be competent enough to
cater to the present-day needs. I do
not mean the least disrespect to the
present body. What I mean to say is,
as the country is advancing and as the
technical know how ig more necessarv
to the country in the departments of
industry and trade, a re-thinking as to
the romposition of the UPSC is very
much necessary. Otherwise we shall
be drifting towards a state of affairs
in which the selection of the UPSC
will be simply meaningless.

Even now, from the report as can
be gathered, the departmental promo-
tion committees are there, because the
Public Service Commission is not able
1o cope with its work. Therefore, 1
submit that this is a very important
question which has to be seriously
considered by the Government and the
Parliament as well, because in view
of the new undertakings that the
‘Government hag taken up in the public
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sector, the old meaning that the words
“public service” conveyed is no longer
there. The meaning of the words
“public service” is of much wider con-
tent now. Therefore, in the light of
that, the Government should think
very seriously whether it should con-
tinue with the present composition of
the Public Service Commission or
should also expand the composition or
somehow or other alter the compose
tion in order to meet the present-day
needs.

There is another matter to which
due attention has been paid by my
hon, friend Shri Harish Chandra Ma-
thur, and that is the personality test.
So far as I am concerned, I fecl that
when the Public Service Commission
comes to their own decision, they do
not come to a decision merely basing
their conclusions on the personality
test. They also take into consideration
the result of the written and other
test; or examinations. ' To separate the
one from the other will lead tn a very
confusing state. I do not think the
Home Ministry will in anyway be
helpful in giving us a statement as to
whether the personality test was
worth-while or not To divide the
examination or the result of the exa-
mination in this way will not in any-
way be helpful. This test has been ac-
cepted after due consideration and ex-
perience not only in our country but
in other countries as well. The per=-
sonality test and the written test are
not to be taken apart from each other.
It is the resultant of all the examina-
tions that the Public Service Com-
mission generally relies upon. There-
fore, to avoid or give up this perso-
nality test will not be very helpful
and is not warranted, in these circums-
tances. With these words, I close.

Shri Datar: Mr. Speaker, Sir, we
had since yesterday fairly lengthy de-
bate on the different aspects of the
questions touched by the UPSC. Some
hon. Members traversed beyond the
points that are covered by the UPSC
and they dealt with certain matters
which could not arise in the course of
a legitimate discussion on the UPSC's
report. A number of hon. Members
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believed that a general debate on the
type of services that we have and all
their defects or omissions, as they call,
could also be discussed.

My first submission is that it is be-
yond the purview of the present dis-
cussion which is limited to the points
suggested either for or against the
Government in the course of the
UPSC's report. Secondly, certain sug-
gostions can also be offered so far as a
greater utility of the UPSC is con-
cerned I would not like to deal with
the general question about the services
so far as the Central Governmenti are
concerned. Some hon. Members went to
the extent of dealing with the State
services also. I would be excused it
1 do not reply to those aspects,

Incidentally, another point was rais-
ed, namely, the chairmen of the State
Public Service Commissions should be
appointed by the President, That was
a point which was once considered
when the States Reorganisation Com-
mission had made the report and a
suggestion in this respect. That could
not be accepted, because the
State Governments were not in
favour. Under these circumstances,
this question of giving the authority
to the Centre to appoint either the
Chairman or the members of the Pub-
lic iService Commissions could not be
raised here.

Then, there is some misconception
so far as the functions of the UPSC
are concerned. For that purpose, I
would invite the attention of the House
to the provisions of the Constitution.
If we look into thnse provisions, we
find that the UPSC are an advisory
body in character. It is the duty of
Government to place before the UPSC
certain matters dealing with the ser-
vices directly or indirectly for their
advice. After their advice ig received,
it is the duty of Government to consi-
der it fully and the policy generally is
to accept the advice. But that cannot
rule out the possibility of Government
departing from policy in extreme
cases.
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The hon, Member on this side yester-
day gave us some information, which
has to be checked. He stated that the
Public Service Commission in England
tender advice and the advices ten-
dered by them were accepted by the
U. K, Government unanimously dur-
ing the last 255 years, I do not know
whether it is a statement of fact. But
here we are governed by the Consti-
tution, which has made provision for
the contingency of a departure from
the UPSC's advice. Article 323(1)
clearly sayg that when, after the re-
ceipt of the UPSC's report, the Gove-
ernment find it necesary to depart from
their advices then, the Government of
India have to furnish the grounds or
to give a memorandum and mention
the reasons as to why they dissented
from the advice of the UPSC.

Thereiore, in substance, the position
is that the UPSC are an advisory body
of a supreme characer. I am prepared
to accept this positin, because it is a
very important body which has to be
given the greatest importance and res-
pect. But if the Government, which is
responsible to the Parliament, find that
in public interest or for the purpose of
efficient administration it has to depart
from the advice, then the Government,
in the interests of the administration,
is entitled to depart from this advice.
In exceptional cases, the last word has
to remain with the Government itself,
though as I have pointed out in my
opening speech, the Government give
the greatest measure of respect to the
UPSC’s advice and have generally
been accepting it to the ‘fullest extent
possible. So, it is not possible for me
to accept the extreme position that the
hon, Member on this cide ruggested,
namely, that the advices of the UPSC
ought to be completely accepted.

13.34 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

It would not be possible to go to
that extent, because ultimately the
Government of India are responsible
for the administration and they are-
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responsible primarily t> the Parlia-
ment for carrying on the governance
of the country in as best a manner as
possible. So, if on account of certain
high considerations, the Government
come to the conclusion that in a very
small number of cases they have to
depart from the advice, they ought to
have that power, as given by the Cons-
titution, of departing, but explaining
the reasons as to why they have de-
parted.

An hon. Member brought in the
Courts of law in a rather vague man-
ner and put the courts of law and the
UPSC on the same footing. May I say
with all respect that courts have to ad-
minister laws as they are passed by the
Parliament or State Legislatures or re-
cognised by customs Normally the
judgments of the courts of law will
have to be Accepted, especially those of
the High Court or the Supreme Court,
but there also, the Parliament or State
Legislatures, ag sovereign bodies, have
a right to make a change in the law it-
self. In certain cases, on account of
the sovereignty of their position, the
amendments have been made even re-
trospectively. But this is not the posi-
tion, so far as the UPSC are concerned.
While courts are highest judicial
bodies, UPSC are only an advisory
body advising the Government in ser-
vice matters. So, it would not be pro-
per to place the courts and the UPSC
on the same footing and say the Gov-
ernment are bound to accept the
UPSC's advice on the ground that the
UPSC are a judicial body. That is not
correct. All the same, I am prepared
to say on behalf of the Government of
India that it has been our policy to
accept the advice of the UPSC to the
fullest extent possible, consistent with
their duties to Parliament. That was
why, as I pointed out yesterday, out of
12,800 cases only in respect of 4 cases
the Government considered it neces-
sary not to accept the UPSC’s advice.

I have no desire to labour further on
this point, but I should like to make a
short reference to one case, in respect
of which we had to depart from the
advice of the UPSC. I am also very
happy to find that in respect of two
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other matters, regarding the interpre-
tion of the law relating to the All India
Services Examination and the exten-
sion of the period of probation, a num-
ber of hon. Members on this side as
well as on the other agreed that the
stand taken by Government was the
correct one, On page 5 of the memo-
randum submitted by the Government
along with the UPSC's recent report,
there is a reference to the UPSC re-
garding the appointment to the post
of Director (Women's Programme),
Ministry of Community Development
and Co-operation. This was a very im-
portant post requiring acquaintance
with field work and contacts with the
villagers in general. On two grounds,.
Government could not accept the-
UPSC's advice, which are mentioned.
on page 5:

“The candidate selected by the
Commission was never associated
with any scheme for training
women workers while one of the
main functions of the incumbent
of the post was to provide training
facilities to all functionaries engag-
ed in the Community Development
programme,

(ii) The reports on her work,
while employed under a State Gov-
ernment, showed that she had no
background in village work and
liked to sit in office and issue or-
ders rather than go into the villa-
ges for doing work herself by giv-
ing directions on the spot. The re-
ports also showed that she la“ked
sense of responsibility and never
cared for efficiency and work. In
1955 she was censured for an irre-
gular posting which caused loss to
the Government. Her subsequent
performance was also not consider-
ed satisfactory.”

Under these fairly revealing cir-
cumstances, I would request the House
to consider whether on account of
these defects or irregularities or defi-
ciencies on the part of this lady who
had been recommended by the UPSC,
it wag or it was not proper for the
Government of India to depart from
thig particular recommendation.



12055 Motion re:

An Hon, Member: The Government
.are fully justified.

Shrimati Sarojini Mahishi (Dharwar
North): May I know whether the
U.P.5.C. was not made acquainted
with the nature of the post
for which it was making the selec-
tion?

Shri Datar: There is no reason to
presume such a thing. The U.P.S.C.
are expected to know all these
‘things. They know how the work is
being carried on and they are in
possession of all the facts. Whatever
may be the reason—it is not for us to
go into the reasons—in the light of
the revealing circumstances that I
have placed before the House, would
it or would it not be proper for Gov-
ernment to accept this appointment
mercly because it was recommened
by the UP.S.C.? Such circumstances,
generally, are wvery rare. But when
they are there the Government ought
to have a right to depart from the
advice, with all respect, on account
of the exigencies of the circumstances,
on account of public interest and on
account of hightening the efficiency
of administration. This is so far as
the constitutional position that was
raised by certain hon. Members is
concerned.

Then, ccrtain hon. Members, un-
fortunately, brought in certain ques-
tions regarding reservations in ser-
vices. 1 know, when my hon. friend
Shri Saraf made a reference to it
there could be absolutely mnothing
objectionable so far as his suggestion
is concerned. He said that we should
fix up a particular time limit during
which such reservations ought to
operate in such an effective manner
as to place these weaker sections also
on a proper footing. An hon. Member
opposite made certain remarks which
were of a very ungracious character,
with due deference to him. and that
provoked a number of hon. Members,
not only representing the Scheduled
Castes and Scheduled Tribes but
others also, to raise the question in a
gencral way so far as the reservations
are concerned. Under the Constitu-

AUGUST 16, 1962

Report of U.P.S.C. 2056

tion, especially under article 335 read
with others, the Government of India
are bound to see that there ought to
be reservations so far as the Sche-
duled Castes and Scheduled Tribes
are concerned. There also it has been
pointed out by way of a precautionary
measure that it should be consistently
with the efficiency of administration.

Shri K. C. Sharma (Sardhana): Will
the hon. Minister cite any parallel,
from anywhere in the world to this
reservation business?

Shri Sonavane (Pandharpur): Can
the hon. Member cite any other coun-
try where untouchability exists?

Shri Datar: I need not go to the
world at all. So long as 1 have got
the most precious Constitution here
to guide me—and the Constitution in
this country has been extremecly fair
—and it is stated that the weaker
sections have to be brought up by
giving them opportunities in all
matters including the right of entry
into service, I need not take into
account the case of any other country.
We have a Constitution which has
been tested by experience. I may
point out to my hon. friend that on
account of this reservation in services
a number of young men and women
are pgetting opportunities, Though
they require some training on account
of, as T said, lack of environmental
positions, they arc coming up, and it
is in the intercsts of the nation that
these young people from the Sche-
duled Castes and Scheduled Tribes are
also encouraged in as large a measure
as possible to join: the services con=-
sistently, as I stated, with the main-
tenance of high standards of efficiency.

Shrl Sham Lal Saraf (Jammu and
Kashmir): I would like to submit,
Sir, through you, that what I said the
other day was that we certainly wel-
come the reservationg for the weaker
sections of the Community. But for
how long are we to continue this?
We should fix some D-day when they
will be brought on a par with the
rest of the people so far as efficiency
is concerned.
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Shri Datar: I appreciated the hon.
Member's point.

An Hom. Member: He agreed with
‘what you said.

Shri Datar: I would like to point
-out that so far as the Constitution is
concerned it hag not laid down any
such period for the reason that we
cannot at present, in view of the
highly backward character of these
-communities, think of a time, at least
today, in the foreseeable future, when
it could be done away with. Let
some time go. Let the people of
these communities come up. Then, in
the interests of the nation, they them-
selves will come forward to scrap all
these reservations.

Shri Sonavane: The Constitution
makes provision for evaluation of the
conditions of these people.

Shri Datar: That is what we are
doing. Therefore, I should have liked
hon. Members not to have made a
reference to these constitutional pro-
visions regarding the reservation in
=ervices which have on the whole
worked very well. I know that there
are certain criticg who believe that
this is not proper, but we have to
take into account the conditions in
India and the disparities of conditions
obtaining in the different communities.
That is the reason why, taking the
realities into account, the Constitution
rightly provided it and the Central
Government have made reservations
so far as the Scheduled Castes and
Scheduled Tribes are concerned.

Shri Sham Lal Saraf: What shall
we do till then in order to bring them
up on a par with other people. Would
it simply mean that getting a few men
here and there in the services would
bring up their standard on a par with
other people?

Shri Datar: May I invite the hon.
Member’s attention to the fact that
side by side with the reservations
which are to be entirely in keeping
with the efficiency of administration,
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we have been taking a number of
steps. Certain hon. Members do not
fully realise that year after year the
Government are spending crores of
rupees on the improvement and on

‘the welfare of these communities.

The hon. Member, Shri Swell, made a
suggestion the other day that what we
have been doing is not sufficient at
all. In fact, Shri Swell made a speech
which, to say the least, was very un-
fortunate. He did not appreciate what
we have done. That is the reason
why I am pointing out now how much
we are doing for the Scheduled Castes
and Scheduled Tribes.

Sir, in the First Five Year Plan
period we spent Rs. 15 crores for the
Scheduled Tribes. In the Second Five
Year Plan period we spent Rs. 50
crores. Now, in the Third Five Year
Plan period we propose to spend
Rs. 60.11 crores over the Scheduled
Tribes. I am extremely sorry that
my hon. friend, Shri Swell, is not here,
He, I understood, thought that the
conditions of these people living far
Away from the ofther people was
extremely unsatisfactory. Even the
Constitution has made some provisions
in this respect. That is the reason
why we shall have spent more than
Rs. 100 crores over the Scheduled
Tribes alone. So far as the Scheduled
Castes are concerned, we shall be
spending at least Rs, 60 crores to
Rs. 65 crores in the Second and Third
Plan periods. In the matter of educa-
tion of the tribal people, we are
spending crores of rupees.

Dr. M. 8, Aney (Nagpur): What is
the target that the Government of
India has fixed as regards the exact
percentage of literacy among the
Scheduled Castes and Scheduled
Tribes during the Third, Fourth and
the Fifth Plan periods?

Shri Datar: [ understand the hon.
Member's question. It is very difficult
to sreitle the period within which the
whole thing has to be done. Because
the prohlem is enormous.

Dr. M. 5. Aney: Have you no
method to calculate it? You are
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[Dr. M. S. Aney]
spending money. What do you get at
the end of that period as a result of
your spending money?

Shri Datar: So far as the Scheduled

Tribeg are concerned, we are spending
money on (1) the spread of education,
(2) their economic upliftment and (3)
health, housing and other schemes.
We have completed two Five Year
Plans and one year of the Third Plan.
It ig true that to a certain extent the
progress ig slow, but [ am not pre-
rared to admit that the progress is
not considerable when we consider all
the various enormoug difficulties that
we have in the way. So far as the
Scheduled Castes are concerned, they
had been suffering from social dis-
abilities for a number of centuries.
So far as the Scheduled Tribes are
concerned, they have been suffering
from isolation, far away from the
modern society. It is these people
that have to be brought up. There-
fore, it would not be proper to set up
a time-limit but it is absolutely
essential that we get the best resulls
as soon as possible, especially when
we are spending crores of rupees for
the welfare of these unfortunate com-
munities. That is the reason why 1
would request hon. Members not to
call in question, even indirectly, the
propriety of the very wise and salu-
tary provisions that have been made
in our Constitution.

Then I would refer to a few pro-
blems briefly because I have to finish
early. I am obliged to a few hon.
Members, and I should like to men-
t:on particularly the nameg of Shri
Saraf, Shri Mathur and Shrimati
Renuka Ray for their very valuable
contribution to this debate. They
made out certain points which I may
or may not accept but my task has
been considerably lightened, so far as
my main approach to this problem is
cuncerned.

Shri Prabhat Ear (Hooghly): What
15 their contribution if you do not
agree with them?
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Shri Datar: With all respect to
them, | may disagree with them but
thc question ig whether they appre-
ciate the difficulties with which we
are confronted........

Shri Sham Lal Saraf: The hon.
Member does not want him to give us
even ihat consolation.

Shri Datar: The next question that
I want to deal with is the composition
of tne. UPSC. A certain hon. Member,
apgamn on acount of a misapprehension,
thought that this was an ordinary
body in which any person can work.
The Constitution itself has made a
provision that so far as the composi=
tion of the UPSC is concerned, ‘‘one
half of the members or as nearly as
mav be” that is the expression used)
onght to be Government servants who
have an experience of ten years' scr-
vice, This is a body which has very
directly to deal with service matters
and tender very important advice. So,
in the case of composition of the
UPSC it has been specially laid down
that ibere ought to be men of experi-
ence so far as public service is con-
cerned, for advising correctly. In
order that others can also bring a
fresh view to bear on this question,
what has been done js others also,
persons of great eminence in public
life, are taken in the UPSC. At pre-
sent, so far as it composition is con-
cerned, half the number consists of
Government servants and the other
half of non-officials, public men in-
cluding a retired High Court Judge,
one who had formerly been dealing
with engineering and other technical
subjects and another who was a Vice-
Chancellor of the Delhi University.
In this way, we are trying our best
to see that this statutory organisation
becomes an eminent body to advise us
as best as possible.

In addition to this, whenever they
consider highly technical subjects like
recruitment to engineering or other
technical services, they have the right
to take the help of a number ¥
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experts. An hon. Member was needless-
ly furious that a Government servant
also attended the meetings of the
UPSC. Now, attendance is entirely
different from having an effective
wvoice in the decision of the UPSC, It
is absolutely essential that he points
out the difficulties of the administra-
tion but he has no right to vote. So,
these government servants act only as
helpers of the UPSC and given them
all assistance.

An hon. Member suggested that a
‘businessman should also be in the
UPSC. Here I may state that Gow-
ernment is an administrative body, a
welfare organisation. Therefore, the
question whether at all a businessman
<hould be on the body ig one that hat
to be considered in all its aspects.

Shri Prabhat Kar: For what pur-
pose?

Sbri Datar: Then, my esteemed
{riend, Shri Mathur, always raised
some general questions and puts them
in, what I should say, a vague manner.
He has stated that the UPSC is an
out-moded body. The UPSC can
never be an out-moded body because
it is governed by the rules and regu-
lations made by us in accordance with
the directions of Parliament. There-
farce, we laid down the rules and the
riules are in consonance with the
snirit of the times.

Snri Harish Chandra Mathur; Please
'do nol misquote me at least.

Shri Datar: Then, so far as our
young officers are concerned, we are
trying our best to see that they are
imbused with the modern spirit. 1
shall point out when I deal with the
courses of study that we have oot
special courses extending over fSve
months for IAS. IPS and Central
Services (Class I) wherein we teach
them the cultural history of India and
the Gandhian ideology, the spirit of
Sarvodaya and the modern doctrines
which we are developing. Then ihese
people have to go through a wvery
intensive training, so far as fleld work
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is concerned. So, it would not bhe
proper for him to say that the UPSC
is an out-moded body.

Shri Narendra Siagh Mahida
(Anand): According to the Gandhian
ideology the maximum salary is
Rs. 500.

Shri Datar: Therefore, hon. Members
will see that if our officers are imbused
with those ideas, they are bound to
act in a manner far different from the
way the former Government servants
acled. So, it is absolutely out of
place to mention here that the ald
ICS mentality ig there or the IAS
people are out-moded. These are all
guestions which have to be considered
in the light of what we have been
doing. I would request Shri Mathur
ang other hon. Members to visit the
National Academy of Administration
at Mussorie and see how we are in
keeping with the times. Perhaps, in
some respects we are better than the
actual educational institutions them-
selves.

Shri Prabhat Kar: He was talking
of the products, not of the training.

Shri Datar: Then I would make a
refercnee to certain specific matters.
that have been raised. So far as
probationary period is concerned, IAS
officers have got only one Year's pro-
bation. I am happy that a number «f
hon. Members, including my hon.
fricnd, Shri Reddy, agreed that there
oupght to be a longer period than cne
year. As a matter of fact, as soon
as he passes his examination, he is
entitled to confirmation. Now, in
addition to their studies from an
ldeological and theoretical point cf
view, they have to go round the coun-
try and study things for themselves,
engage themselves in field work and
then their performance for a period
of two years is considered and either
they are confirmed or not confirmed,
depending upon their performance.

14 hrs.

About the verification of character
something wag stated by an hon,
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Member. On an earlier occasion also
this question wag raised. It is entire-
ly irrelevant here, but the hon. Mem-
ber, Shri Reddy, made a reference to
Dr. B. C. Roy's speech. In that very
speech Dr. B. C. Roy had also given
certain figures which are extremely
useful to show that the verification of
character 15 not used by us or by the
State Governments for weeding out
certuin persons. Shri Reddy believed
that the Communists were singled out
tor exclusion. That is not correct at
all. In fact, some other man says
something to which I would not make
a reference.

A  similar resolulion had been
brought forward in the West Bengal
legislature and Dr. B. C. Roy made
a very important speech to which the
hon. Member has made a reference.
There he had pointed out how in a
very small number of cases on account
of the unsuitability of the candidate
he had to be rejected and the number
was so small. Hg¢ had said:i—

“During the last year, that is.
1961 40,000 cases of wvertification
were dealt with by the Police and
only in 76 cases the cundidaies
were found to be unsuitable, that
is, a ratio of .0019 per ceni.
Similarlv, the Police in Bengul
alsc verified cares of appointment
under the Central Government
and Corporations and organisa-
tions under the control of the
Centra] Government. Aboul
30,000 cases were dealt with in
1961 and only in 41 cases...... i

The figure may be noted.

“....that is, .0014 per cent of
cases, the candidates were found
to be unsuitable.”

Therefore, so far ag the this wveri-
fication is concerned, it would not be
proper to raise a zeneral question and
make an allegation that candidates
belonging to certain parties are pur-
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posely excluded. That is not correct
at all. No man is penalised for hold-
ing any opinion. But once a person
enters Government service he cannot
take part in the activities of any
political organisation,

Shri Dinen Bhattacharya (Seram-
porc): Including the Congress.

Shri Datar: Gur Government Ser-
vants Conduct Rules make it very
clear. Therefore, a Government ser-
vant has to be above parties and has
tn carry on the work in as efficient
and objective a manner as possible.

Then a question was raised as 1o
whether pensiong should not be given
to the non-official members of the
UPSCT. That is a question which is
under consideration and I would not
like to say more on it. So far as the
afMicials are concerned, it is taken into
account because it is added on to the
perind of service under Government.
Bui so far as the non-officials ore
eoneerned, as you are aware, the Jong-
est period thnt they can be there
would he about’ six  wvears. Under
these  circumstances, this  question
rajses ceriain compiications  and the
matter i wnder consideration,

So far as the prohibition of Gov-
ernment servanis taking up employ-
ment  in private  companies after
retirernent is concerned, it is a wery
larde question. Tt does not directly
deal with the UPSC at all.

Shri Harish Chandra Mathur: Have
you consulted the UPSC?

Shri Datar: But the policy that
the Government follow is this. A
Government servant who had been
concerned with g particular depart-
ment is not allowed for a period of
two vears without express permission
tn take up service in a private concern
which had something to do with his
ofticial duties before retirement. That
rule has been laid down in the Gov=-
ernment Servants Conduct Rules and
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he has to take specific permission for
a period of two years.

Some hon. Members made a sug-
gestion that thig provision should be
permanent. It is very difficult to do
like this, because after all when his
income comes down as he gets only a
fraction of his former pay as pension,
as n private citizen he is entitled to
enhance his earning capacity. There-
fore we were advised that it would
not be proper to extend the period of
such prohibition beyond two years.
Their number is very small.

Shr; S. M. Banerjee rose—

Shri Datar: He made a reference to
one case to which [ am going to reply.
So far as one case from Bihar was
concerned, I had the matter iooked
into. He is an IAS officer. At the
time his services were requisitioned
in 1258 he had been ripe for appoint-
ment as a Commissioner in the Bihai
State and he would have been had
he been in Government service entitl-
ed to the highest pay that he could
have obtained as a member of the TAS
with this experience. His services
were lent to the Tata Iron and Steel
Company by the Siate Government.
Under our rules though he is an IAS
officer he is under the administrative
conirol of the Bihar Government. It
was perfecily open  to them to hawve
allowed him to join private service on
deputation.  The terms were the
usual terms so far as an agent was
concerned and nothing out of the way
was done so far as the deputation of
this officer was concerned. His period
is iikely to expire in February 10943,

Then my hon. friend wanted to
know as to whether the Government
were consulted. Under the rules such
consultation  wag not necessary,
Sccondly, this is a matter which does
not come within the purview of the
UPSC at all. It is not a correct notion
that all these matters ought to be
referred to the UPSC. We got the
information when we made cnquiries
and they told us that on account of a
request from the Tata Iron and Steel
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Company they lent the services of this
officer for a particular period accord-
ing to the terms usually associated
with an agent’s remuneration. There-
fore, there was nothing wrong so far
as that matter is concerned.

Shri S. M. Banerjee (Kanpur): 1
only wanted to confirm one thing from
you.

Mr. Deputy-Speaker: Order, order,
The hon. Member cannot go on inter=
rupling.

Shri Datar: As to the question
about Hindi and English, only the day
befere  wvesterday the hon. Prime
Minister has made the position clear.
[n the other House also I had pointed
out in connection with the debate
what the position of English would be
after 1965 and what the President’s
Order is so far as Hindi is concerned.
At present English i the only medium
of examination so far as competitive
examinations  are  concerned. The
President's Order of 1860 makes it
possible that Hindi should be intro-
duced as an alternative medium  of
examination on a date that the Cen-
tral Government has to setile. 'The
Government have not yet taken a
decizion <o far  as this question s
concerned.

Then, T am glad to note that the
personality test has been found to be
bencficial by a number of hon. Mem-
bers. But there was ona small ques=
tion. Shri Mathur wanted to know
as to why they did so ill or so ponrly
there when thoy did well in the writ-
ten cxamination.

Shri HMarish Clhandra Mathur: 1
never raised this question.

Shri Datar: Then I need not refer
to this question.

An hon. Member  stated  that
reeruitment rules ought to have been
made in all cases. Tt is true that in
certain caseg they were not made but
we are taking steps to see that they
are made as early as possible.
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‘Shri Saraf made a reference to the
conference of members of the Public
Service Commissions including the
UPSC at Delhi. The UPSC had called
this conference for finding out a uni-
form procedure and it is not a matte:
with which we are concerned.

It was contended that Indian
students living abroad and qualified
ihere were not pjroperly etmployed.
May I point out that on account of
the interviews which the Chairman
and other members had abroad, 43
candidates were recommended by the
TPSC? We have already issued
orders for 13 and for the others they
would pe issued as soon as preliminary
formalities are over. In addition to
this we have offered appointments to
ten more Indian candidates who have
qualified abroad and they will be
taken into service as soon as they
return to India.

Sir. I am obliged to the hon. House
fur the very detailed discussion that
has taken place.

Shri Harish Chandra Mathur: Sir,
the hon. Minister has referred only to
the points raised in the debate yester-
day for which he has notes. Though
he has paid me a compliment all right,
he has not referred to a single point
which I had raised.

Shri Datar: 1t is because it did not
descrve any answer.

Shri Harish Chandra Mathur: I
raised general as well ag specilic
questions.

Shri Datar: He raised a question
about the utmoded mnaturc of the
UPSC. That was not raised by any
other hon. Member and 1 replied to
that. Regarding the selection grade
in the States, the UPSC had nothing
to do with that.

Shri Marish Chandra Mathur: I
never said that the UPSC was an out-
moded body. I do not know how the
“hon. Minister has got this idea; he is
- putting just the wrong thing in my
‘mouth. I never said that.
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on Railway Accidents
Mr. Deputy-Speaker: Order, order.
Wow, I shall put the motion to vote.

The gquestion is:

“That this House takes note of
the Eleventh Report of the Union
Public Service Commission for the
period 1st April, 1860 to 3lst
March, 1961, together with the
Government's Memorandum there-

" on, laid on the Table of the House
on the 18th June, 1962

The motion was adopted.

14.11 hrs.

MOTION RE: STATEMENT ON
RAILWAY ACCIDENTS

The Minister of Railways (Shri
Swaran Singh): I beg to move:

“That the gtatement regarding
Railway accidents, laid on the
Table of the House on the 9th
August, 1962, be taken into consi-
dcration.”.

It may be recalled that there was a
useful dcbate during the last session,
in the course of which the position
with regard to railway accidents was
reviewed. Some general questions
were raised, and gome specific cases
were also mentioned, and the House
had an opportunity to examine the
various factors that were involved in
this important question of railway
accidents.

Thereafier, a very unfortunate and
tragic accident took place at Dumraon,
and paturally the House feels agitated
over that, and there is such a similar
feeling in the country also. As I have
already mentioned in the House, a
regular judicial inquiry under the
Commissions of Inquiry Act, has been
insiituted, and a retired High Court
judge is presiding over that commis-
sion of inguiry. An hon. Member of
this House is also g member of that
commission of inquiry, and there is a
technical member ag well on that
commission. As is customary and
proper, it will perhaps be not proper
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for us to go into the causes or the
circumstances of that tragic accident,
and we should await the result of
the judicial inquiry. We are anxious-
ly awaiting this, and I am sure the
House ig also anxiously looking for-
ward to the report of that High
judicial body that is looking into the
Dumraon accident. We hope to be
greatly benefited by an analysis of
the causes and the remedies that they
might suggest.

Some other accidents after the ter-
mination of the last session have
taken place, and as desired by certan
sections of the House, I have already
placed on the Table of the House a
detailed statement giving the particu-
lars of those accidents, and I have
alsu briefly indicated the causes, in so
far as they have been ascertained and
also the action taken against the de-
faulters who were found to be res-
ponsible as a result of inquiries,

I think that it will be useful, ane
will enable the House to offer com-
ments usefully, if I were to give an
analysis of these accidents that have
taken place after the House dispersed
at the end of the last session. This
ig contained, no doubt, in the state-
meni, but I think that a brief analy-

sis would be useful.
-

There were 15 such accidents bet-
ween the period 23rd June 1962 and
3rd August, 1962. All of them were
unfortunate, but the most unfortunate
of them, as I have already indicated,
was the one which took place at Dum-
raon on the night of 21st July, 1862.
My sympathies and those of all other
railwaymen go to the bereaved fami-
lies and to those who were injured in
these accidents.

Of the 15 cases shown in the state-
ment, seven were of train collisions,
of which three involved passenger
trains; three other cases were of de-
railments, of which two involved
passenger trains, one of thege two re-
gulting from the train running into a
tree which had fallen on the track
on account of strong winds, the re-
maining flve acridents were of trains
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running into roaqd traffic at level-
crossings, three of them being at un-
manned level-crossings.

Of the total 72 dead and 164 injur-
ed, as mentioned in the statement
which was laid on the Table of the
House, seven were injuréed in acei-
dents at unmanned level-cTossings. It
the casualties in the Dumraon acci-
dent were to be excluded, the. total
number of casualties in the remaining
11 accidents works out to one persom
killed and 80 injured. I mentioned
here that, in the Dumraon accident,
another two personsg have unfortunate-
lv passeq away, and now the death-
roll stands at 73. I have already
mentioned that, so far as the Dumraon
accident is concerned, we have al-
ready constituted the commission of
inquiry.

The House would like to under-
stand, and would like to know, some-
thing of what is done to prevent the
occurrence of accidents. What are the
preventive measures that are adopted,
and what is the general approach in
dealing with this important matter?
That, I think, is a matter of high im-
portance, and as there are certain
technical aspects of this, I would like
to place, for the consideration of the
House, a factual statement indicating
the preventive measures that are
taken from time to time.

Increasing emphasis has been laid
on the improved maintenance of track,
locomotives and rolling-stock. Apart
from emphasis on proper maintenance
of track and rolling-stock, the direc
tiong in which action ton prevent acci-
dents is aimed are twofold: (a) pro-
vision of technological aids to the
staff to act as a safeguard against
the possibility of human error, and
(b) educating the staff in the correct
methods of working and making them
more safety-conscious. These are
the two broad heads under which
various preventive measures fall, I
rhall give some more particulars
about these two important categories.

So far as the technological aids are
concerned, these consist of provision of
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improved and modern technical de-
vices such as:—

(1) interlocking of points and
signals so that until the cor-
rect road is set, the signals
cannot be lowered;

(ii) provision of modified inter-
locking at non-interlocked
stations;

(iii) raising of standard of inter-
locking to the required stand-
ard;

(iv) fitting of detectors at non-
interlocked stations;

(v) provision of, token instru-
ments on single-line sections
in replacement of paper line-
clear;

(vi) provision of lasi stop signal
control through line-clear;

(vii) provision of lock and block
working on double-line sec-
tions;

(viii) interlocking of important
level-crossing gates with sig-
nals; and

(ix) provizien of track circuiting
of certain sections and sta-
tions, so that when a certain
portion of the line is obstruc-
ted. the cignals controlling
movement of such lines can-
not be cleared.

It might be observed that the im-
provements mentioned above have
been carried out progressively depend-
ing upon the importance of the sec-
tion. In taking up the wvarious works,
priority has been given first to those
gections where the traffic was com-
paratively high,

These are the technological aids
about which 1 made mention a
moment ago.

‘The other- important aspect, to
which the railway administrations
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and the Railway Board attach the
highest importance, is what may be
described as the educative aspect.
Whatever may be the technical aids
provided, the best known safety de-
vice still remains a careful man. No
matter how foolproof the technical
aidg which may be given to the staff
for safe train passing, the chance of
human error still remains the most
important factor to be encountered. It
is here that the educative aspect
assumeg vital importance. Railway
administrations have kept this aim in
the forefront and have been directing
their endeavours along the necessary
lines=—I would now like to place be-
fore the House the action that has
already been taken and is constantly
taken in this direction.

(1) The closest possible personal
contact is maintained by the officers
and inspectors of districts and divi-
sions with the staff on the lines who
are concerned with train passing.
These supervisory personnel make
every use of the opportunity of per-
sonal contact in educating the staff in
the whys and wherefores of
the rules and in correcting wrong
habit; and tendencies to short-cut
met}:ods. I may mention that this
temptation to adopt short-cut methods
can he really strong and constant
effort has to be made to create the
right type of spirit so that this temp-
tation is reduced and the desirability
of following the rules strictly is al-
ways impressed upon the staff con-
cerned,

(2) Educative propaganda in the
form of pamphlets and posters, bring-
ing out how short-cut methods and
minor violations of rules may, in com-
bination with other ‘lapses, lead to
serious gecidents, is gystematically dis-
semniated to the staff.

(3) Each Railway Administration
issues periodical bulletins in which
important accidents and the lapses
which led to those accidents are high-
lighted so that the staff learn from
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the defaults of their erring colleagues.
The official gazetteers of the railway
administrations also carry slogans em-
phasising the vital importance of
safety.

(4) In every important station and
yard, accident prevention meetings
are organised where the staff get to-
gether and discuss the recent acei-
dents, their causes, and problems hav-
ing a bearing on safe working.

(%) With a view to inculcate a
healthy competitive spirit among staff,
from the point of view of safe work-
ing, Safcty Shields are awarded to
stations. yards and divisions or dis-
tricts which, over specific  periods,
show thv best performance from the
point of view of Jow incidence of acci-
dents.

(6) To furnish a vet more direct
psychological appeal, some films have
recently been made in  conjunction
with the Ministry of Information and
Broadcasting bringing into focuss the
fact that accidents are avoidable, if
only the <taff acted a little more
carefully and wvigilantly.

(7) Railway administrations pro-
vide initial courses on theoretical
and practical (raining to all staff
concerned with train passing. Even
after the staff have been placed in
working charge. refresher courses at
regular intervals are provided to the
staff in which there iz special empha-
sis on the imporiance of safe working
and prevention of accidents. Such
training is imparted in centralised
schools in each Railway Administra-
tion. In addition, for class IV staff,
arrangement; exist for imparting
them training locally in schools orga-
nised at imporiant junction stations
near their stations of posting.

(8) A pilot project for screening
the ‘train passing’ staff for safety-
mindedness, by a process of psycholo-
Rical tests. is under examination of
the Government at present. Such
schemes eXist in some foreign coun-
tries like Japan, France, and certain
other countries. The utility of the
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methods adopted in these countries is
being studied.

(9) Tape-recorded lectures and dis-
cussions on the theme of safety and
prevention of accidents are played
back to groups of staff in important
stations, yards and loco sheds.

So far as the preventive aspect is
cencerned, these are the directions in
which action is already being taken, I
would greatly welcome any sugges-
tions from hon. Members for improv-
ing these, or adding other items to
these important aspects of having re-
course to technological aids which
might help the railway administrations
in making the educative process more
effective.

Now, even with all the preventive
measures ang educative processes
that might have been adopted and
are still being adopted, accidents may
happen. What does the administra-
tion do when accidents happen, apart
from attending to the local difficul-
ties that might be there? An import-
ant aspect which has been mentioned
from time to time is to go very minu-
tely into the causes of the accident
which has happened, not only with a
view to find out and fix the responsi-
hilitv, which is important by itself, but
more so with a view to find out what
are the lessons to be learnt from
that accident. In the newspapers and
before the public—even before this
hon. House—quite naturally only
those accidents come for notice and
criticism where human lives are in-
volved, where people are injured or
unfortunately some of them die. But
the definition of ‘accident’ in railway
parlance ig a very wide one, and I
think, rightly so, the object being that
even the gmallest lapse should be
carefully scrutinised at various levels
and by various bodies—sometimes it
may be the district investigating com-
mittee or there may be a statutory
authority to look into the causes of
accidents and to suggest appropriate
remedies. It is for this reason that
the term ‘accident’ is deflned to in-
clude a number of lapses which do
not even come within the gefinition of
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accident ag we normally understand
it. For instance, a locomotive losing
time above a certain limit, say, an
hour or so, is also regarded as an
accident and a proper investigation is
held to find out the cause of that and
the remedial action that is called for.

From time to time, detailed state-
ments have been placed on the Table
of the House. These statements have
been supplied to hon. Members along
with the budget papers, giving an
analysis of the total number of acci-
dents and also a further analysis indi-
cating the various categories under
which these accidents fall. It ig not
my intention to refer to those docu-
meny{s because, I presume, hon. Mem-
bers have already studied them and
have drawn their own conclusions.
What I intend to do is to give a clari-
fication with regard to the number of
accidents in, for instance, 1961-62 or
1960-61 which might run into 9,000 or
even 10,000....

Shri Harish Chandra  Mathur
(Jalore): It is gbout 3,000 or so.

Shri Swaran Singh: That 15 a differ-
ent category. If you look at the prin-
ted pamphlets which were circulated,
it runs to as much as that.

Shri S. M. Banerjec (Kanpur):
9,000.

Shri Swaran Singh: 2,000, 9,500—
like that. More than 70 per cent of
these are of other categories; for ins-
tance, some stray cattle coming on the
track and being killed, trespassers
being injured, or some coupling fall-
ing on the way, or some locomotive
losing time and the like.

My poin{ in stressing these figures
and the wvarious categories under
which these accidents fall is to remove
any feeling that might exist that we
adopt any hush-hush policy with re-
gard to this. If I may say so, we are
rather more communicative than
would be the case if it were a purely
commercial organisation, because we
try to place each and every aspeoct
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before this Parliament and before the
country, ;o that the whole matter
might be viewed in the correct and
proper perspective.

Out of this total number of cases
that are termed as accidents we have
to see certain aspects, particularly
with a view to find out as to whether
there is any alarming trend towards
increase, whether it iz more or less of
a recurring nature or whether it in-
volves problems we are grappling with
and have not yet completely sur-
mounted the difficulties that confront
us. These are important considera-
tions, and it is with a view to finding
answers to these that we can have a
look at the relevant figure; and the
aitendant circumstances in respect of
the accidents that have recently hap-
pened.

I would therefore crave the indul-
gence of the House to refer to one or
two things in this regard. It is neces-
sary, because, unfortunately, a scare is
sought to be created as if there is an
alarming increase either in the nature
of these accidents or in their fre-
quency. Each accident, as I remarked
on the last occasion, is bad: but still
we should view it in the proper pers-
pective and not take an unduly alarm-
ist view of it. Otherwise, we will
not be able to tackle the problem.
And, tackling the problem is more im-
portant than merely trying to find out
the various; people who might be
responsible, or to get into, what may
be described as, the punitive aspect.

As I ventured to explain, it is not
my intention to give the total number
of accidents of what are of a minor
character which, in the railway
parlance, are important from the point
of view of investigation, so that Rail-
ways might draw conclusions from
those investigations. I have got with
me here comparative figures for three
years of accidents affecting public
safety, namely, train collisions, de-
railments, trains running into road
traffic at level crossings, and fire in
trains, during the years 1859-80, 1980-
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81 and 1961-82. The total numbers of
these accidents for these three years
are as follows:

1959-60 1.997
1960-61 2,131
1961-62 1.954

These are the numbers of accidents
during each of the years which
deserve special mention and special
notice. And this is out of the total of
about nine or ten thousand, which is
described in the printed documents as
the total number of accidents on the
Railways, in a year.

Shri Sivamurthi Swamy (Koppal):
May we know the numbers of human
lives involved in these?

Shri Swaran Singh: I will give those
figures. So far as these three years
are concerned, I will give the figures
under these various heads (including
passenger firains, other trains and
light engines).

Train collisions :

1959-60 111 accidents  involving
9 deaths
1960-61 130 accidents  involving
30 deaths."
1061-62 . 124 accidents  involving
(Provisional 17 deaths.
figures)

Derailments :

1959-60 1,456 accidents involving
6 deaths.
1960-61 1,415 accidents involving
12 desths
1961-62 1,433 accidents involving
Provisional 122 deaths (in-
gures) cluding two serious
cases of train
wrecking) .

The number of accidents, if anything,
is slightly on the decrease on the
whole,
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Trains running into road traffic at level
crossings:

1951-60 127 accidents  involving
no death *
1960-61 181 accidents  involving
one death *
1961-62 161 accidents inolving

one death *

(* shown the number of passengers and
not other persons in the road vehicles etc.)

Fires in frains :

1959-60 303 accidents  involving
no death

1960-61 405 accidenmts involving
one death

1961-62 236 accidents involving

one death

These figures will show that in 1961-
62 the accidents showed a downward
trend.

The trend relatively during the
recent period, that is January to June
1962, has been as under as compared
to the corresponding period of the
previous years. This will also be of
interest to hon. Members, because
from these figures they will be able
to judge for themselves I will give
figures for the first six months (Janu-
ary to June) for last year as well as
for the current year:

Collisions :
1961 . 52
1962 . 53

That is, there is an increase of one
during this six-monthly period.

Derailments :
1961 . 646
1962 . 636

That is, a decrease of ten derailments
during this six-monthly period.

Trains running into road traffic at
level crossings:

Last year 108
This yesr 119
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There is an increase of 14.

Fires in trains:

Last year the figure was 207, and
this year. luckily, there have been
only 140. So, there is a decrease of
67.

And, if we take the total, last year
it was 1,010 and this year 948. That
is, a total decrease of 62.

I am citing these flgures, not with
a8 view to create an !mpression that
the Railway Adininistration is satis-
fled with what is being done—I want
to assure the House that I myself feel
that a lot more has to be done—but
to suggest that it will not perhaps be
quite fair to persist in creating an im-
pression as if there is a rising trend
in this direction., We must remember
that from year to year the actual
quantum of iraffic is increasing: the
number of trains running on the same
track is increasing every year.

Ap Hon, Member: Number of deaths
also.

Bhri Swaran Singh: There is an in-
crease in the number of trainz, in the
number of passenger trains as well as
goods trains.

Before I close, I would also give
flgures about the total size of the
problem which the Raillways are
handling.

Now, Sir, there is one recognised
methoqi of calculating, in a statisti-
cal manner, the zafety faclor, as they
call it. It is done all the world over
and by foreign Railways. And this
has been, every year, gone into by
the Indian Railways also. It might
interest the House to know that, so
far as foreign countries are concern-
ed, they also make prescntation of,
what may be described as, safety
factors, and they present them some-
what in this form. The latest figures,
authentic figures, available with us,
are for 1958 for two highly develop-
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ed countries, namely, Great Britain
and the United States of America.
In the year 1958, the passenger
casualties in train collisions and de-
railments per billion passenger
miles—this is the way it is expressed,
that is, 100 crores of miles travelled
by a passenger; if that were the fac-
tor, then what is the number of per-
sons killed and injured and total
casualties—are as follows. It will be
seen that in British Railways the
figure for the year 1858 was 1 killed,
43 injured, totai casualties 44, ex-
pressed in terms of per billion, 1,000
million, passenger miles. In the
United Siates of America it was 2
killed, 20 injured; tolal casualtlies 22
This is an absolute figurs, but this 1s
expressed as 1 cave attempted to say
.

.o

Shri Kashi Ram Gupta (Alwar):
What is the intention in comparing
these figures with America and
Britain?

Shri Surendranath Dwivedy (Ken-
drapara): He takes inspirniius from
them.

Shri Swaran Singh: The object in
comparing these figures is (o see
whether tho incidence of these acci-
dents on our railways is very much
higher or lower, or how it compares
with other railways.

Shri Kashi Ram Gupta: But circum-
stances are quite different there and
here. We cannot compare.

Shri Swaran Singh: We can take
into consideration the diffcrence bet-
ween the working conditions, but still
one should not feel upset merely to
see how these figures work out.

The comparative figure for India for
the same year, 1958-59 was 1:04 as
compared to 1 in Great Britain and 2
in the United States; 3-44¢ as compar-
ed to 43 in Great Britain and 20 in
the United States; and 9.48 as com-
pared to 44 in the British Railways
and 28 in the U.S. Railways.
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I am not saying that that is a yard-
stick and that it is a complete answer,
but let us not shut our eyes to the
hazards to which railways are ex-
posed all the world over. We should
by all means try to find fault to the
extent to which that fault may be
there, but let us not raise a scare and
let us not view the thing in an
alarmist sort of background.

I wanted to place before the hon.
House the way that we are trying to
tackle this problem both long-range
and short-range. So far as the long-
range way is concerned, it might be
recalled that in 1961, towards the
end of last year, there was a full
dress debate here on sccidents, some
of them very tragic, that took place
last year, and it was announced that
the whole question shouwid be gone
into by a committee prosided over by
Dr, Hriday Nath Kunzru. That com-
mittee, unfortunately, could not start
work immediately for a variety of
reasons, including the gencral elec-
tions that intervened, Lecause thefe
were a number of Members of Par-
liament on that committee. Dr.
Kunzru went abroad and returned.
They have already held a  meeting
and prepared the  questionnaire.
Technical assessment and technical
appraisal of a fairly lard: number of
accidents has already becen done by
the Committee, and it i3 hoped that
en interim report may bLe available,
which might be helpful.

Shri D. C. Sharma (Gurdaspur):
An accident has happened to those
Members also as some of them have
not been returned!

Shri Swaran Singh: Those are the
games in democracy, and some people
come and some do not come, but still
they are good public men, hoth irom
the Opposition and from our side, and
I did not have the heart to suggest
even remotely that they might cease
to be associated with the Committtee.
There was, for instance, Shri T. B.
Vittal Rao from the Oppnsition
Benches. Trere is another Member,
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Shri N. R. Muniswamy, and the Chair-
:ran himself, Dr. Kunzru Although
they are no longer Member of Parlia-
ment, they are all public men of
considerable, , ..

Shri Hanumanthaiya (Banaglore
City): They have greater time at
their disposal now!

Shri Swaran Singh: My learned
colleague rightly points out that per-
haps they have more time at their
disposal now and can attend to this
work with greater attention. But
there are Members of the House also
who are in that commiitee, and let us
not even by implication suggest that
thev cannot find enough time.

Therefore, that is how we are try-
ing to take a long-range view of the
thing, and trying to find out the Ebasic
causes and the steps that might be
taken to minimise the hazard which
is involved in these accidenrs, Mayte
something is missing in the administra-
tion, and such enquiries are useful.

It is very inleresting to note that
sometimes g lot of pressurs is built up
for the holding of enquiries; some=
times they are long-range enquiries,
sometimes judicial enquiries. But
when these committees are constitut-
ed, very uncharitably another argu-
ment is put forward, that this is an
easy way of explaininz away things,
thal, instead of grappling with the
problem, it is an easy line to consii-
tute a committee of enquiry or a com-
mittee to go into th2 causes. T
submit that is not a correct way.
These are problems, difficult problems,
and they have to be grappied with
both in the long run and in the short
run.

When accidents happen, as I sald a
moment ago, a very detailed enquiry
is held, and on the issue which I am
going to touch upon row, {nere Is
some difference of opinicn, that is the
punitive aspect, but I think that it s
very important that wita all the
educative processes through which
vou might put your statf, with all the
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preventive measures of a technoiogi-
cal nature and the like that wyou
might adopt to increase the safely
factor, those people who might be
held responsible for dereliction of
duty or of failure in the discharge of
their normal functions, must face the
consequences. I have defailed in this
very statement which i placed on the
Table of the House indicating the
action that has been taken against or
is proposed to be taken against the
defaulters. As the House is no doubt
aware, the taking of departmental
action does take time, with tne giving
of notices and the like, but still ins-
tructions have been iisued that these
cases should be expeditiously dispos-
ed of, and a time limit of threc
months has been plac:1 for complet-
ing all stages of disciplinary actions.

The House would like to get s;ome
information about the punitive action
that has been taken against thuic em-
ployees who were found to be res-
ponsible for dereliction of duty or for
gross negligence. While, no doubt,
as pointed out above :the main em-
phasis is on educating the staff in
correct methods, those of the staff
who indulge in unsafe and incorrect
working are not allowed to go un-
punished. Deterrent punishments
are awarded to the s'all found o
blame for violating the rules, even
though in some cases such viclations
may. not have actually resulted in an
accident. An analysis of the lature
of the disciplinary action taken against
the staff held responsible for causing
train accidents during the years 1960-
61 and 1961-62 shows the following:

Total number of staff punished:

1961-62 1,648

1960-61 1,408

Removal from service 1961-62 142
1960-61 49

Reduced 10 lower 1962-62 . 156
grades : 1960-61 . 107
Reduced in the same 1961-62 29
grade : 1960-61 . 52
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Withholding of in-

crements for various
periods : 1961-62 979
1960-61 832
1961-62 1960-61
Withholding of promotions ® 3

Lesser punishment (Fines
or forfeiture of allow-
ances, withholding  of
passes and 1O« cen-
sured or warned) 334 362

1 have already mentioned that Lhese
cases have to be promptly and ex-
peditiously disposed of. It might he
interesting to the House to know that
these disciplinary cases are, in [act
been expeditiously Jdisposed of. The
total number of accidents in the year
1961-62 in which action was started
was 3,938 and the number of coses
finalised within thres merthe was
2,571 which shows that experious
#nd quick disciplinary action was
taken in those cases where the res-
ponsibility can be fixed upon the
defaulters and upon those who might
be concerned in this.

This is the picture so far as the
broad question of accidents is con-
cerned. Now, it is very painful for
all of us, and to me personally, to
read of news about train accidents.
It is more painful than other acci-
dents, because one is vitally concern-
ed and the impact upon the mind also
is pretty heavy. But when we talk
of these figures and the like, we
should always keep in our mind the
size of the railway system and the
size of the effort that is being put in
by the railways, so that these figures
which might otherwise appear 1o be
pretty large fall in the proper pers-
pective.

These figures are known, but they
deserve being mentioned again so that
we might have a proper idea of the
total size of the effort that is being
put in by the railways. Extending
over a route mileage of 34,950 miles
and a track mileage of 52,013 miles,
the Indian Government Railways
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uvperate 10,629 locomotives, 28,008
coaching wvehicles and 308,344 (Units)
goods wagons. They run every day
about 4,500 passenger trains and 3,000
goods trains. An idea of the gigantic
nature of work performed by the
Railways can be had from the fact
that the Indian Railways operate
annually 133 million of passenger
train miles and 113 million of goods
train miles. About 4:5 million
passengers travel every day on the
Indian Railways. There are about
6,500 railway stations scattered all
over India, ranging from simple flag
stations with an ordinary rail level
platform to gigantic stations like
Bombay V.T. More than 11 lakh
railwaymen work in different parts of
the country under verying climatic
and seasonal conditions to keep 7,500
trains moving daily all over the
country. With the day-to-day cpera-
tions of the railways spreag over
such an extensive area and perform-
¢d by such a large number of people,
with equipment of varying degrees of
complexity, it is not wholly possible
to eliminate all accidents.

Mr. Deputy-Speaker: Motion moved:

“That the stalement regarding
Railway accidents, laid on the
Table of the House on the 9th
August, 1962, be taken into con-
sideration.”

I think there should be a time limit
of 15 minutes for each speaker fixed.

Shrimati Renuka Ray (Malda): One
hour has already been taken up. The
time should be extended.

Mr. Deputy-Speaker: Fifteen
minutes for each Member. Shri
Dinen Bhattacharya.

Shri Dinen Bhattacharya (Seram-
pore): Mr. Deputy-Speaker, Sir, it
would have been better for us to
participate in the debate if the figures
which have just now been given by
the hon. Minister had been circulat-
ed beforehand. To be, at least, every-
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thing has been jumbled up. It is
not possible for me, just now, to make
any observation on the points and the
figures which have been given by the
hon. Minister.

Attempts have been made on behalf
of the Minister to state that the situ-
ation is not so alarming. But, I
would request the hon. Minister to
mix up with the ordinary people out-
side this House and watch their im-
pression. The whole country is terri-
bly afraid of the situation. The
whole country is panicky. You hear
of accidents daily.

Just now we are discussing here
and the hon. Minister is trying to
prove by some figures that the situ-
ation is mproving, here is the news
published in the Indian Express of
loday that yesternight at about
9:47 pm. while the 22 Up Deluxe
Express which left New Delhi last
evening reached near Morena, it
jumped from the rail. There was a
serious accident and the line has not
yet been cleared, I think. Nowadays,
you will find that not a single passen=
ger, while undertaking a journey by
train, can put any confidence in the
safe termination of his journey. He
is always in constant fear that there
might be a chance of an accident.

The hon. Minister has finished his
duty just now by giving a settlement.
He has also expressed his sorrow for
the accidents and for the persons who
succumbed to the injuries due to the
accidents.  But, is that all that our
couniry expects from a Minister who
is, ultimately, responsible for the
whole management of the Railways?

The hon. Minister has laid on the
Table of the House a statement and
he has just now given some figures.
I am dealing with the statement which
he laid on the Table of the House &
few days back. He has referred to
only 15 accidents within a period of
41 days, from 23rd June to 3rd August,
1962. In these accidents, 72 died—
and now the figure will be 74 be-
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cause 2 have been added later. While
stating what actions were taken, for
dereliction of duty or laxity in duty,
against persons who were responsi-
ble for the accidents, you see a very
funny thing. Our Minister and the
Railway department are very en-
thusiastic to take action against per-
sons for lapses in duty angd they do
not even excuse dead men.

If you see the report, you will find
that on 27-6-1962, while BR Up mixed
train was on the run between Kuar-
munda and Birmiirapur stations, the
train engine along with § emply
wagons next ‘o engine derailed
(S.E. Ru.iwuy). And, irn the next
column, action taken, you will find
it written, ‘Driver killed’, and the
accident took place due to excesive
speed. So, we are very very thank-
ful for the excessive enthusiasin of
our Ministry to take action even
against a dead man.

Sardar Swaran Singh: May I clarify
this, Sir, as this has been referre; to?
I am sorry. I am :orry for that
slip in typing. What was intended to
be conveyed was that no action could
be taken as the driver was unfortu-
nately killed, ... (Interruptions).

15 hrs.

Shri Dinen Bhattacharya: In the
last Lok Sabha also there had been
long and heated discussions on this
very subject in lasi November scath-
ing criticisms were made by Members
from both sides and some concrete
suggestions were also given. After
the conclusion of the debate, the then
hon, Railway Minister gave Lhe same
assurances about the safety measures
and the action proposed to be taken
to avoid accidents #hat are now being
given. But in practice the siluation
has not improved and whatever may
be the figures placed here, in reality
accident has become a daily feature.
Every day in the morning when you
open a newspaper, you 8ee some-
where an engine has derailed or a
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rollision has taken place or some gort
of accident had taken place. That is
why the whole nation has been alarm-
ed over the present state of affairs in
the railway department. Something
must be done to check this imme-
diately.

Afier the last pgeneral elections
there was a change in the Minigtry
and a new Cabinet was formed,
When hen. Shr: Swaran Singh took
over the railways people fell that
there would be some sort of :hange
in the matter. But the actual per-
formance within this short period has
beli:d all the expectations and per-
hap: that were cherished by he
pel e, IFa:es have been incroasd
while amenities have in no way im-
proved; the safety of the journey has
not{ been guaranteed. The number of
accidents is increasing. It is impossi-
ble to reduce them so long as the
policy and attitude of the Railway
Ministry are not basically changed
and it is functioning in a stereo-
typed and bureucratic way, in the
traditional way in which lue Siilisiers
were functioning in the old days.
Thu: i35 why s0 many fatal accidents
are taking place. An increase in the
tonne mileage of freight and the
carrying capacity of passengers has
been brought about without a corres-
pond'ng and proportionate increase in
the railway staff; in these circum-
stances the recurrence of accidents
ang fall in efficiency are inevitable.
This has been discussed several times
and cvery year during the budget
diseussion it is pointed out that the
railwaymen are under-staffed and
overworked in the lines and locosheds
and workshops and it not very un-
natural on their part to commit an
error. The report of the Ministry
presented before the budget discus-
sion states that 68'8 per cent. of
accidents are due to engine failures
and failures of roling oioci. I it
not because of improper and inade-
quate  maintenance and repairs?
Enough was said during the last
Budget and some trade unions also
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brought the innumerable facts to the
notice of the railway authorities but
no change was effocted and as a re-
sult the accidents went up and there
is seldom a day without a railway
accident. Today when science and
technology are so predominent, it is
beyond our conception to imagine the
Dumaraon accident. The hon. Minis-
ter has stated that there is a judicial
enquiry and we must not refer to that
matter in detail. I do not want to
say much on that. But, Sir, how
could it happen? The goods train
was lying there; it was brought from
the up main to the down mair line
It was lying there for one hour. In-
spite of that the clearing signal was
given 1o the ill-fated Amritsar Mail.
In the meaniime it appears fr>m the
newsar T repor's that attemnis were
made to put the blame on the un-
fortunatle cabinman. What was the
control doing? The goods train could
not be brought to the down main
line without the eclear instructions
fromm the Control?

Shri Hanumanthaiya: Who was res-
ponsible?

Shri Dincm Bhattacharya: 1 do not
know; the enquiry is going on. I am
making my observations from the
newspaper reports.

Shri Hanmmanthaiya: liow do you
say that the cabinman is unfortunate?

Shrl Dinen Bhattacharya: From the
reports in the newspapers it appeared
to me and that is why I am giving
expression to my views; I am not
putting the blame on anybody.......
(Interruptions.)

Shrimati Renuka Ray: Could he
refer to the details of the case when
it is under investigation?

Mr. Deputy-Speaker: The hon.
Member should avoigd matters which
are gub-judice,

Dr. M. 8. Aney (Nagpur): Will it
not be proper to put down the issues
which the Commission of enquiry
could go into? He can put down the
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1ssues which he wants to be adjudicat.
ed by the tribunal. To that extent, 1
think he can go.

Shri Dinen Bhattacharya: Some sug-
gestions regarding safety measures
have been given here. As a layman
it is not possible for me to make use-
ful observations on the measures sug-
gested. But I know the history of
the railways to some extent and so
many assurances were given in the
past and some enquiry committees
were also set up to enquire about
certain accidents. Some depart-
mental enquiries were held and some
good suggestions were given., How
many of the suggestions and recom-
mendations of the enquiry committees
which were set up in the past have
been implemented? .n overall en-
quiry committee is needed, not only
(n respect of accidents, but for a total
and thorough enquiry into the rail-
way's functioning so that Parliament
and the country may know where the
disease lies and so that we can sug-
gest some measures to check this sort
of accidents happening regularly.
Certain figures were given in the
statement and it was said that acci-
dents of minor nature were not men-
tioned here. Only last week, near
Calcutta, at Dum Dum, a peculiar
accident took place. Fortunately, it
took place at the dead of aight, other-
wise there would have been catastro-
phe. Had the accident happened in
the day-time, hundreds of lives would
have been lost. You know there is a
bridge just on one of the main
thoroughfares of Dum Dum, the engine
of a goods train, pushed against a
buffer. There was a ditch or a pit
on the bridge and the engine fell down
headlong into that ditch, and the head
of the engine touched the road under
the bridge. The road was blocked for
so many hours. This type of aceci-
dents also takes place. Is it of a
minor nature? If I pass by the road,
there s a chance of my belng a
victim of a railway accidunt without
being a passenger of the train. This
Is the situation.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up. 15 minutes are over.
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Shri Dinen Bhattacharya: I shall
finish very shortly. I have two or
three things to say. We have heard
of unmanned gates. In my area, on
the Howrah-Burdwan section, you
will find unfenced railway lines. Since
the introduction of the electric trac-
tion, every day there are many cases
of run-over. ] know that the railway
i= not directly responsible for this.
But can I not demand that there
should be fencing at least in those
places which are thickly populated so
that there may not be any case of
run-over?This is my suggestion and
it must be looked into.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): What happened to the fencing
that the railway had put up?

Shri Dinen Bhattacharya: There is
no fencing. You go there and you
will see that I am correcl. 1 live in
that area and I know there is no fenc-
ing there. You know what the situa=-
tion is, after the introduction of
electric traction. The electric trains
come without much sound and the
people want to catch the train earlier
and very often fall victims to the
train accidents. That is why fencing
is necessary.

Another thing to which 1 should
like to invite your attention is this.
I was saying about the work-load of
railway men. I had in my mind the
situation of the cabins at Serampore.
You will admit that it is the busiest
line. There, just three men have to
manage the whole affair. There are
four main lines, up and down. One
bacin-man has to attend to duty for
eight hours and it is physically im-
possible for a single cabin-man to
manage four lines. That. should be
looked into. I hope the hon. Minister
will enquire into it and see that
things are improved there.

I have heard the analysis and ex-
planation of the statement given by
the hon. Minister. 1 do not know
how the people will be satisfied with
this statement. But I am not cer-
tainly satisfied. That is why I humb-
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ly suggest that our to do justice to
the departed souls who fell victims to
the accidents under his regime, to
Eive some consolation to the bereav-
ed families, and to keep up the demo-
cratic traditions which were created
when there were major accidents and
Shri Lal Bahadur Shastri the then
Railway Minister resigned. That step
should be followed by our existing
hon. Minister of Railways, I know
that the resignation of the Ministex
is not a panacea, but at least our
democratic tradition will be main=
tained by his resignation. With these
few words, I conclude.

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, Sir, we discussed the
railway accidents exclusively for two
hours during the last session. Now
again we are discussing them for five
hours. It gives me no satisfacfion to
abuse or criticise the Railway
Ministry or the administration or to
shout af the Minister to resign when
a major accident ovccurs and quofe
Shri Lal Bahadur Shastri's example.
If you were to follow that advice, 1
think each one of us will have a turn
to become the Railwav Minister!

As a matter of fact, I think nobody
must be feeling more unhappy than
the railway administration and the
Railway Minister himself at the rate
of accidents which we are having
thoug h in the context in which he
presented the entire picture, the Rail-
way Minister wanted to give us the
facts and figures to appreciate that
nothing abnormal has happened during
this period or during this year, and
to show that the number of serious
accidents and the number of casualties
almost remains the same from year
to year. '

It may be construed from his speech
that the state of affairs has to an
extent improved, because, though
the number of accidents remains al-
most at the same level, the number
of trains which have been introduced
and the traffic which is being carried
on are much higher and larger. They
are rising from year to year.
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The hon. Minister also quoted cer-
tain figures from the U.K. and the
U.S.A. to indicate that we compare
quite Pavourably. I accept all that,
though some hon. friends on this side
pointed out that conditions in the
UK. and the U.S.A. are not compar-
able. I do not know in what respect,
except that in the UK. and the U.S.A.
they have got highly mechanised
things; they have opportunities to
improve and they have opportunities
for better training and, if in spite of
better mechanism and better train-
ing, the number of accidents is still
larger, the rallways can with some
justification claim credit on a com-
parative basis. But I do not know
if the hon. Minister realises that even
in the U.S.A. the rate of delinquency
is three times more than in this coun-
try. If you were to take into account
the figures for crime or juvenile
delinquency in the US.A. wyou will
find that there is nothing for us to
compare with more prosperous coun-

tries where there is a lesser sense of .

responsibility. I think these com-
parisons are not very satisfactory and
are invidious.

Apart from that, I would like the
hon. Minister to tell us what the
comparative position from year to
vear is, and what the comparative
position” with other countries is. May
I ask him this square question:
whether he is satisfled that the pre-
sent position is inevitable, that there
is not much scope for improvement
and that whatever improvement was
possible has been attended to. Is he
himself satisfied with it? I want to
know Whether he is satisfied that all
the necessary steps which could pos-
sibly be taken have already been
taken. T think he will not be able to
say that T wil] not go into these
numerous accidents, Of course it is
important to have an overall picture.

But T will only deal with those
serious accidents of collision, averted
collisions, derailments, etc. and try
to impress upon the Minister that
these are due to causes which, to a
very great extent are avoidable. But
my view is that we will not 7et a
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correct position if we just examine
only one picture of the railway ad-
ministration, ie. regarding accidents.
My feeling is that ‘accidents are just
a symptom of a deeper malady, a
deeper disease, from which the or-
ganisation is suffering. It is not as it
everything else on the railway admi-
nistration is going on very well and
it is only on this particular aspect of
accidents that something is really
wrong. So what is necessary is not
only a probe into these accidents, but
to examine the entire working of the
railway administration. what it is
suffering from and what can be done
about it.

There are certain factors which
have to be taken note of. The rail-
way administration has been burdened
with ever-increasing responsibilities.
The other day, I asked a gquestion of
the Railway Minister as to what was
the work load on each zonal railway
The zonal railways had been carved
out on certain standards and thelr
efficiency bureau had submitted a
report that each zone has got a parti-
cular work load of 160 units and when
they found thaf the load was a little
more, they bifurcated the railways.
But according to the figures submitted
by the Minister in answer io my ques-
tion, I find that the work load on al-
most each railway zone is much be-
vond what the efficiency bureau would
consider the level at which they will
be able to function efficiently. It is
much more and it is going to be
much more during the third Plan,
when the freight traffic is going to
be almost doubled. We have not
been told in this House as to how the
railway administration is tackling
this. This is bound to have an effect
on the working of the railway ad-
ministration. We must be taken inte
confidence.

I am myself, at the present junc-
ture, not prepared to say much on
this subject. The Railway Minister
was kind enough to send me the in-
formation and material which I had
asked for. He was good enough even
to offer to me the assistance of some
of his officers to let me understand
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the subject more deeply. 1 am making
allittle study of the subject and 1
shall be able to ask for further assis-
tance and material on the subject.
But it is obvious to me that the work-
ing of the entire organisation has

got to be examined in the context
o! various things.
Talking exclusively about railway

accidents, I would submit that the
M'nister should examine one parti-
cuiar aspect. He has given us an
over-all picture that the number of
railway accidents is just the same
from wvear to year. But if he makes
a deeper probe, he will find that in
a railway zone which has tuken cer-
tain important steps, there has been
a considerable fall in the number of
accidents. There are certain  other
zones where the number has increas-
ed. T would like the Minister to
give us the break-up of these railway
accidents on each zone so that we may
see whether the number of accidents
is even on all the zones or whether
the performance of rertain zones has
gone up and of certain others has
gone down.

If my information is correct that
the performance of certain railway
zones has gone down, it is easily
understandable that if the maunage-
ment is tightened and if there is gz
really sound man at the top, he will
be able 1o improve the state of affairs.
If vou have a man who takes a
faissez faire attitude or a routine at-
titude, in the matter, the number of
accidents goes up. So, I feel that the
first thing to be done is administra-
tive tightening up and administrative
efficiency. If you have the right man
at the right place and if vou give
him proper authority to function free-
lv and take immediate steps at the
proper time, he will be able definite-
I to give you a much better account,

I am concerned only with giving
certain suggestions to the Minister, so
that he mav be able to improve the
railways. He should get periodic re-
ports from each railway zone and
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see that each General Manager is
made to feel that he is under the
direct eye of the Railway Minister.
Each General Manager should apply
the same principle to the Divisional
Superintendents. 1 do not want that
in the annual reports written by the
General Managers about the Divisional
Superintendents, they should only
pass remarks about their promotion.
1 want that in the annual report of a
Divisional  Superintendent, entries
should be made as fo how he “has
conducted himself and what is the
state of affairs of that particular divi-
sion during a particular period when
he was there, whether he has taken
any personal interest in taking effec-
tive steps to see that the number of
accidents goes down and efficiency in-
creases. He must not be removed for
at least three years. He must be
permitted to stay there for a longer
time so that he will be able to give
a good account of his performance. If

* vou transfer a man after six months,

1 year or 1/1|2 years, you cannot hold
him responsible. I believe posts higher
than Divisional Superintendent are
selection posts. So, these promotions
should go to those people who really
#ive a first class performance of their
Aivision and not just in the ordinary
and natural course. If the Divisional
Superintendent knows that his future
career is tied down to the performance
which he gives of his particular divi-
sion from vear to vear. 1 a msure he
will take a personal interest in the
matter.

1 would also like Lo appeal to the
Minister to strengthen the inspecto-
rate. You will remember, Mr.
Deputy-Speaker, that even in the
Rajya Sabha I raised this point times
without number regarding the Inspec-
tor of Railways. There was a move
trom the Railway Board to take over
the Inspector of Railways from the
Ministry of Transport under their
direct control. 1 protested against it;
1 put question after question and
eventually while Shri Lal Bahadur
Shastri was Railway Minister, he
agreed and they gave up that pro-
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posal, so that the Inspector of Rail-
ways will continue to be under the
Ministry of Transport and he could
have an independent checking on the
railways. That has happened. But,
unfortunately, what 1 find is that his
authority has been very considerably
diluted. He does not make any im-
pact as before. His inspections are
not given that weignt and that im-
portance which they used to carry at
an earlier time. This is something
very wrong.

Mr. Deputy-Speaker: The hon. Mem-
ber should try to conclude now.

Shri Harish Chandra Mathur: Sir,
five hours have been allotted for this
discussion. I will take another ten
minutes.

Shri Sonavane (Pandharpur): He
has got many points.

Mr. Deputy-Speaker: He has already
taken 15 minutes.

Shri Harish Chandra Mathur: Sir, I
would not like to repeat the causes
which have been detailed by the hon.
Minister for Railways. But, if vou
just divide the causes vou will find
that they fall into three categories.
Fristly, as I said, there is the human
failure. Secondly, there are the
defects in the mechanical equipments
and devices. One thing is very clear
in my mind, that so far as the
mechanical equipments and their
maintenance are concerned, never be-
fore were our standards lower than
they are today. This is reflected in
every aspect of the administration.
The maintenance is at its lowest. The
mechanical equipments and the
mechanical devices which are avail-
able to the railways are not 'maintain-
ed properly. It is not due to any
lack of funds, but it is actually due
to the lack of utilisation of the funds.
Let the hon. Minister deny and say
that the funds are used in full. They
have not been able to utilise the funds
that this Parliament has sanctioned.
[ do not think the Parliament would
hesitate even for a moment to give
them another Rs. 5 crores or Rs. 10

SRAVANA 25, 1884 (SAKA)

Statement on 2098
Railway Accidents

crores if that is necessary to provide
all the necessary equipments to pre-
vent the occurrence of these accidents.

The third thing is the human factor.
As I told you, my hon. friend has
mentioned about fraining. Training
is absolutely essential. But, disci-
plinary action, as he said, is equally
necessary. There should be power
to take immediate. disciplinary action
on the spot. I do not know why the
General Managers whom we pay
Rs. 3,500, who are the senior-most
men, are not given such powers.

Shri A. P. Sharma (Buxar): They
have the powers to deal with these

cases.

Shri Harish Chandra Mathar: They
have not got the powers; that is the
unfortunate fact. I would say that
even the Divisional Superintendents,
with this increase in $he work load,
should be made chota General Man-
agers and they must also be given the
authority to take immediate action
and inject a sense of urgency in the
minds of the people.

Regarding the drivers who are
primarily to play a very important
role in the working of the Railways,
I want to point out one thing. Pre-
viously, well, I was concerned . with
the small State of Jodhpur. Though it
used to be the fourth largest princely
Stat® in India, we had a railway of
only 1400 miles. During those days
every driver had a sort of attachment
with the engine which he was driving.
You must inculcate into these drivers
a sort of personal attachment for the
locomotive which he is manning and
he must be made to take care of that
locomotive. He will respond to that,
but we have not inculcated the right
psychology and the right background
to our men who are directly concern-
ed with it.

Well, Mr. Deputy-Speaker, I have
varlous other points to make, but in
due deference to your wishes and
because there are many other hon.
Members who would like to partici-
pate in this discussion I close my
speech.
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FUEATT WA A FHATT
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Shri Hanumanthaiya: Sir, as my
hon. friend Shri Harish Chandra
Mathur said, it is very dgifficult to
make ull the points one has in his
mind during the course of 15 minutes.
Nevertheless, we have to do it. I
would, therefore, take only one point.
That point, though it was in my mind,

2100
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eame up very prominently when the
hon. Member belonging to the Com-
munist Party opened the debate By
already preparing a sort of defence in
advance for some categories of rail-
waymen. As the hon. Railway Minis-
ter says, there are 11 lakhs of rail=-
ways organised into various sectors.
There is the sector of management,
consisting of the officers of the Rail-
way Board and others, Divisional
Managers and upwards. There is a
large percentage of railwaymen called
railway labourers, organised wunder
various names in various zones. I do
not make any distinction between the

opolitical affiliations of these organised
railwaymen. For the purpose of this
debate, T would call them organised
labour,

Every one of us is very enthusiastic
in blaming the Ministers, the Govern-
ment, as is easily done. 3esides, they
are before our eyes. That is the tem-
ptation. Whenever we make criticisms
or suggestions, they must be, as I
have been pleading. on non-partisan
basis and in an objective manner so
that our administration may improve
and the safety and well-being of our
people is guaranteed.

This House has. passed several
legislative enactments, guaranteeing
all kinds of rights and amenities +to
organised labour. I was one of the
Members of the Provisional Parlia-
ment which passed innumerable laws
in this direction. Then we were all
happy that we were ahle to concede
so many rights and amenities to or-
ganised labour. A time has now cume
for us to consider whether organied
labour has come up to our expecta-
tions in th& matter of discharging its
duties. Many a time organised 'abour
is found to be more interested in
trade unionism than in the welfare of
the railways, in the proper and effi-
cient management of the railways or
In the people at large.

The slogan of the trade union ard
the political party of my hon. friend,
Shri Bhattacharya, is “workers of the
world, unite”. Against whom? Against
the common man. Whenever they
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ask for increase in their emoluments,
or guarantee for their rights or safe-
guards against punishment or victi=
misation, as they call it, in a way,
they will be uniling themselves
against the common man. 1 have
hardly listened to a speech on the
floor of this House, fixing the responsi-
bility squarely on the organised
labour. Not that the others are
entirely free from responsibility. If
Ministers are responsible, if the Rail-
way Board is responsible, much more
responsible is organised labour,
specially in a socialist pattern of
society, Because in a socialist pattern
of society the masters are also the
people who work., It is also their
responsibility. Therefore, let nobody
run away with the impression that it
is the officers of the railway and the
Ministers that are solely to be blamed.
Unfortunately, for the last one (ecade
or more, debates have taken place
here as though the sole culprits are
the officers and tha Ministers. We
have completely forgotten the res-
ponsibility ‘of organised labour, be-
cause they have innumerable votes
and we were afraid that they may
vote against us in the next' general
elections. These are considerations
which ought to be given up from our
minds once and for all if we are to
play our part truthfully and effective-
ly as representatives of the nation,
not of this party or that party, or
this political affiliation or that affilia-
tion.

I had 1o travel by train about two
months ago from Bangalore to Coim-
batore when some of the railway pro-
blems struck my mind forcefully.
From that day onwards I have begun
to take interest in the working of the
railways. Formerly, I never used to
travel by train. I used to travel by
car if it was a short distance, or by
plane if it was a long distance. So,
it was years since T ceased to travel
by train. Durine this train journey
at a station called Ernde, the guard
went on whistling three or four times
and the train did not start. I was
sitting in the compartment. They did
not know mv identitv. I went out
and asked the guard why the train
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had not started even though he had
waved the flag and whistled thrice.
He said that the engine had not warm-
ed up. When I asked why, then did
he whistle he could not answer. He
then told me privately that many a
time this happens because the drivers
do not obey his whistle. At the sub-
sequent station also I went on making
enquiries. 'There is not that co-
ordination which is needed between
worker and worker and department
and department even at the lowest
level. It may be that by the educa-
tive process, as the hon. Minister has
stated, we may be able to make the
officer class, the educated class, come
up to the highest pitch of efficiency
but, so far as the workers are con-
cerned, there is a good deal of chaos,
a good deal of consciousness of their
rights which has led to indiscipline.
In many cases, the officers are afraid
of the railwaymen. Many a time,
railwaymen, the organised labour,
may have a grievance or may not
have a grievance but the amount of
discipline that is necessarv is not
there, the amount of obedience that
is necessary for efficient management
of our railways is not there. It is
this aspect that ought to be tackled
very seriously.

As you know, Sir, very often 1 do
not think in the routine wav. It mav
be mvy fault but, nevertheless, I ven-
ture to make a suggestion to this hon.
House which may not be accented to-
dav but will be accepted in times to
come. When 74 people die at Dum
room it the railway laws and proce-
dure merelv permit the &appointment
of a committee, or issuing of notices,
that is not a satisfactory and effective
way of making people know their res-
ponsibility. T would urge that in the
changed circumstances, where there
is no longer a capatalistic society but
a socialist society, guilt is not solely
what is called theft or injury inflicted
upon another. The pgreatest guilt is
offence against society; the greatest
guilt is offence against people who
are expected to be faithfully served
by the pald class of society. Here are
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11 lakhs of people whom we pay to
carry us safely and in proper time to
our destination. They do not do any
charitable work to the rest of the
population; they are expected to do
their duty.. If they do not do their
duty, they ought to be punished; not
in the way enumerated in the list,
namely, that a notice has been issued
or they have been suspended. That
is not the punishment the tears and
sight and sufferings of the relatives
of the 74 people call for. As I said *
on a previous occasion, these offences
must be made capital offences.
o -
Shri Bhagwat Jha Azad (Bhagal-
pur): 302.

Shri Hanumanthaiya: The labour
laws, if necessary, and the Indian
Penal Code, in particular, ought to be
amended and anybody who is resoon-
sible directly or indirectly, willing!y or
negligently, for the death of any per-
son must be held guilty of murder. It
should be for him to plead before a
court of law if there is any extenuat-
ing circumstance. If there is, a les-
ser punishment. It should be for the
court of law to determ'ne. So far as
the Government machinery is con-
cerned, so far as the public prosecu-
tors’ wing or that branch of Govern-
ment is concerned, they must haul up
everyone who is responsible for the
death of a person for murder.

If I give a little piece of advice I
may not be misunderstood for vanity.
There is g dictum that no government
can run efficiently unlesg there is, what
is called, fear and respect for aut-
hority or for the person who exer-
cises authority. If it is purely res-
pect, it becomes, what is called, the
goody-goody Government of Bharat,
as we say.

Shri Harish Chandra Mathor: It
can never be respected.

Shri Hanumanthaiya: It it is pure-
ly fear, it becomes a tyranny. It is a
harmonious combination of these two
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elements, fear and respect, that will
give us good government. It is with
this view that I am making this sug-
gestion in all honesty and sincerety
that our law should be amended so as to
make every offlence ugainst life and
society a capital offence,

Shri A. P. Jain (Tumkur): Mr.
Deputy-Speaker,  Sir, railway acci-
dents are -a matter of grave concern
and rightly so as on many an occasion
they involve danger to human life. Of
late figures have been given in this
House which go to indicate that quite
a large number of persons have lost
their lives and others have been in-
jured seriously or lightly. It s,
therefore, but befitting that this House
should take serious notice of railway
accidents and debate them once, de-
bate them twice over and debate
them many a time. In fact, if I have
been able to understand the trend of
the hon. Minister correctly, he has wel-
comed this debate because, for one
thing, he has been able to put the
viewpoint of the railways before this
House and, for the other, he has been
able to understand the feeling of
others.

Having said so much, we must be
clear in our minds that no amount of
shouting and denouncing will improve
the working of the railways. Some
hon. Members here interrupted the
hon, Minister when he was giving
figures of railway accidents in pre-
vious years and in other countries.
To my mind they are both very rele-
vant figures because when we judge
the efficiency of the railways we have
to do it in the background of the work-
ing conditions that exist, namely, what
had been happening in the past and
what is happening in other countries.
It does not necessarily mean that there
is an exact parallel between the rail-
wayg here and the railways abroad.
Nonetheless, the figures which the
hon. Min’‘ster has given, lead us to
one inevitable conclusion, that is that
in a mechanised and fast running
transport, like the railways, a certa'n
number of accidents are ynaveidable
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It should be an endeavour on our part
to lessen the number of those acci-
dents; but we have to put up with
them against our wishes. Sir, with the
modern developments in technology,
our machines have reached a high de-
gree of perfection. Even so while the
astronautg have circled round several
times and come down to earth, while
mechanism has reached a high stage
of perfection, yet more conditions in
which our railways are working, I
am afraid, the contention of the hon.
Minister that some accidents have to
be put up with cannot be ignored.

The Indian Railways during the war
were greatly exhausted. I am glad
that during the First and Second
Plans some renewal gnd renovation
has been done and the railways are
in a much better state of repair, Even
so, our railways are over-burdened.
They have to carry a much larger
number of persons than has been pro-
vided for. In fact, the expectations of
the Planning Commission in regard
lo passenger traffic have been exceed-
rd and the railways are avercrowded.
Sometimes, they have to run more
trains than what the track could reca-
sonably bear.

Then, the freight traffic has also 'n-
creased much beyond expectation.
Thercefore, yvou cannot lay the blame
wholly on the railways for some of the
minor accidents that have been hap-
pening. There have been some major
accidents about which we feel very
soory, which perhaps could have been
avoided and with a hetter administra-
tion which, I think, will be avoided.
Even so, I think the picture is not
so gloomy as some Members have
tried to draw it.

The hon. Member, Shri Bhattacharya
caid—I will repeat his words—
that accidents are increasing da'ly.
We are sorry for the accidents, Even
if their number ig stationary, we would
like it to g0 down we would Iike that
there should be no accidents; but it
is overdrawing the picture, particular-
ly, in the face of the facts and figures
which the hon. Minister hag given us
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when he said that accidents are ever
on the increase. He went on further
to say that peoole who get into the
compartment of a train do not know
whether they will reach their destina-
tion. These are all exaggerated state-
ments which are not going to do any
good to the country. They can spread
panic but they are not going to im-
prove ‘the administration. We find
that the traffic is ever on the increase
and therefore this statement to say
the least, is overdrawing the picture.

The hon. Meémber, Shri Bhatta-
charya, raised a very fundamental
question. He said that something must
be done to avoid accidents. We are
all one with him. The hon. Minister
also wants accidents to be avoided.
Everyone of the hon. Members pre-
sent in this House want that there
should be no accidents. But what,
after all are the 'suggestions that he
hag put forward? He has put for-
ward only three suggestioms. One is
that there should “e an overal] in-
quiry. It is a valuable suggestion. I
hope thes hon. Minister will give full
thought to it because accidents are
nothing by themselves, they are only
a part of the railway administration—
some of its failings and weaknesses—
and unless the railway administration
is tightened in all its aspects and facets
accidentg cannot be eliminated alto-
gether. The other two suggestions
which he made were to put up fencing
and to increase the aumber of cabin-
men. If these things could eliminate
accidents, it is a very easy thing. But
the thing is not so siruple

My hon. friend, Shri Mathur, has
made some very valuab'e suggestions.
One of his suggestions to which 1
would like to lend my support is that
the working of the diffcrent zones
should be studied. il 1s a fact that
in some of the zones ‘he working con-
ditions of the railways are better.
There are fewer accidents there while
in the other zones there are more ac-
cidents. Here is something which can
provide us with instances or examples
~nd precept. What one 1uilway zone
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is capable of achieviag 'he other rail-
way zones are also capable of achiev-
ing. Therefore I would request the
hon. Minister to give some thought to
it. He should have a comparative
study of accidentg and relevant things
done in the different zones to find out
how or why it is that one zone is do-
ing better than the other zone because,
after all, the conditions are almost the
same everywhere.

My hon. friend has also made an-
other suggestion and that ig in regard
to the tightening of the administra-
tion. The hon., Minister has said that
the penal aspect is an important once.
It is an important one. But what hap-
pens is that by the time the decision
is taken, much of the time hag elapsed,
and the effectiveness of the penal
action disappears,

16 hrs,

The hon. Minister has given us
figures of the number of accidents that
have taken place in a particular year,
1 think, 1960-61, and he has also given
us the figure in regard to the number
of cases in which action has been
taken. Proportionately, it was a good
performance, but we do not know
whether in important cases, action was
quickly taken. I think that there is
a good case for the devolution of
authority not to the minor officials
who may vietinise the pointsmen,
signalers and others, but to fairly
well-placed officers who can take a
dispassionate view but who can at the
same time also take effective action;

There is another thing to which I
would like to draw the attention of
the hon. Minister. At present, there
is a system under which in each acci-
dent a separate inquiry is held. The
inquiry may be through an inspector;
in certain cases, it may be also through
a High Court judge. So far as that
goes, that ig all right. But these in-
quiries will never eliminate or sub-
stantially reduce the occurrance of
accidents.
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I have seen a press interview given
by Dr. Kunzru, chairman of the rail-
way accidents inquiry committee, and
who has said that he had collected all
the reporis of the inquiries and found
out the causes of accidents and got
them classified. He is trying to work
out a report on the basis of the re-
ports which he will discuss with the
railway authorities and others and
then make his recommendations. The
method which Dr. Kunzry, has follow-
ed gives us certain lessons. I would
suggest to the hon. Minister that
there should be a bureau of research,
which should keep in constant touch
with the accidents occurring, and
which shou]q function in a scientific
and technical manner. This bureau
must be manned by very highly
qualified persons, men whose position
and whose knowledge can exercise in-
fluence on ra:lwaymen who and who
may also inspire confidence among the
public; they should keep themselves
constantly in touch with the causes of
accidents and suggest technological
ang other improvements. I make this
suggestion in the hope that it will be
given proper and due consideration,
because I am one of those who be-
lieve that modern technology today
has reached a stage where almost any-
thing is possible, and accidents and
mishaps can be avoided to a very
large extent, but only when things are
properly organised. I do not think
that an inspector, whether he is un-
der the Ministry of Transport or un-
der the Ministry of Railways or even
supposing he is put under the charge
of some High Court where no in-
fluence works upon him, is the pro-
per type of person to find out
the rea] causes or to make a
really satisfactory recommendation
for the improvement of the working
of the railways. So far as personal
responsibility of individuals in respect
of a particular accident is concerned,
it will have to be inquired into se-
parately. But gso far as the technical
defects ang other specialised reasons
which account for these accidents are
concerned, the bureau of research will
do it. N
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There is also the question of over-
worked people. We cannot ignore that
fact. Now, with the faster speed and
the better mechanism with which the
railways are run, better locomotives,
better engines such as diesel engines,
electrical engines etc., and better and
improved signals, superior and more
vigilant human skill is needed. If we
over-work men, if we over-work a
driver, or a signalman, there is always
something to be saig for them. There-
fore, it ig essential that railwaymen
should not be overworked because
they have to handle specialised mac-
hinery. They must also get proper
training. I am not fully acquaintea
with the type of training provided to -
signalmen and others. Initially, as
regards the type of men that are to
be recruited, since we are having
more mechanisation and  better
types of equipment, it is neces-
sary to recruit educated persons of
higher calibre. These persons must
have proper and sufficiently long
training; there must also be in-service
training, so that they may keep at
least with the developing needs.

So far as fixing of personal respon-
sibility is concerned, we know that it
is not always an easy thing. We have
talked about it several times. When
an inquiry into a railway accident is
made, we try to fix the personal res-
ponsibility of individual railwaymen.
But I do not think that our methods
of inquiry is sufficiently developed to
fix personal responsibility I want
that a railwayman should feel that he
is the trustee looking after the wel-
fare of millions and millions of pas-
sengers who are trave] by trains and
who have entrusted their life and safe-
ty into his hands, and he must feel
personally responsible. If he does
not, then he must be adequately dealt
with

Finally, I would say a word about
unmanned level-crossings. A large
number of questions have been asked
about this matter. The system of un-
manned level-crossings prevails all
over the world. Only this morning,
we were informed that there were as
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many as 19,000 unmanned level-cross-
ings. While every effort should be
made to man the unmanned gates,
wherever it is found necessary and
feasible, it is necessary at tihe
same time that our motor drivers and
lorry drivers everybody who drivers
a fast-moving vehicle on the road
must develop a sense of responsibility.
They must also be properly trained.
There is ne reason why a motor
driver or z truck driver shoulgq not
know that the train is coming.

This morning, 1 was really surprised
to hear a statement from the Deputy
Minister of Railways. He said that
be was going on the road, and found
that one truck driver and one bus
driver were stand'ng face to face,
bumps to bumper, and would not
move backwards. So, both were stand-
ing on the railway line. And the De-
puty Minister had to get down and
ask them to move. If that is the sense
of responsibility on the part of thesc
motor drivers and truck drivers, how
can we blame the Railway Adminis-
tration? It is a wonderful thing that
the truck driver and the bus driver
should both be standing on the rail-
way line, with the imminent danger of
being erushed.

A suggestion was made that at un-
manned level-crossings the motor dri-
vers should halt and proceed. That is
a system which is being followed in
vertain parts of the country. When a
bus driver or a lorry driver or a truck
driver passes a level-crossing, he must
first stop and then on]ly move, and if
he does not stop, he must made be
legally punishable.

Shri Hanumanthaiya: There can
alsp be another thing, namely traffic
tslands. Just as we have these traffic
islands in the cities and towns, like-
wise, we can have circles on either
side of the railway line, so that the
speed of the truck or the lorry or bus
would automatically get reduced.

Shri A. P. Jain: There can be vari-
s devices, but my point is that in
v poor country like ours, we cannot do
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away with these unmanned level-
crossings. Some simple device ghould
be found out to improve maters, and
u greater responsibility must be thrown
upon the users of the road also. We
vannot blame the railways every time
simply because the user of the road
has not taken the necessary precau-
tione.

There may be many other points,
but my time is up, and I would not
like to encroach upon your indulgence
any more,

siari Hem Barua Gauhati: As
the House assembled for this session,
there came the tragic news of the ac-
vident at Dumraon in which 72 per-
sons were killed and 54 injured. I do
not want to deal with it because an
Tnyuiry Committee has been appointed
and it is inquiring into the matter. But
this ‘s one of the major accidents that
has taken place in this country, and
before the memory of the accident at
Dhunbad and Jaipur faded, there is
this iragedy at Dumraon.

This shows that there is something
volten, I would say, in the railway
administration. I do not want the
Minister to indulge in full-throated
self-praise and to say that the per-
formance of the Indian railways is
one of the best in the world and to
produce certificates from foreign
sources, British sources or from the
World Bank sources or from Swiss
sources. I will request him to admit
facts, modest ag he is, and then adopt
‘measures to remedy this evil. The
matter has brought shame and distress
so far as this country is concerned.
What do we find in reality? What-
¢ver the foreign sources might say,
whatever compliments they may pay
to the railways for their performance,
whether those compliments are relat-
ed to facts or not, the travelling public
know, because they have their own
evxperience and thig experience has
given rise to suspicions, and these sus-
picions are deep-rooted in the minds
of the people.
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Therefore, I do not want this de-
bate to turn into a battle of wits. 1
do not want the Minister to side-
track issues and to try to score a
debating point here or there. There-
fore, I say that he should admit facts
and then try to remedy this cancerous
development in our railway system.

It ig a fact that accidents have be-
come chronic so fa: as the Indian
railways are concerned. The Minis-
ter himself has admitted while intro-
ducing the motion that there are 8,000
accidentg every year and he has cate-
gorised them. This show; that acci-
dents are chronic with cur railway
system. In 1961, ther: was g survey
conducted into the nu.xuer of acci-
dents and we find that luring the
first six monthg of thal yerar there
were ag many as 1,893 accidents. There
was the Shahnawaz Comnitlee which
made a survey. According to that
committee, during January 1, 1953 to
January 10, 1954, there were as many
as 3,282 accidents.

1 do not wani to was'e the time of
the House by giving a numerical enu-
meration of the accidents because thev
are too well known and the Minister
himself categorised them. He has
given a very fat number of accidents
that annually {ake place in our coun-
try. But I would tell “im that some-
how or other this has brought disgrac:
to our railway system. It has brought
disgrace to the coun‘ry itsell. There-
fore, I want that he shouid {ry o gear
up his administration to & point where
it has to be serious 1n desiing with
these accidents.

He has detailed some precaut:cnary
measures. But I do ot think these
precautionary measures are encugh be-
cause these have not succeeded in do-
ing away with or reducing the num-
ber of accidents that we have in this
country.

In the statement the Minister pre-
sented to us the other day, there is
listed an accident which occurred on
the North-Eastern Railway on 30th '
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June, 1962, What ubout this accident?
[t took place because of the ‘displace-
ment of ¢»ring plates due to absence
of set screw on spring buckles’. This
pinpoints e question: whenever a
wagon is taken out or an engine is
taken out, is it properly examined or
not? This is a very important point.
If it is not properly examined, then 1
say that it is a crime committed on
the travelling public.

2114

Then another matter has to be
inquired into; namely, the incidence
of accidents consequent on a certain
screw missing, a certain bolt missing
and so on. Therefore, the question
arises whether before an engine or
wapgon is taken out, these things are
properly examined or not whether it
is scen that sparc parts exist or not,
and if the spare parts exist, whether
they are made available to the party
concerned or not. I would say that
the accidents detailed here could be
averted with a little more care and
caution exercised on the part of the
railway administration. But some-
how or other, there is no attempt like
that. When I speak of the ‘railway
administration’, I do not mean only
those people who are high up at the
oscalator.  According to me, the
administration embraces a much wider
ambit,

It is a fact that often drivers have
been forced to accept engines about
which they have complained. They
find that there are certain defects.
They refuse to take such engines, But
in spite of that, they are forced to
take out such engines. I remember
some years back there was an incident
at Calcutta. A railway train that was
to carry most of the office-goers came
late. What happened? The office-
goers missed their offices. As a result,
the crowd surrounded the driver of
the engine and pelted stones at him.
Then he was bleeding. I do not
approve of the conduct of that crowd.
But a crowd is a crowd everywhere.
Then what happened? A reporter of
the Statesman met the driver and
interviewed him. The driver said
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very revealing things. He said: “At
the time of taking out this railway
cngine, I told the loco shed people that
there was some pipe leaking. The
loco shed people said to me: ‘Take it
out and just manage'’. 1 tried to
manage with this engine. It mis-
behaved on the way all through. As
a result of that, see what has hap-
pened to me. As a result of that, 1
have to face the odium”. His head
was bleeding.

There are instances like this. You
cannot waler down the gravity of the
situation by making a few statements
or by piling up such statistics in this
House. The situation remains and the
gravity of the situation has to be
taced squarely. It cannot be, it must
not be, watered down lke that. 1
would say this a hundred times.

It is a fact that there is no major
check or major control. The drivers
must not be allowed to take out
engines about which they complain,
[t does not matter whether the defect
is a major one or a minor one. In
any case, the driver must not be
allowed to take out an engine when-
ever there is a disability of the sort
of sub-standard vacuum pressure.
Minor disabilities can be attended to
with care and caution. But what is
happening in this country? Even
these minor things are not attended
to. I have cited the instance of the
driver in Calcutta, who had to face
the odium because the complaint that
he made about the engine he was
asked to handle was not attended to.
[ would say the railway administra-
tion does not have the moral right
to play football with the destiny ot
the travelling public. But .that is
what is happening in this country. 13
accidents in a row in the course of
41 days! Tt might be said that these
are minor accidents. Whatever that
might be, accidents are accidents
You do not characterise accidents like
that.

Coming to the NE. Railway acci-
dent, it occurred because ‘thras
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wagons derailed by all wheels and
the engine derailed and capsized'. It
might be that the wagons capsize or
the engine capsizes because of the
defective track. What is our experi-
ence? The tracks are in a poor state.
They are worn out. It is said that
upto 31st March, 1960, only 4,173 miles
of tracks were renewed. What about
the rest? What about providing
cushion ballast under the sleepers?
What about the sleepers themselves?
Will the Minister give us statistics
about the renewal of sleepers and
renewal of track? I am very happy
to know one thing. Very recently, on
the 9th July, the Minister made a
statement at Madras. This is what he
said about the importance of renewal
of tracks, which is a very fine thing,
and I congratulate him on that:

“We have to keep the wheels
moving at a certain speed and the
tracks should be able to take
heavier loads.”

[ am glad that the new Minister of
Railways has realised the importance
of renewing the tracks. Wheels need
roads or rails to move on, and even
steel is not invincible to the shocks
of wear and tear, and that is why
this is a problem that has to be
attended to with all care and caution,
but the precautionary measures that
were dished out to us some time back
do not contain an iota of suggestion
so as to improve the tracks or so as
tn replace the worn-out tracks.

Now, what about the engines?
Some of the engines—I will not say
most of the engines because here an
engine derailed—are over-aged. On
the admission of the Minister I can
say that 25.4 per cent of the engines
on the broad gauge are over-aged, and
19 per cent of the engines on the
metre gauge are over-aged. This is
what he himself said some time back
while replying to the debate last time.
What can you do with these over-
aged engines? What about the
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repairs? The repairs are entrusted
to people who are not technically
suitable or who are not technically
trained. Here, I would quote the
report of the Basu Committee. The
Committee says a very significant
thing, but this has not been attended
to, the precautionary measures do not
contain it. The Basu Committee says:

“Compared with the revenues
earned, Indian Railways, even
with all the recent expansions,
are not spending any consider-
able amount in training their
staff. The American Railroads,
we find, lay a good deal of
emphasis on training as means of
increasing efficient performance
and they have not grudged the
expenditure involved.”

So, how can you with over-aged
engines hope to avoid accidents?
When your child is ill, you want a
good doctor; you do not want statistics
of doctors and nurses that a hospital
might possess. When there is a
disease like that, a cancerous disease
of accidents in this country, we want
good engines and good men, techni-
cally competent men, who can look
after the health of the engines; we
do not want statistics of men who
work in the loco sheds.

Often it is said that accidents are
due to human failures, and as far as
I know, the preliminary report on
the Dumraon accident also says that
this tragedy occurred due to human
failure, but what about the drivers
and firemen? The driver and firemen
have no fixed time for rest, no fixed
time for work, at times they are
forced to work ten hours at a stretch.
They live away from their families,
live in the running rooms where con-
ditions are not very satisfactory, I
would say they are wretched. This
human aspect is never taken into
account. The drivers are exhausted
because of overwork, because of
fatigue.

I would put it in a different way.
The drivers are exhausted, the tracks
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are worn out, the engines are over-
aged. Against this background, how
can you hope to avoid accidents? On
worn-out and dilapidated tracks,
grivers are forced to overwork, are
forced to drive over-aged engines,
and the human body has certain
limits. The driver’s human body has
these limits also. Under these circum-
stances, it is difficult to avoid acci-
dents, and these are the facts that
have to be taken note of, but in the
precautionary measures I do not find
any of these measures.

There are five accidents, the Minis-
ter said, so far as level-crossings are
concerned. There are 19,000 level-
crossirgs in this country, no doubt,
but at the time of the construction of
the level-crossings, only the classi-
fication is token up, and then in our
country borause of the Five Year
Plans or because of other factors, road
traffic is growing in volume. That is
never taken into account. Only when
there is some sort of accident against
road traffic at an unmanned level-
crossing, the railway administration
wakes up and tries to categorise it,
wut il into a new classification. This
will not do. I would go a step further
ond say that if possible there should
be an attempt to categorise, re-classify
level-crossings, and they ought to be
manned as far as possible. I know
that we do not have the money, but
this is also a fact that the railways
are earning a substantial revenue,
Whon the railways are earning a sub-
stantial revenue and are neglecting
their primary functions, I would say
that this is very bad for the country
and bad for the administration also,

There is a very funny thing here,
about action taken, and this wus
mentioned by a friend.

There wag an accident on the South
Eastern Railway. And, under the
column, ‘Action Taken’, it is written
like this: ‘Driver was killed. And
the hon Minister tried to explain it
away as a mistake, a typing mistake.
But the little bit of knowledge of
English I have never made me spell
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it out like that. How could that have
been typed incorrectly? The driver
was not killed. IHe was not there.
He was dead. How could it be a typ-
ing mistake? You can correct it in
any way, you can re-type it in any
way. You can do anything, 1 say.
(Interruption).

May 1 say, what happened, indulg-
ing in a personal matter? (Interrup.
tion). My wife asked me, a little
idiotically of course, ‘Why is il that
the driver was killed? Are not aceci-
dents an Act of God, Could not the
Railway Administration find out some
better action against the driver'?
Now, I do not complain against the
Railway Administration for subject-
ing me to this tortuous gquestioning.
But, I would say a hundred times that
this very fact epitomises the ineffi-
ciency of the Railway Administration.
Therc is no doubt about it. (Inter-
ruption).

An Hon. Member: What did you
tell vour wife?

Shri Hem Barua: ] tried to explain
the thing. Einstein tried to explain
the theory of relativity to his wife;
and she told Pressmen that in spite
of the best efforts that her husband
took, she could not be made to under-
stand the theory of relativity.
Similarly, in spite of my best efforts
I could not convey the mind of the
Railway Administration to my wife
because she is not as intelligent as
most of the Delhi women are.

Shri N, Sreekantan Nair (Quilon):
God save us from such wives!

Shri Hem Barua: Accidents occur
and then enquiries are conducted.
But, what about this enquiry? What
about railwaymen giving evidence
before the Enquiry Committee? There
is always a sort of concoction, a mis-
representation of facts. Why is it?
Because the railway employees who
are asked to give evidence before
committees like that suffer from a
perpetual  fear; and that fear Is,
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uction against them. I would requesi
the Minister to see that this fear is
removed so that the truth may come
out.

Towards the conclusion I would say
that the Administration must be alert;
must try to avoid accidents, must
take more vigorous remedial measures;
und whenever any complaints are
made gabout defects or about short-
ages, the Administration must be
made to see that these defects or
shortages are removed.

I would say another thing., The
other day, a certain Member demand-
ed the resignation of the Railway
Minister. 1 would not demand the
resignation of the Railway Minister
on the analogy of Shri Lal Bahadur
Shastri. 1 have always thought that
Shri Lal Bahadur Shastri's resigna-
tion was more or less a politically
cirivalrous gesture. And, I do not
want the present Railway Minister
to indulge in that sort of politically
chivalrous gesture, He is a tall
person; he has great capacity, he is
capable of hard work. I only hope
and trust that h. w.ould be able to
streamline his Administration instead
of resigning.

But I have also felt that Sardar
Swaran Singh is an unlucky man and
my sympathies go to him. (Interrup.
tion). He is unlucky because wherever
he lays his fingers on the thing starts
burning. And, that is why I have
always felt like that. I would only
beg of him to infuse his strength,
infuse his courage, infuse his vision
into  the Railway Administration.
What has happened is a legacy of the
past because these accidents are not
accidents of today. There is a legacy
behind the accident; that legacy
ought to be removed and a better
administration should be given to the
country so that the travelling public
mav feel a sense of security.

Dr. K. L. Rao (Vijayawada): Mr.
Chairman, accidents are a natural
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voroliary to the adoption of increased
spe~ds in the modern world intro-
Auced by cars, locomotives and aero-
nlance, l.ast year I saw in Tokyo,
voards put up at important places
show:ng the number of dead and
injured daily so as to remind the
people of the dangers of road traffic
and neerd for careful driving. Deaths
of course occur due to the violation
ol one’s own body’s system or due to
ill-feelings that enter between people
and duc Lo careclessness but in the
train accidents, innocent people die
for no fault of their own and that
gives us a sense of sorrow and resent-
ment.  Accidents could be reduced
by technical progress and by a pro-
cess of increasing human efficiency.
It should be our endeavour to discuss
constantly about these problems, not
only on occasions like this, but periodi-
cally so that if any bright ideas come
up, the hon. Minister can applv and
the accidents may be averted.

A moving train has got a lot of
power. A moving train of a thousand
tons with forty miles speed has got
power equal to two times the amount
of electrical power utilised by the
Delhi Electric Supply system, when
there was no shedding. Such a large
amount of energy, if it is planned and
utilised, can give good results bui
spent in an unplanned way, it results
in destruction. Collisions take the
largest amount of human toll. There
15 no other way to avoid them except
to introduce more mechanisation and
more scientific methods of control and
uvoid as far as possible human opera-
tions. That is what is being done
in western countries. They are
making use of electronics and modern
science and these controls are operated
by very few persons so that big mis-
takes are not coming in. At this
stage, I may say that accidents in
England and other countries are due
to different reasons, due to increased
speeds, fog and so on. That is entirely
a different aspect. So, it should be
our aim to gradually introduce thesc
mechanical devices so as to reduce
human factors as far as possible to
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avoid collisions. In Dumaraon the
uccident could have been avoided if
we had the track circuit sy~ em. The
sy<lem consists in setting up ; parallel
electrical circuit along the ruils and
when a train or wagon stands on rails
there is short-circuit and a red light
is shown up in the cabin room and
in the room of the station master so
that they immediately know that the
track is occupied and nobody would
give a signal or clearance for that
line. Of course one of the reasons
generally aduced :ugainst this system
is that we are short of wooden
sleepers because wooden slevpers are
required wherever this system is
introduced. But 1 understand that
there are cxcellent species of wood,
apart from sal, in Indinn forests which
can supply the whole timber required
for the sleepers in this country. Of
course it is necessary thut we should
have planned afforestation because
these wood require as miach as 70-100
yvears to grow before they could be
used as sleepers. So, we should have
planned afforestation for the sake of
railway sleepers so that the coming
generations do not abuse us that we
have been wasting the forest wealth
without replenishing.

Many hon. Members have referred
lo the accidents and collisions at the
un-manned gates. That is a very
difficult problem. There is no easy
way of dealing with it. Of course,
we c.n provide over-bridges. ‘That
should be our aim whenever the traffic
show « tendency to increase. Our
attention  must immediately go
towards . progressive scheme of put-
ting up wver-bridges as far as possi-
ble in thcse cases. At present, the
authorities have got a tendency to
enter into arguments about agree-
ments relating to sharing of costs and
all that. That should not be the aim.
There should be a liberal attitude in
this respect. Buil at the moment, in
view of the large number of unman-
ned gates that we have, I suggest that
we should have a combination of
varjous devices which I submit below,
departments require specialised staff.
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Firstly, these approach roads must
be undulated and, as my hon. friend
suggested, they must have islands on
both sides so that the speed of traffic
is reduced to a safe level. Secondly,
the crew of the train must be asked
to give the whistle from a mile ahead.
It may be a nuisance, but it does not
matter. Nuisance of this kind is much
better than loss of lives. Thirdly, we
must provide gates of such a design
that they have got to be lifted up
but within a short interval of time
the gates come back to a closed posi-
tion. In my humble opinion, if you
design the gates properly it will be
possible to do that. Lastly, we should
provide a series of boards, not one
or two, but many so as to attract the
people’s eyes to the fact that there is
an unmanned gate ahead. For this,
you may require the assistance of the
road authorities and the Railways
may have to contribute something. But
the sign-boards that are put up must
be consficuous and attract the atten-
tion of the people. You must have
a series of sign-boards. Thus, we
require a combination or series of
these various devices to avert colli-
sions at unmanned level-crossings.

The other important reason which
causes a large amount of damage to
life and property, is the derailment.
Derailment results either from the
defect in rolling-stock or from a track
defect. More often, it is because of
rolling-stock. Therefore, we should
have excellent machine-shop factories

That, I think, the railway adminis- °

tration can manage, by placing a little
more emphasis on the establishment
of a large number of workshops and
expansion of these shops, and giving
all the facilities for the examination
of the rolling-stock.

One of the very important reasons
for these unfortunate accidents is the
parting of trains due to failure of
draw-bars. The parting defect is due
to the failure of draw-bars. The
draw-bars are subject to a large
amount of strain by pushing and pul-
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ling. They are subject to these
various stresses and are one of the
weak links. The best way to get over
these defects is to replace the draw-
bars often and as far as possible by
careful management and by ensuring
that one bar, after being used say,
for 100 or 200 times, is thrown away
automatically. Thus, parting of the
trains can be avoided.

Then, the next point that I would
like to submit is that statistical analy-
sis may be made of the frequency of
derailments. We must know which
are the tracks that are very bad; for
example, Bangalore-Arsikere, Gudur-
Nellore, Mughalsarai-Gomoh and also,
[ think, Delhi-Agra where the traffic
is heavy and derailments often cause
a large amount of damage. We have
to pay particular attention to such
lines so that the accidents due to track
defects may not occur in these
regions.

There is one thing. In the Deccan
plateau, there are a lot of streams
flashing acruss. They bring plenty of
water especially in the rainy season.
There 1s no use of being afraid of
them. I think we are trying to show
that we should enlarge the culverts
and so on. That is not necessary. But
what 1s required is, a very careful
vigilance. A lot of vigilance is
required on the lines in Deccan
plateau, 1n the rainy season, over the
culverts and the bridges and the
embankments to ensure that there is
no danger caused to the train. The
lack of vigilance, I think, is a contri-
butory cause to quite a large number
of accidents.

For all these things, research must
be made to which my hon. friend
Shri A. P. Jain has referred. Research
is a very wvaluable asset and it is a
great field which can be explored very
well for finding solutions for the
avoidance of the accidents. For
example, the relationship between
speed, derailment and the turn-out is
still not known. If it is known, of
course, we can always establish regu-
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lations by which this kind of derail-
ment can be avoided. For example,
even if a train goes slowly on a curved
track, there is possibility of derail-
ment. All these things can be sub-
jected to experimental research tests
in a research laboratory. The rail-
ways have got an excellent research
laboratory in Lucknow and what is
required is good coordination between
the laboratorv and the design and
development departments. The design
branches are located at Simla and
they have got to be shifted to Luck-
now. All these things put together
will produce an excellent aid for the
railway administration.

There is one other matter in regard
to research which requires emphasis.
In this country we have been so far
doing only model tests in the rail-
ways and other departments like irri-
gation and power. We do not have
full scale tests. Full scale test is a
recent technique. For example, in
Japan I have seen quite a number of
interesting experiments. They build
regular buildings and subject them to
forces which are similar to earth-
quakes, so that they may know the
condition and behaviour of these
buildings under actual earthquake
conditions Similarly, in Italy, I have
seen big structures—dams of 80 feet
high—being subjected to actual con-
ditions of forces. Therefore, in the
railway research laboratory, they
thould establish full scale tests. For
instance, they should push one wagon
against another as in an acciden
study how they telescope into one
annther, what kind of strengthening
will prevent this telescoping, and so
on, so that even if the damage occurs,
at least human lives can be saved.

There are lots of interesting pro-
blems connected with railway acci-
dents which can be subjected to
research. It would be very useful to
establish basic research also in the
universities. All that is required is
more financial aid. That is what is
done in western countries. If that is
done, research on basic problems will
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go on continuously, so that results
may be available for later application.

All this requires wery specialised
staff. The design and development
departments require specialised staff.
The best engineers are recruited by
the railways through a competitive
system and you cannot say anything
against them. They are doing
wonderfvl work. They are experi-
enced in construction and mainten-
ance work, but the fact that they
have been drawn up early in their
career does not lead them to speciali-
sation. Specialisation is the key to
the mastery of modern science. That
is one of the aspects where we are
neglecting very badly in this country.
Unless we realise that specialisation
is very important, we would not be
able to proceed. What is required is
specialisation in research. There
should be specialisation in embank-
ment construction, bridges etc.; there
are so many branches which require
very specialised knowledge. For this,
we must build up a “Specialists”
organisation. It may not be possible
to fit in the Specialist branch into the
present railway administration. Then
a separate section may have to be
otganised.

There is one other aspect which 1
would like to mention. The hon.
Minister is very amicable and recep-
tive. He should examine whether the
efficiency of the railways can be
increased by increasing the number
of zones. At the moment the zones
are very wvast and extensive. It is
also necessary for us to look into the
psychological aspect. We should have
a psychological study of the staff at
various levels, because psychology
plavs a large part in the determina-
tion of the fatigue in the mind. A
driver may be able to work for 8
hours in a cool climate like England,
but he will not be able to work for
that time here. Therefore, a psycho-
logical sample survey or psychological
analysis will be required in order to
find out what are the regular number
of hours of work that can be given to
various members of the staff.
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Finally, I would suggest that there
mav be a separate department for the
saccty measures with entirely sepa-
rate staff, who would be stationed in
different places to look after various
safely propaganda, which has got to
be incessant. The safety propaganda
must not stop as soon as enquiry of
an accident is over. Human memory
is very short. As soon as an accident
occurs we all talk about it and after
that the whole affairs is forgotten. In
order to keep it always fresh and
alive before us, it is wvery necessary
to have an entire department devoted
to safety measures. It should have
a number of experienced people who
could go round and do propaganda not
only among the railway staff but also
among the public. That is more
important. The realisation by the
public is of very great importance,
because then they will be more care-
ful and they will be able to lend a
helping hand to the Railway Adminis-
tration to deal with the safety
measures effectively.

Sir, I should like to pay a tribute

to the Railway Administration. They.

have done wonderful work in the
matter of dealing with accidents.
Their reports are excellent. Their
investigations have been masterly.
The way in which they have been
going about with the accidents, in
finding out their causes and in making
a scientific analysis of them, has won
a great name for them in foreign
countries. 1 hope by constant vigi-
lance, discipline and technical pro-
gress, the Indian Railway system shall
earn the great distinction of over-
coming this chronic train disease,
these unfortunate accidents. I only
hope that ere long our people will
be able to forge ahead, find out the
various reasons and show how these
accidents can be avoided. Many
countries are looking to us, because
of our vast railway system and the
difficult conditions under which they
operate, for a solution of this vVery
difficult problem, for the avoidance of
accidents, T wish the Railway
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Administration greal success in their
endeavour,

Shri S. M. Banerjee: M- Chairman,
Sir, 1 have heard with rapt attention
the very educative specch of our hon.
Minister. Sir, I am thankful to him
for giving this House so much of
material. But the more I was try ng
to analyse his speech the more 1 have
come to the conclusion that his con-
clusion was very sad, sad in the sense
that if we have to believe his statement
or his specch we have also to believe
that railway travelling ultimately leads
one to the grave. The conclusion of
his speech is very sad. To my mind,
he gave a caution to this House, to the
hon. Members and through them to the
countrymen, that railway travelling
ultimately leads one to the grave and
there is no escape from it, whether it
be in the United States of America or
in the United Kingdom or in any other
country, When he compared the death
toll in those countries with that in our
country ang told us about the human
failings and other failings, at least I
thought that his conclusion was very
sad,

Sir, we cannot explain to the people,
whn view all these accidents, these
tragedies with pity and terror, or
console those widows and orphans who
have lost their husbands and their
parents, that there are valid ren-:ns
for these accidents an it is beyond ihe
control of the Railway Administration
to avoid them. The hon. Minister gave
many statistics, 1 have before me a
very elaborate statement which was
given by his predecessor, Shri Jagjivan
Ram, on 20th November, 1961 at the
time of the Ghatsila accident of the
Ranchi Express. Iz analysing the
causes of accidents, he gave valuable
figures. In 1957-58 the total number
of accidents was 9,011. In 1958-59 it
was 9,071, in 1959-60 it was 8,916 and
in 1960-81 it was 8,808. According to
the hon. Minister, these are inclusive
of accidents which to a layman may not
appear to be accidents but which, ac-
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cording to the railway terminology,
are termed as accidents. Then he gave
gave another set of figures. In 1957-58
number Killed 76, injured 475, total
551. In 1958-59 number killed 44, in-
jured 357, tota] 401. In 1959-60 number
killed 3, injured 315, total 318. In
1860-61 number killed 26, injured 213,
total 239.

In reply to a question on the Tth
August, 1962, which the hon. Minister
has refered to while laying a state-
ment on the Table which we are now
discussing, where we had asked for the
number of railwa. accidents that took
place between 23rd June and 5th
August, both dates inclusive, the
reply was that the number is 181. Out
of these 181 cases, 88 are still under
investigation and in the remaining 83
cases, the causes are: failure of rail-
way staff 53, failure of other than rail-
way staff 6, failure of mechaniecal
equipment 10, failure of track 7 and
accidental 7. Then a detailed state-
ment is given.nbout the casualties,

1 fully agree with the hon. Minister
that there is a human element in these
accidents, people should be more vigi-
lant, the administration should be gear-
ed up, there should be traffic-cons-
ciousness in the people and the bus
and truck drivers should take note of
the unmanned level-crossings. Having
considered all this, I want to put a
question to the hon. Minister. Apart
from all these educative steps, what
positive steps have been taken bv the
hon. Minister to check these accidents.
His predecessor, Shri Jagjivan Ram,
has stated in this House:

“This watchfulness was re-
warded.... as a result of which
the number of accidents decreased.
This wil] be seen from the figures
given below.”

If the accidents have actually de-
creased, how did they or why did they
suddenly increase? That is one of the
factors which this House has to con-
sider and for which, unfortunately, T
have to hold the hon. Railway Minister,
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for whom I have the greatest regard,
responsible. T am not suggesting for a
moment that he should resign. After
all, resignation is no solution to these
aceidents. Resignation is purely an
optiona] matter. He may opt for re-
signation or he mav stick to his job;
I do not mind it. But 1 have to state or
express in this House the sentiments of
those people in the country who are
being represented by me and by my
other friends. There is a common feel-
ing of insecurity in the country about
railway travel. 1 am not creating a
fear psvchosis or, I should say, a scare
in this House, or throurh this House in
the country. I am all for the good
functioning of the railways, for the
efficient functioning of the railways
and the punctual running of railway
trains. But we have to remove the
fear in the minds of the peonle. It is
true that, as my hon. friend Shri Dinen
Bhattacharya has stated, sometimes
people do not now whether they will
reach their destination or not because
there are accidents every day.

In todav's papers there is mention of
an accident to a Deluxe train. Now
everybody wants to travel in a De
luxe train and that train has also
started jumping the rails, I do not
know why. As a result of it, two
persons were injured, I want to know
from the hon, Minister if there is fail-
ure on the part of the staff why is not
a meeting held, or a conference held,
with the representatives of the railway_
men's federations, whether they are
affiliated to INTUC or they are an in-
dependent federation. Why are they not
taken into confidence? Why are they not
consulted? After all, these federations
and unions include technicians, train
examiners, gssistant station masters,
signallers and all other categories of
employees who are said to be respon-
sible. T find from the statement that
some of them are found to be respon-
sible, They may give valuable sugges-
tions. So, I am sure this would be ac-
cepted by the hon Minister. That will
help in checking these accidents,
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Then, is there any programme for
changing the present cast iron wood-
en sleepers by concrete spleepers? I
was reading with great interest an
article written by a French expert. He
is of the opinion that these reinforced
concrete spleers can absorb shock.
They are shock-absorbers and are
better than the cast iron sleepers. He
says that the wooden sleepers, of
course, are supposed to be the best.
But my information goes that we are
not getting the same type and quality
of wood which we were getting before,
As such, I want to know whethed it is
possible for us to start production of
concrete sleepers, if they are good. I
have no technical knowledge. I am not
an expert. I am a layman. I am as
irnorant as the hon. Minister or his
deputies are because we are just
people’s representatives in this House.
Of course, the hon. Minister knows
better than I do.

Shri Shahnawaz Khan: You know
more hecause you were in the railways.

Shri S. M. Banerjee: You know
better than me. I am only suggesting
whether we could change over to
these sleepers in a phased manner.

My hon. friend, the late lamented
Shri Feroze Gandhi, had been pleading
in this House year after year—I have
heard him with rapt attention and he
was supposed to be an expert on
matters concerning the railways—for
the introduction of the interlock'ng
system. The opinion of one of the
experts is that the Dumraon accident
could have been avoided if there had
been this interlocking system,

Shri Shahnawaz Khan: It had the
interlocking system.

Shri S. M. Banerjee: 1 do not know
whether it had interlocking. But if
even interlocking cannot avoid ac-
dents, T think nature is too cruel to us
and nothing can be done, Again, 1
repeat that that sad conclusion is right
that railway traffic will ultimately lead
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to the grave and we will havs to con-
sole ourselves,

Then.'responsib‘lity should be fixed
on someone. I do not quarrel with
the words that have been used in the
statement that the driver has been
killed. I know, no action could be
taken against the driver because he
was killed. It means that. But from
the statement it appears that in two
cases the as§’'stant station masters have
been charge-sheeted or removed from
service, The assistant station master
at a particular station has so many
duties to perform that sometimes it be-
comes difficult for him to perform all
those duties efficiently because of
overwork. I am one with the hon.
Member who spoke before me and said
that overwork should be avoided;
whether it is a question of the engine
driver or of a fireman, or of an ass's-
tant station master, signaller or points-
man it should be avoided.

Then, responsibility should also be
fixed on the high officials: otherwise, if
a signaller or a pointsman is punished
or if a gangman or an assistant station
master is served with a show-cause
notice for remova] from service, I
know it is not go'ng to avoid railway
accidents. Unless somebodv on the
top. whether he is a member of the
Railway Board dealing with the en-
gineering section or he is respomsible
for maintenance or repair. or whether
he is a General Manager of a particular
railway zone where the accident has
taken place, is pulled up and censured
for having more accidents in his re-
gion nothing can happen by punishing
the small fries in the railways. No-
body is zoing to be shot or terrorised.
But T would humbly submit that these
are the supgestions which should be
ronsidered favourably and sympathe-
tically.

In regard to the unmanned level-
crossings, I was surprised to read the
statement placed on the Table of the
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House today by the hon. Minister. He
has stated in that statement that:

“There are about 19,000 unman-
ned level crossings (excluding
cattle crossings) on Indian Rail-
ways”.

Then, he goes on to say:

“The Hon'ble Justice of the
Madras High Court, in a recent
case of an accident at an unmanned
level crossing, opined that it is
impossible to expect the Railways
to provide for gates and gatemen
at every place where the railway
line crosses a public highway and
the road users should also exercise
sufficient caution at such crossings
to ensure safety.”

I do not now why Government are so
rigid in following the decision of the
Madras High Court. Had it been a
decision of the Madras High Court
in favour of a railway employee
they would have appealed to the
Supreme Court, but because it suits
them this time, therefore they are ad=
hering to it. Probably, they think that
the Madras High Court has expressed
such an opinion, and naturally there is
no escape from it; that seems to have
become like the Law of Moses, some
thing like a gospel truth, and nothing
further can be done about it. They
seem to feel] that because a High Court
Judge has expressed such an opinion,
therefore, nothing need be done, and
un'manned level-crossing will continue
to be unmanned, no matter how many
men may die, and it would be none of
their concern. This is a highly irres-
ponsible state of affairs.

17 hrs.

I fully agree with the suggestion
made by Dr. K. L. Rao that if the un-
manned level-crossings cannot be man-
ned, at least there should be some
boards at those crossings, There is not
even a solitary instance where such a
board has been placed even today, even
after the Phulera accident and even
after the Andal accident. So many ac-
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cidents have been happening daily at

these level-crossings, and yet nothing

has been done, and the entire respon-

sibility has been shifted to the State

Governments,

It is just like cases of theft or
murder on the railways. The res-
ponsibility is shifted in those cases to
the State Governments, on the ground
that it is a question of law and order,
and it is for the State Governments to
take notice of those things,

My suggestion is that at least the
important unmanned level-crossings
should be manned. If the railways
have to spend some amount on this,
they should not hesitate to spend it,
and I am sure that this House will
surely sanction that amount, in fhe
larger interests of the country, and in
the larger interests of the welfare of
the people. The bus driver may do
whatever he likes, and he will lose his
life if he does not take precautions,
or action can be taken against him if
there is a proper board at those level-
crossings,

There is also another suggestion that
has been made, and that is that the
train must whistle when it comes to
the level crossings. I cannot imagine
how a train can move on the level
crossings without even giving a whistle,
This morning, the Hon, Speaker was
in the Chair during the Question
Hour, and he was mentioning what
was happening in foreign countries. As
far as I remember—I speak subject to
correction—he mentioned something
about the whistling. There gre nume-
rous level-crossings which are unman-
ned, but at every level-crossing, the
train must completely stop, whistle ang
then only move.

The Deputy Minister in the Ministry
of Railways (Shri 8, V. Ramaswamy):
Not the train, but the bus or the truck

Shri 8. M. Banerjee: The train
should stop and whistle,

Shri 8. V. Ramaswamy: It cannot be
the traim which should sfop. He was
referring only to the bus or the truck.
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Shri S. M. Banerjce: He said that 1
do not quite remember; anyway, it can
be checked up from the records.

At least 3 board should be there at
these level-crossings saying that the
bus or the truck must stop. But at
present, there is no board, and nothing
is written. Ang the whole thing has
been left entirely to the State Govern-
ments. I am afraid that this battle
between the State Governments and
the Central Government will result in
more and more deaths only. I would
submit to the hon. Minister that this is
a very serious problem. In view of
the various accidents that have taken
place in the country at these level-
crossings, something will have to be
done to prevent accidents at these
level crossings.

Lastly, I would request the hon.
Minister through you, Sir, that there
should be consultations with the rail-
waymen’s unions and federations
When Shri M. A. Ayyangar was the
Speaker of this House, he had put a
question to me once “Why should not
the trade unions help?’ and I answered
him by saying ‘We are ready to help
the Railway Administration and the
Railway Minister and his Deputies, pro-
vided we are also consulted on these
matters, but the unions and the federa-
tions are never consulted on the ground
that this is a highly technical matter.’
I am sure that there are employees and
there are representatives of the Rail-
waymen's federations, whether it be of
the All India Railwaymen's Federation
or the National Federation of Indian
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Railwaymen, who can give correct
advice and help on all these matters,
and I hope, therefore, that this sug-
gestion and request will be taken into
consideration,

Finally, in the name of those widows
and in the name of those children who
have lost their parents, I would re-
quest the hon. Minister to consider this
matter in all its seriousness, and I am
sure he will do it, but it should be done
immediately. What is happening in
America should not be quoted here,
because there the provision for social
security is much more. If a3 man dies,
his whole faimly is given family pen-
sion for the entire period they live.
But what has happened here? In the
case of the Mori accident, a paltry sum
of Rs. 1000 or Rs. 2000 was given.
What was the result? The old lady
in Muradnagar is still weeping and
going about with a begging bowl
There is nobody to help her in this
matter.

I would request the Minister that he
should consider this matter in all
seriousness. We are all one with him
in seeing that accidents are avoided,
beacuse accidents take place in this
country and there is a sense of in-
security which is not in the interest of
our advancement. I hope he will
kindly take note of this.

17.06 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, August
17, 1962/Sravana 26, 1884 (Saka).
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saloons R R . 1924 and Planning Committee 1943-44
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.5.Q. Subject CoLumMNs
No.

738 Supply of foodgrainsto

deficit States . 1944—46
739 Brick kilns in Delhi 1047
740 Movement of coal on

Sundays and holidays . 1948
741 Cooperative Farming 1948-49
742 Bridges proposed by

Kerala Government 194950
743 Minor Irrigation in Kerala 1950
744 National Projects cons-

truction Corporation . I950-5I
745 Cemmunity Development 1952-53
746 Air services to Kanpur . 1953
747 Acr:age under pPeEpper

cultivation ; . 1953—55
748 Manufacture  of spare

parts of Locomotives . 1955-56
749 Leave Reserve Cadre 195657
750 Introducion of ‘Pay

Slip" for Railway em-

ployees . 1957
751 Railway employees at

Alipurduar and Siliguri

Junctions . . . . 1958
752 Food position in Bihar. 1958-59
753 Vana Mahotsava . . 1959—61
754 Difference in fare charged

by Private Companies

and Nationalised Railways 1961
755 Workers of  Hindustan

Shipyard . . . 1962
756 Thandava Reservoir in

Andhra Pradesh 1962-63
757 Godavari  Anicut in

Andhra Pradesh . 5 1963
758 Guntakal canal 1963
759 Production of cotton 1964
760 Kapily Valley Hydro-

clectric Project . . 1964-65
761 New hospitals for Delhi 1965
762 New Railway lines in

Assam . . 1965-66
763 Survey of Khetri Chlmwa

Railway line . . 1966
764 Training in agriculture . 1966-67
765 Locust control . 1967-68
766 Theft of telegraph wire. 1968
767 Heart disease . 1968-69
768 Railway accidents at

level crossings 1969
769 Delhi Zoological Park 196970
770 Contammmon of water

at Okhla 1970-71

[Dawwy Dicest]

WRITTEN ANSWERS TO
QUESTIONS—¢ontd.

U.SQ. Subject
No.

771 Cure of mental illness
by music . . .
Delhi zoo .

Water  springs near
Barua Sagar, Jhansi .
Spécial stamps for Indian
Shipping A . 5

772
773

774
775
776

Madras. . . .

Chalayudy  bidge on
National Highway No. 74

Neendakara Bridge on
National Highway No. 47

Export of fish products .
Agricultural Production .
Fishing trawlers

Hotels and Motels around
Delhi . .

National  Institute of
Tropical Meteorology

Agricultural Education and
Research F

Food prodncuon in
Andhra Pradesh

Conference of Agricul-
tural Division . .

786 Tlmbcr crcating Plan
in J. & " .

Harnessing
narekka river.

788 Class IV employees in
Khurda Division of
S.E. Railway .

Road alignment in
Badagara Municipality

Flamingoes . . .
Magarjunasagar Project .
Paediatric services , .
Loktak lake in Manipur.
Manipur State Transport
Agricultural production .
C.H.S. Scheme . -
Indian Council of Agri-
cultural Research . .
Flood control in Punjab

Yamuna Hydro-elcc:ric
Project . . .
Production and dnsmbu-
tion of seeds . .
8or Bridge near Satna Rall-
way Station .

Expansion of stations in
Punjab . . B

777

778
779
780
781

782
783
784

785

787 of Subar-

789

790
791
792
793
794
795
796
797

798
799
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CoLUMNS

1971
1971-72

1972

1972-73

Nitrogenous fertilizesr for

1973
1739

1974
1974-75
1975-76

1976

1976-77
1977-78
1978
1978-79
1979
1980

1980

1980-81

1981
1981-82
1982-83

1983
1983-84

1984
1984-85

1985

1985-86
1986-87

1987-88
1988
1989

1585-90
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.SQ. Subject CoLumns U.s.Q. Subject CoLumns
No. No.
8 Kanpur-Bom|
803 Telephone Exchmge, 33 High p‘:ly bay National 2013
Anandpur ) 1990 834 Road hndg; at Knl-:
Bo4 Railway accidents , o 1991 Over Jamuna ] p 2012-13
805 Iron and steel for Andhra 1991-92 835 Bridge over river Pahooj 2083
806 .Programme for  coal 836 Circular Railways  for
movement . N . 1992 Bangalore city . . 20I3-14
807 Shipping space for ex- 837 Burglary in Post
port of coir goods . 1992-93 3 at Ayyappankovil Oﬂiu: 2014
808 Power from D.V.C. 1993 838 Removal  of jron pDIcs
809 {‘{crctiﬁcagon . of cran? and wires 2014-15
ctect Yy oreman 0 8 D : . M . _
Lucknow locoshed 1994 39 Dumroan rail accident. 2015-16
810 Gravitation canals . 199495 m%sﬂngNﬂON TO
URGENT
811 Amount duc to P. & T. 119596 PUBLIC IMPORTANCE  .2016—25
812 Doctors and nurses in p
Tribal areas . . 1996—98 () Shri Dinen Bha
813 New disease in North called the attention of the
Kanara . 1997==09 M:dmssterof Worll:‘, i?iommg
814 Weckly Off for labourers :? th M Branch Office. o
in Bombay Port. . 19992000 Rehabilitagon . ot Car.
815 Boycott of coal vessels cutta.
by dock workers, Bombay 2001
g Flics ‘The De Minister of Works,
816 Toll at].& K. Highway 2001 Housing and  Supply (She
1= Dungamin Phermal Sta- P. 5. Nuskur nade a srare-
LTI . . 2-03 ment o regard cherepe,
»18  Uniform wx  un molor .. . . ,
& " (#t) Shri Prakash Vir Shastri
vehicles 2003-04 called the attention of the
81g D.V.C. canal . 2004 Mir;.’iswr of Home Affairs
Nati o to the explosion near Red
820 '\Iatfonal Shipping Board 2004-05 Fort, Delhi,
821 Anti-Cholera  campaign
in Delhi . . . 200y 'I‘hchMini'.s;lcr of Home Affairs
822 Packa Programme in (Shri Bahadur Shastri)
Cnch:lsredistri;g . 200§-06 Em a statement  in regard
823 Gas Turbine Plan at :
824 Eﬂean: ’ Ais:mfoodmm : FAPERS LAID ON THE
production TABLE f.m i 202§
826 Calcutta-Assam Frc:ghter (1) A copy of the Indian Tele-
4 Service 2008 graph (Eighth Amendment)
R Rules, 1962 published in
826 Shipping space for tca Notification No. S. O. 2158
eXports 200809 dated the ©r4th July, 1962,
827 P.C.Os in Pun;ab 2009 under sub-;cctiot:: I(SJ‘Of
section of e Indian
828 Genenuon—t;t;.dpowtrfmm Telegraph Act, 1885,
falls, Rewa . 2009-10 (2) A copy of Report of the
829 Rail communications in School Health Committee
Aboriginel areas and (Part I),
non-aboriginal areas 2010
830 Autonomous Corponﬁon Rgﬁogmféomm
for Railways . AEIOSEK BILLS AND RESOLUTIONS
831 Road accidents in Delh.i 2011 PRESENTED , . 2025
832 Rail Accidents En- .
? quir;’%mnminee . . 2011-1% Fifth Report was presented.
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REPORT OF BUSINESS
ADVISORY COMMITTEE
ADOPTED . . .
Fourth Report was adopted.

MOTION RE : REPORT OF
UNION PUBLIC SERVICE

COMMISSION . . . 2027—55;
Further  discussion on the 2047—68

motion re : Report of Union
Public Service Commission
moved on 14-8-62 continued.
The Minister of State in the

i of Home Affairs
(Shri Datar) replied to the
debate, and the motion
was adopted.

[Dawy Digest]
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MOTION RE : STATEMENT
ON RAILWAY ACCI-
DENTS . . . . 2068-—=2136

‘The Minister of Railways (Shri
Swaran Singh) moved the
motion re : Statement on
Railway accidents laid on
the Table on 9-8-62. The
discussion was not concluded.

AGENDA FOR FRIDAY,
AUGUST 17, 1962/SRAVANA
26, 1884 (SAKA)

Further discussion on the motion
re : Statement on Railway
accidents ; end considera-
tion of Private Members’
Bills.

GMGIPND—LS I1I—1477 (Al) LS—5-9-62—900.



